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B osiaTive ASSEMBLY.
Monday, Ieté; December, 1933.

The Assembly met in the Assembly Chamber of the Council House ab
Eleven of the Clock, Mr, President (The¢ Honourable Sir Shanmukham
Chetty) in the Chair. - B

| e ——

STATEMENTS LAID ON THE TABLE.

The Honourable Sir Frank ﬁoyf:é (Member for fndustﬁes ~and
Labour): Sir, I lay on the table:

(i) the information promised in reply tc starred question No. 22
asked by Mr. Lalchand Navalrai on the 28rd August, 1983;

and,

(i) the information promised in reply to starred question No. 293
asked by Mr. A. Das on the 31st August, 1983.

LLoYp BARRAGE SOHEME ON THE INDUS RIvER.

*22. {a) Yes. The scheme was submitted to the Government of lndis and recom-
mended to the Secrétary of State for sanction.

() The Government of India are aware that the Indus was a navigable river
for a considerable period before the British occupation of Sind.

(¢) In.the ; y immediately preceding the British oc¢upation of Sind and for
some years nnmenﬂy the Indus was an important link  between 8ind und - the
Punjab. .

(d) It is a fact that communication by the Indus was useful to the Kast India
Company and the Government of Indis for adminwtrative purposes. A Company
which was formed in 1858 with assistancé from Government to navigate the Indus
and other rivers, with trains of barges drawn by steamers, failed m 1869. After
the connection of Karachi with the Punjab by rail in 1878 the river 'lost its impar-
tance as a means of communication. ’

(e) The Government of India ‘are aware that it was anticipated in the scheme
that there would be considerable interference with such boat traffic as had in the

past plied between the site of the barrage and the.sea.:

(f) A ocopy of section VIII of Volume I of the Report on the Sukkur Barrage
Project (1019), is laid on the table. The Honourable Member's attention is invited
h 79 in this document. The project was sent up by the Government, of

to p .
:g‘b:;p:gd‘ sanétioned by the Becr’etary. of State.
( 3387 ) A
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g) The lock system was considered for the Barrage, but the construction of a

lock was thought unnecessary for the reasons given in rpnr&grgphs 69—76 and 80 in
section VIII of the Report. - ¢ St vt

) The attention of i,he Honourable Member is invited to paragraphs 73 and T9
in gection VIII of the Beport. The repgons %‘;en for ‘disregarding traffic below

Sukkur appesr to the Government of India to adequate.

f

(¢) 450 miles. The important towns are:

Larkana, Sehwan, Laki, Manjhand, Unherpur, Kotri, Jherruck, Khairo, Dero,
. Mehrahpur, ‘Hyderabad 8ind, and Sujawal. : : ' '

;o {j} T 486 fact thbd the Indus was nhvigable throughout its lenigth in Bind dht
the boat traffic below Sukkur was not important. IR T IR

(k) The interference with the river traffic below Sukkur has probably diverted
the transport of goods from the river to the railways; but inquiries' show that the
through river traffic passing Sukkur never was considerable and that local river
traffic to Sukkur is still considerable. Any inconvenience caused by the diversion is
much more than counterbalanced by the general benefit of irrigation from the Barrage.

(I) No. The Governinent of India consider that the bemefit from a lock system

yvoulld be quite incommensurate with the e;peqdit.u:e which such a8 aystem .would
involve. K k R O ‘

Copy of Section VIII of Volime I of the Report on the Sukkur Barrage Project (1919).
Navigation on the River. o

ject for the barrage pmvmpn was mdefnrn Ships’ Lock

69. In the 1909, pro
véssels through the burrage.

for the passage o

The necessity for this lock was questioned by the Inspector-General of Irrigati

and accordingly a census was taken of boats puysin B\lkkll:: in either dire(f:tio:: gﬁ:'llgil:
ieh:auu was mamtalqed from June to October, 1917 (the busiest season) and during
th t period not a single boat was observed to have passed through Sukkur in either
irection, though hundreds came down to Sukkur from the Punjab, and returned
while a fair number came from below Sukkur and returped. ’ '

70. Al Country boat traffic from the Punjab to Sind, (;f which there is a consi-

derable amount, and also timber raft traffic from the .Pupjeb, invmriably ties wp-and

unloads at the Sukkur Bunder. Sukkur is in f i '
anloads a nder. Sukkur is in fact a geeat river: port ami for variows
re .n'o“ ﬂ::o ‘})seﬁolzle the river terminus for boat traffic in .elth.er direction, and ‘tlhere
71. Boats from the i’unjai) brinu down princi i
??.l.m 5111: d‘v:riom salts. “Much - ¢f this ‘ftei h{ rg:jc&ll ‘qu%hpcga"?hﬂl’&drﬁ (!’11:
o 32 P v ot ot G i o e R
freight is cheaper than railway freci;rl:t. rift and sail downstream heavily ladet, ‘#¥

" The reasons for their stoppirig at Suldur will be shown later.
, T2. On the return journey to the Puniah these i fave b0 b
btrda and for much of ‘the atance. have L e Cione "Eate have fo travel

egainit
are therefore not anxious f e towed by men vn the banks, Ui
principal freights Mie‘:.inorthl;.e.zy loads, and many go back practically empty. "1.'1.1!-

e

im are keromine vil ahd Wpices

73. There is very little boat tr-ﬂt fin eitb‘er diredtida below GM' l
Rih, WRARE aid fu6] iokh i Bhe it Mia b < 1 i o
Wotri by ﬁ]{n vk hi, Diskrict is:do sorie ‘exie

N mn Ny N

; i , for \atich “I5cally. o LY A8 nt, ,carried up. bp
#mé 'ﬁgé Jocally, or byt Py B -2
it o Tid e%y R il T . s Kareh T
stream and gcm‘:n'lh suk-knr "hen. “ 8 Oél'&l!,i unount, ;of i)o.twt b IJ%Q w
ooty s, the zver lor ditibuing. the produce o e place o Aacther, aud
of central Sind. But none of this traﬂicm. D‘;:';ﬁ: d°"s°':k:° the Left Bank districts

i goea ur.

I
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T, The reasons for tlﬁ{f‘are'u foﬂ&ﬁ:d-

(a) In thé first pisce, Sukkur Has become g port in preferénce to any other
place in its “vicinity because it is built on rock, and the river channgl
never deserts it. An excellent stone bufider has been built th a' féngth
of nearly 2 miles, against which boats can lie at any season of the
year. At no other place in Bind, except at Jerruck, 300 miles below, are
such facilities available. KEverywhere else the river banks are liable to
great chamges and no fetilities for 8 port can be obtained.

(b) Secondly, Sukkur has become &' great depot and distributing centte fof the

- 40 -#t- - A very large proportion -of this produce-is distri-
buted in Upper Sind and Baluchistan for which Sukkur is a most convem-
ent centre. e baldnce, especially of the grain, probably comes to

Karachi . for, o'\[e;m& export. Al" the Karachi large exporters have
‘depots at Bukkur, hold large stecks-there, and distribute to the surround-
"ing country, or bring from tiwere te :Karachi by train.

5. The only other traflic on the river. consiste oi—
(i) The vessels of inmpecting officers in Sind, viz., the Commissioner in Bind
. 9ﬂ'd the Chief Bngimeer. in Sind; each ofwhom has a steamer.
(ii) A few small steam launches owned by the Indus River Commission. These
are oé¢casionally needed above Bukkur for survey work, but are mostly
used below Sukkur.

(iii) There are a.few large steamers on the Punjab rivers used for ferry duties,
These steamers used to come down to Kotri occasionally at long “intar-
vals to be.overhauled in the floating dock which was ionqerl{t-,kgpt there
by the Indus River Commission, but since this dock was 108t at sed, o1
its way 40 Mesopotamia in 1915, these steamers have not come dowly
and their repairs are done in the Punjab. '

T6. Thus it will be seen that there is practically no through traffic at Sukkur #hd
Government has accordingly decided to omit the provision of a ship’s lock.

The cost of making such a lock would be very great, besides introducing compli-
cations in the design of the barrage, and it would be difficult to construct. The cbst
would probably be in the neighbourhood of Rs. 15 or Rs. 20 lakhs, while mainten-
adde expenses would ‘be high. - : B )

7. If it is considérdd necessary to hawe inspection steamers for Bind offivials, amd
survey launches, above Sukkur as well as below, it would be far cheaEer to build
separate vessels abové the barrage and keep them there permanemtly. 'Fhe steamers
in the Punjab do not need to come downstream for repairs which can be_arranged
for” locally, and néw steamers required could easily bé ‘erected i The Punjab. ~
. T8..As regards facility for boat trafic Letween the Punjab and Bukkur, vhis wiM
be muych .impyoved by the q;mructgﬁx of the Bamage as. there, will be always
4ood deep, water for 20 or 30" miles above Sukkur, while beyend that point th
natural piver is not. affected. . :

. Ap’the Bukkir Bunder there will be always deep water alongside, s that boats.
‘can ‘lie ‘alongxidle the wall, and the lift Yer unloading will be reduced.

79. For boat traffic below the barrage, the discharge in the river will be greatly
reduced in the cold season by the offtake of the canals, but it is probably that
the smaller discharge then passing downstream will confine itself to two narrow
channels, one at either bank commencing opposite the scouring sluices, and that
shese l?:nm wiﬂ;ﬁ;éour fairly ‘deep and thus maintabh ? ;‘ﬂgt o #wctibh. .-1¢ not,
then this boet traflix : L it js an axiom of irrigetion emgineenng, a
a? obvious fact, that a 7 "ﬁ@?quan?’iy{d water cannot l)er,t mﬂo svmgle bozt:hF
irrigation on the land, a.hdu?or havigation ‘fn the river. There ¢an be no gtestion in this
case as to where the water would confer the greater benefits on the people, and
if necessary, it mwst be weedpted. thet the compersdively smadl @mount of navigation
on the Indus must suffer.

80. The above facts constitute a further argument against the ¢dnsituctioh of a

- . > & furth ment_aga . ;
e i, e ey B i g o o



390

81. It may be pointed out also, that as
on the Sukkur gauge the barrage ga
14 of head room,
country boats with masts lowered, or for smal]l launches,
r{l the barrage at such seasons.

throug

etween water surfl

LEGISLATIVE ASSEMBLY,

tes will be

PosTAL CLERKS IN EACH PoSTAL CIRCLE,

[18TH DECR. 1983.

aoon as the natural river level reads 12’
fully open, and there will then be
ace and hottom of gates, which is ample for
so that these could pass

* 293, Statement.
N;xm'I]:‘Gr tc;f posts’
the Upper
Number of posts Di:ision clerical
piiioLomer | | Vcuteon e | Namber of pons
cadre on the Pos. | Postal side of |5, 0t LT
Cirol : 16 0 the Posts and 1vision cleri
irole. tal side of the Telegraphs De- cadre held by
ot ol T | R | it
mont on the 30th | verted into the | T T 106 08
June, 1933 Lower Division une, g
’ M up to 30th June,
1988. '
Bengal and Assam . 984 265 824
Bihar and Orissa . . . 344 102 232
Bombay . R 545 305 305
Burma . 311 170 129
Central . 427 219 287
Madras . . . 458 273 234
Punjabsnd N.W.F. . . 401t 1214 341
United Provinoes . . 482 172 37
8ind and Baluchistan . . 72 24 48

tThe corresponding figures in these two columns for the ivd m-
ber, 1832, are 417 and 110 respectively, and not 408 and 1&“&2 nt:l;ego ir::httheusef:tl:-
momi)o lal;l I:n the table on the 5th’September, 1833. 'The decrease in the total
3::; rl &\3 i:ve;u?zm&: gos:su?utri;ag the period of six months from’ Jandary, to

, , ‘ act tha posts of Branch Postmasté -
were abolished and 11 posts of Lower Division clerks were rescg:l'wtem?é etttfo'

Upper Divisi i i : D )
D?\?iaion 53333 &zﬂep::?d‘as Upper Division posts were converted into the Lower

v

— ————

Mr. H A. P. Metcalte (Foreign Secretary): Bir, I 1&3; on the ﬁble

the information promised in re
. ply to starred i
Mr. Gaya Prasad Singh on the 2yOth Se;tembg:teitsgg No. 108 saked by,

MoxioreaL Anxmxs-rn;\"rxou oF AJMER Crry.
*1033. (a) Yes. . .
b) A comimittes has been appointed by

of Ajmer-Merwara to enquire i o' ‘v’Y‘
commenced on the 25th on:'b?r,ﬁfllgé.ﬂ.h'

the Honourable the Chief - Com¥niss inei
of the Ajmer Municipality. ' The em;t:il:;
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Mr, G R.'F. Tottenham (Army Secretary)‘ Sir, I lay on the table
the information promised in reply to unstarred questions Nos. 268, 269
and 270 asked by Mr. M. Maswood Ahmad on the 11th December, 1988.

CLERKS IN THE CLOTHING FACTORY, SHAHJAHANPUR.

268. Statement.
; ) - Total No. of ' Iéﬁml;of of
-_ : Office. ! " élorks. Muslims,
' : |
(a) and ($) - . « | Main Office . . . 16 2
Provision Office . 10 1
Produotion Office .| 24 )
(© e+ {10301 . . . 34 per cent .
11981-32 .- . . 30 »”
193233 . .. . 21,

CLERKS DISCHARGED IN THE CLOTHING FACTORY, SHAHJAHANPUR.

269. (a) 2.
(6) 3.

CLERKS APLOINTED, RE-INSTATED OR RE-ENGAGED IN THE CLOTHING
FacTonry, SHADIAHANPUR.

270. None.

Mr. G. S. Bajpai (Secretsry, Depart_meﬁt of Education, Health and
Lands): Sir, I lay on the table: ’

(i) the information promised in reply to starred question No. 1245
asked by Kunwar Haji Ismail Ali Khan on the 1st Decem-
ber, 1983; and

(ii) the information promised in reply to starred question No. 1246
zgked by Kunwar Haji Ismail Ali Xhan on the lst Decem-

er, 1983,

Bap conpItioN oF THE RoaAp ouT<IDE TURKMAN GATE, DeLmHI,

*1245. (a) This road like other roads situated in Delhi was damaged by abnormal
rainfall during the last monsoon.

(&) The road is metalled, but admittedly dusty.

(¢) This road is not much used by wheeled  traffic although it is important in
that it connects Old and New Delhi.

(d) It has been decided that this rosd and the land sarrounding it will shortly
be transferred by the Delhi Municipal Commitéee to the New Delhi Municipal Com-
mittee.. Repairs 'to the road and schemes to.improve the locality generally will then
be the concern.of the New Delhi Municipality. The whole matter is already under
the consideration of the Chief Commissioner, Delhi, whose attention has been drawn
to the desirability of early action.



099 . LRGIAIATIVE -ARSBMPLY, - [18E DEcr. 1983.
INsA¥,TARY CONDITION OF THE ABEA OUTAIDS TORKMAN 8amn, Deryy

#1206. (a), (8) .end (¢). The Honourable Mepmber is refared to . m‘W‘ ":
laid %cﬁé”‘uﬁ;e%’? t,lgé) Legislative Assembly in reply to lLis Mmgh‘ question %o.
1245 on the subject.

‘Mr. PR RBu(ananq;ql Commissioner, Ii!;llways) Sir, I'I;;‘c;n the
table"ﬁh'e"ihformation promised in reply to-quéstions Nos. 568-and 567
asked by Mr. Muhammad Azhar Ali on the 4th Se_gtgmbeg, 1938 o
ABOLITION OF THE PosT oF DISTRICT MEDICAL Ow¥ofR QN THE ROMENUND

AND Kumaon RAalLway, .

*566. (a) The Agent, Rohilkund and Kumaon Bkilwiy reports that Civil Burgeon,
Bareilly used to e - paid .an allowance by the Railway dut with the expapsion of,
the Railway Medical Department of the Rohilkund and Kumaon Railway it was

not considered necegsary to retain his services any longer: and they have acocordingly
been dispensed with.

(b) The Rohilkund and Kumaon Railway Administration is not responsible for
roviding- medical facilities for- the general -publio, -but ese far-as the - ilcand and

umaon Railway stafl at Bareilly are concerned they are attended to by the Rail-
way Medical Officer stationed at Izatnagsr. ' ' o : o

HaLr Pay GIVEN Te THE ROHTLKUND AND KumaoN RaiLway EMPLOYEES
: oN Si1ck LisT. :

*567. (i) The Agent, Rohilkund and Kumaon Railway reports that under the

Rohilkund and Kumaon Railway leave rules subordinate employees on duly - certi-
fied sickness may be granted leave —

(a) wp to one montl at a time on full pay;
(8) up to six months at a time on half pay; S o
pl‘y(t:) up to .three months at a time, one month on fxlll pay and two mqiitlu on half

Honpital leave on full er half pay and spacial disability leave on el p bitabl
to the leave acoount may also 1;:7 gmn:eg:c under ceﬂzill:“ my not debitable

(ii) The Ageat, Rohilkuad and Kumaon ‘Railway reports that- rusning staff are
tltllowed a fixed percentage (B0 per cent.) of pay for the purposes of calculation of
eave allowances which represents their mileage and overtime allowaiices.

MESSAGE FROM THE COUNCIL OF STATE.

Secretary of the Assembly: 8ir, the following essage :
received from the Counci] of gtabel:r' ¢ following Me m been

“T am directed to iaform you that the Council of State' has, at its meeting: held
on the gmh?omgrm,'-w without any smendments to the Bill forther to
mom:n: :‘d 1% 'l':'ﬁﬂ Act, 1004, the TIndian’ Finance ‘Act, 1981 amd the Ses
bly, ot its meeting held on the 12th Decomber, 1880 - by the Legislative )



THE RESERVE BANK OF INDIA BILL,

. Mz, Pregident (The  Hcnounsble Sir Btamaukbam Chetty): The
House will:now resume- consideration ‘cf clauses 4C and 4] of the Reperve
Baok of Indiu Bill and thc amendments moved thereon. =~ 7

“Sip Leslie Hudson (Bombay: Baropean): Sir,’ I oppose thig amend-
ment and ail: the ‘other ‘amendmets. Bofore developing my argument,
I should liké to refute slatements of the kind thap ha'ef;éé;en'tﬂ‘ came
to my ears that the European Group is in the poéket of the ‘Government
or, st any rate, in that of the -Finance Member.  Nathing' is: fansher
from the truth. '

An Hondurpble Member: It is 'tfe other way.

) sl Wodson: “ihe Furopean' Group stapds Ior steble govern-
mesk, i ALY dnd Sy pasel o hta mr Honeireni
friends on my Tight occupy the benches on my.left, they may feel assured

that m any Theasure which, in olr opinion. 1opkes for stable governmen
and security ‘and 'for ‘the beneflt of Indis s a whole, that (govém;liéq{

will have sur puppprf.

. 1.

With regard tq the issue now'before the Hoyse, I will, at the outset,
at the rigk of being accused of repetition of ratber alteafiy in"its know-
ledge, read from paragrapbs 19 and 20 of fhe London  Committee’s
Report on the Bill certdin passages which have an immediate bearing on
the clausés of the Bill now before the House. ' 4

Paragraph 19 reads:

“The questions which aripe in connection with the exchange obligationa to be
ifaposéd on the %ank present special "difficalty in existing circumstances, Jn the pre-
valent state of monetary- disorganisation throughout  thie world, 1t ié impossible to 'm-
torporate in the Bill .provisionp. which would hnecessarily be suitable when monetary
syptems_generally have been re-cagt and stabilised. In these circumstances we gonsi:
der that the only sound course for India is to remain on the sterling standard. On
this 'basis ‘the "exchange - obligations iricorporated in the Bill must necessarily ‘ be in
accord with the rupee-starling ratio existing At the tine when the Bill is iutroduced.
This statement does not,. howewer, imply any expression of opinion on the part of
the Compmittee an the merits or demerite of the present ratio. The ratio provisions
in' the Bill are designed to make it clear that there will not be any change in the
de facto situation by the mere coming into” operation of the Reserve %mk Act.

A copsiderable mpjority of the Indian delegatep feel it their duty to .record their
Ylﬁ that a suitable exchange ratio is vne of the espential factors for the successful
working ‘of the Reserve Bank. They point out that considerable changes have occur-
fed in the currency bases and pdlicies of ‘almost all the countries of the world in- the
lagt few yenrs. In their view it .is for the Governmeént of India and the Legistature
tp examine these and. all other relevant consideratigns with a view to ensuring that
the minimum possiblé y’l’tmin is placed on the currency system of India.

We are all agreed that it should, in any case, be made clear in the Preamble that
the whole question of the mounetary standard best suited to India will have to be
reviewed when the internptional monetary pasition has clearified iteplf and become
sufficiently stable to make it possible to frame more permanent provisions.

80. It will be necessary dn the Bill to provide limits to the range of exchange fluc-
tuations by prescribing upper and lower points at -which the Bank will be réquired
to buy and sell on demand sterling for immediate delivery. According to the prac:
tice now prevailing upper and lower pointe have in fact been retained as though the

C (8308 )
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[Sir Leslie Hudson. ] o e -
i basis. the fixing of new points wou sty - casé~have
::;p:: ;:zuannod:bi‘::s:ygﬁgpi:“:e ;:iommel;d gh&t .this 1l;>°uotiee,” to wh':l:{tha public
have become accustomed, should be continued.’” : ' o
This report was issued over the signatures of amongst others the
following Honourable - Members of this House, Mvc»f',falnﬂua;tiw'ﬁ.Sir
Cowasji Jehangir, Mr. Mody, Diwan Baohadur A. Remaswami Mudsliar,
8ir George Schuster and Mr. Yamin Khan. . I bave. given: the names in

theix alphabetical order .. .. . . .

‘My, H. P, Mody (Bombay Millowtiers’ Association: Indian Commerce):
Not in the order of their importancs? Coh

Sir Leslie Husdon: . . . . und Mr. Biswas also,:and. the House
need have no doubt that those signatures were appended after careful
consideration of every aspect of the situation. It is ,_‘obvjtoug,_fmm.; etbeir
very wording that those clauses were the result of a compromise to which
all the signatories were parties. Muy [ ask th.se Honourable Members
whom I have quoted whether that is not a true statement of facts?
Assuming, as I must, that they will honour. tkeir signatures, may I further
ask Sir Cowasji Jehargir end Mr. Mody how they justify the position
which they are taking up as the chief supporters of Mr. Sarma’s amend-
ment. How can they justify their preseot position? Hgve they .not
agreed that India should remain linked to sterling, that the exchange
obligations in the Bill must be in uccord with the rupee sterling ratio
existing at the time the Bill is introduced? Have they not agreed in
clause 20 that it is necessary in the Bill to prescribe upper and lower

points at which the Bauk will have to buy and sell sterling? T shall be
referring to that point later.

Let me now take Mr. Sarma’s amendmcats in which he asks that
the rate at which Government shall. buy and sel! gold or sterling shall be
that which is in force on the day pricr to the coming into force of the
Regerve Bank Bill: 1 maintain that this will throw open a wide field of
speculation to a market sensitive to every breath of rumour or suspicion,
Why! Only last week, the dissemination, nc doubt by interested parties,
of an absolutely baseless etatement that & compromise had been -agreed
to by Govepxmept on these clauses resulted in an immediate fall of two
to three points in 3% per cemt. paper. This means that there was an
immediate Hight from the rupee to sterling. Is it for nothing that those

persons who view the stability o exchange as an absolute necessit;
demand that such possibilities should, so far as possible, be removed?

Mr. Sarma’s amendments dc. not very cleverly conoeal real i ion
of the Mover. Thoge intentions obviously Qm:e to Q::hi:?:, ljle:‘;rl mi?tfi:le%t
xpem:;:;, suoh uncertain ponditions as may force down the ratio to 1s. 4d.
m the period intervening between the passing of this Bill and of its
coxl'mng into force or, at any rate, the coming into force of these parti-
}:r zr seot:gns.d That is the fundamental wonkness of this amendment.

. ﬁpengn ® door to 4 flood of speculation right up to the time of the
notification by the Governor General. which date will be ' intelligently
a;:ttlﬁxpnted, with the object of forcing upon Government an alteration
gute ?srzt:c c?sia ;m:;u:ﬁ rgletans. If world conditions are such that a lower
i ocessary in mea:;erests of Tndin then that will come about by

Mr. 8. 0. Mitra (Chitt Raiehahi Toicics S
madan Rurul): What are -?gggidéiogg?};ﬂhl Divisions: Non-Muham-
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Bir Leslie Hudson: Sir, did my Honoursile friends, Sir - Cowasji
Jehangir and ‘M¢.-Mody and the other Members: of this Honourable House,
who signed the London report, have a ruental reservation in contempla-

tion, when they -signed that ‘report
“Diwan Bahadur A Rameswami Mudaliar (Madras City: Non-Muham-

1

mandan’ Urban): No, no.
‘o ot Doe iy ! ° N
Sir Lestie Hudson: I am glad to hear that. I should like to have
greater regard for their siznatures to a documcut. of such importance than

to. believe that to -have been the cuse.

Mr. S8arma and Mr. Ramsay Scott in their speeches charged the
Finapce Member with inconsistency ' and -'false representation in his
statement that he had nc . intention of: altering the existing law. Thosé
aceusations -are incorrect and can be pnt down to ignorance only. (Hear,
hear.) Let me read paragraph 20 again:

“It ‘will be necessary:in the Bill to provide limits to the rate of exchange fluctua.
tions by prescribing upper and lower points at which the Bank will be required to
buy and sell on demand sterling for immeédiate delivery.”

Where is the inconsistency of ‘the Finance Member in embodying ‘the
agreement reached in London in' clause 4% of the Bill? 'T ask, is it
konest to accuse the Finance Member of falsé representations? It may
be politics, but I maintsin it is not hovest.

Sir, those only are really honest amendments to this clause which
press for immediate devaludtion' of the rupee and who Bay so plainly.
They at least have the merit of fair and aboveboard premises. Sir, I do
not' want to go into this in very great detail, ‘but there are many objections
to this course of devaluation. Fimstly, the ¢ffcet would be to arrest the
hope for a rise of world prices. If Honcuratle Members will think it out,
the result of a temporary increase in commodity prices in India—for it
could anly be temporary—would be {> encourage an increased export of
those commodities, which would in 1 very shoil time affect the already
saturated world markets and bring ahout a further decline in those world
prices, for, after ‘all, ‘the bulk of the commodities which India exports
are’ subject ‘to competiticn with suppliss from elsewhere and are; there-
fore, subject to world pricee. Then, it ' would mean the export of capital
from India.” I have alreudy quoted the instance which occurred last
week of the rush to convert rupee holdings of securities into sterling.
Is that going to be a good-thing for India? It would imvolve ncreased
exports of gold. We have heard 3 great deal in this House sbout the
export of gold. Gold is every bit as much s commeodity now-a-days as
wheat or cotton, and the astute denlers of Indin will not be slow to take
advantage of ‘what they will at once realise to be only a temporary gain.
Then, devaluation will mean the upsetting of the balance of prices and
wages.” Every person who is on a wage-earning basis in India will be affected
by the'rise of the internal prices of foodstuffs, which the supporters of
this policy of devaluation proclaim to be incvitable and which is their
stated aim and object in endeavouring to get the rupee devalued. I hope
the vast number of wage-earners in India will take a careful note of this
point. Those, who have had to suffcr under cuts of pay as a result of
all sorts. of ratrenchment schemes, would nét relish finding the purchasing
power of their wages and  salaries further diminished by 12}% per cent.
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Then it would injure the agricultural community and‘,mot,' aid it. (Arg
Honourabley Member: ‘‘How?"’) .1 w;ﬂ try to explain. j‘h_e . upspiiing.
of the stability of exclange and of prices will pot corvespondingly benefit:
agriculture. Any incresse—and 1 consider that any increase, under pre-
pent ednditiens, is entirely. theotsticat and preliematival—+wil Mak-hegefit
the ryot, for the exporter and the middleman will get it-all. ...(An. Homoastr
able Member: “How do you make that out?’’) The ryot will get no
iorense in the rupees he gets for his praduge. - May F quatie froms.e resent
artiele in the London Times? - S
“Today, with the restrictions which are in force on every. side, the effect of ‘the
foreign exchanges on internal prices is even fainter. A rise or fall in the internal
price level of a country does not necessarily -cause the exchange wglue of -its cumency
? fall or rige: accoydingly, Still - less doeg g yarjatien antificially t-gro‘ducecli g‘bme
oreign exchanges necessarily lead to a corresponding change in ‘the internal eZﬂco vel.
To attempt to raise your ipterns! price level by manipulating ‘the foreig: exehange- is
almost Jike trying to produce lightning by imitating the moise:'of the thunderstorm’’
(Hear, hear.) : ‘ =

Lastly, Sir, such a procedure would worse:: the Government of India’s
Budget by at least five crores; and I ¢annot believe that the windall, Mr.
Ramsay Scott referred to, will cover that 'deﬁ'cien,cjp in’ addition to the
falling off in customs duties which we are led to believe will amount this
year o at least a similar sum. This could only mean further taxation;and
8 heavier burden on the already groaning tax-payer.. Bo, 8ir, I come to
my conclusiops and I will state them ag phriefly as I can. o

Firstly, the London Committee Report represemted o compromise which
should in common honegty be honoured, particylarly by those Members
of the House who are jointly respansible for it. Secondly, the door is
still left open for the re-examination of the ratio whep Ipternational mone-
tary conditions settle down. 1 do not think the Mover of the amendment
referred to this. It would not, of course, help his argument, but it is
& fact and it was part and parcel of the Londop Committee’s report.
Finally, we have been told by the Finance Member that it was on the
strength of this compromise which was amrived at. in London over the
Preamble and paragraphs 19 and 20 that the Government of India brought
forwurd the Reserve Bank Bill as the corner-stope of .that building of
Indian finance and credit for the future which this House for so many
weeks has been endeavouring to perfect. If that agreement and that
understonding are broken and flung away, the consequences wiil not be
the fault of the Government, but of those leaders in this House and glse-
where who are going back on thair signatures. ' '

Mr. . P. Mody: Mr. President, I almost feel like apologising to $he
House for inflicting myself upon it. Being an active party to the London
agreements and finding that the Select Committee Had actually impreved
upon .thel:n, I imposed upon myself a self-denying ordinance, and .in spite
of being in a somewhat questionable and infectious neighbourkood, I held
my tongue. The issue, however, which is now before the House i of such
importance that T sm compelled t bresk my fast, and if, on this cocusion,
1 ?euk at greater length than I usually do, T hope the: House-will not
understand that T am trying to make up for lost opportunities, but that the
importance of the subject demands it. : .

Sir, in the first place, before I deal with the smendment, I would like
to say something about the ratio. I might at one time have felt some
doubt about the propriety of deaﬁng with the subject at length, but with
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the example set by my friend, Sir Leslie Hudson, tho fgubgs pave boen
removed, und I fesl that I can, with equal confidence, put the other paint
of view forward befors this House. What is the position with regard to
the vatio? 1 wsk my friend, Sir Leslie. Hudaon. and those who think with
himi, whether shere is any important section of the commercial or indugry
downmunity 'in this country which thinks that this ratio is the. right ratio
fer India. - 1 ie not, as in the matber of tariffs, for instance, & case of
one section Being against another: it is a case of:all the ecopnomic, indue-
trial, commercial and agricultural interests being banded together in con-
demuing the currency. poliey of Gowernment. And, what is s great deal
more, -the - respongible leaders .of the British commereig]l community In
India are veering round to that point of view which has been put forward
repeatedly in the Press and on the platform for the iast six years. If I was
petmitted ito do 8o, I could name a gaod few people whom my friends on
the Buropean Group Bench would pay the utmost respect to, who are of
the definite opinion that a devaluntidn in the interesta of the eountry is
iwemedintely ealled for. -
Sir, this ratio has been wrong ab initic. It was forced down the
throat of an unwilling and protesting India by Sir Basil Blackett with the
force of the majority that is always at the back of Ggvernment. . The
qutstanding repson for perpetuating this ratio by putting it on thé Statute-
book was .that it was the de facto retio at that time. 1t would take e
into great depths if I were to try and place before the House the point
of view which was put forward in this Legislature when the unhappy ratio
wae placed on the Statute-hook.. But I would only like to say one thing,
gnd that is that India.alone, of all the major countries, finds her currency
appreciated compared to pre-war conditions. I shsll give a very few figures,
and I shall pick out only those currencies which have depreciated to an
shpormal extent; but if you take thg.whole world, I.doubt if there is any
major country which has not devaluated its currericy, whether to a larger
or smaller extent. The Belgian currency today is 22 per cent. of its
pre-war valuc, France 81 per cent., Italy 42 per cent., and Japan 59.per
cent. Now, I want to know why should India, of all countrigs, be singled
out for special treatment? We know that a great many things which are
bappening in the world outside and whick have ¢ommended themselves to
advanced opinion throughout the world are not regarded as good enongh
a)r_ln'di‘a_, because India is supposed to be a verv peculigr country, but
t is gingularly unfortunate that, in the matter of currency, India should
g(; regarded as something altogether apart. You will remember that this
tatutory provision for 1s. 8d. ratio followed yvery closely upon the hcols
%;Gr'eat Britain returning to the gold standard under the influence of Mr.
hurchill.  How has that palicy belped Great Britain, the most powerful
economic ynit in the whole world? There have not been wanting econo-
wmigts of International repute who have condemned that return to gold
g;aznd.ard at the pre-war parity, snd who predicted disaster to Great
ritain; and what hag happeged? After a few years struggle, during which
her commerce and her economic position in the world suffered to a very
considerable extent, Great Britain was pushed off the gold standard. Well,
if Great Britain, with all her immense resources, could not stand up
against a mistaken currency policy, does it mot argue that a similar policy
was & great mistake for India as well ?

. 8ir, the case for the ratio, apart from how it came to be put on the
'ﬁ_tatute-book, is very simple. "First and foremost, we demand a lower
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rati(ghflcl)‘r the a,gi-icotggugal interests. It is a truism to say that India lives.
on its agriculture, and if there is one section of the community which.
would be primarily benefited by a lower rupee, it will be the agnculbural'
community. Of course, attempts are being made in various parts of the
country '#0 set up one province against another, and ome interest againsb
another, 'but the opinion is general that it is agriculture primarily which
will' benefit by a devaluated rupee.

The Honourable 8ir George Schuster (Finance Member): Is my Honour-
able friend speaking on his own amendment or on the amendment o
8hkaikh Sadiq Hasan? -

Mr. H. P. Mody: I am sorry I could not follow my Honourable friend.

The Honourable Bir George Schuster: I would like to askmy Honour-
able friend whether he is supporting his own amendment which has beea

moved by Mr. Sarma or whether he is supporting the amendment to
devaluate the rupee? '

Mr. H P. Mody: If my Honourable friend has a little patience—I
had a great deal of patience with him—he will know exactly what T am
leading up to. I promise him that when I develop my arguments, he will
find the relevance of my statements. ' ‘

Sir Oowasji Jehangir (Bombay City: Non-Muhammadan Urban): May
I ask the Honourable the Finance Member whom Sir Leslie Hudson was
supporting? Was it Government that he was supporting?

The Honourable Sir George Schuster: He was opposing all the amend-
ments. '

Sir Oowasji Jehangir: His speech was the speech of the Honourable
the Finance Member.

The Honourable Sir George Schuster: Not at all: I have got quite
different things to say.

Mr. H. P. Mody: In support of what I was aaying, I would like to give
the House a few figures of price indices in some of the major countries of
th9 world. Bince Scptember, 1929, up to March, 1933, the United Kingdom
price level came down by 28 per cent., the United States 37 per cent.,
France 86 per cent., Canada 34 per cent., Australia 28 per ¢ent., Japan
17 per cent.. and India 43 per cent. The thing that ig to be particularly
noted in th}s connection is that, while the price level of exported articles
fell something like 50 per cent., the price level of imported articles fell
by only 27 per cent. Let me read something in this connection from the
report of the Economic Intelligence Service of the League of Nations:

“The agriculturists have been affected with special -severity by the fall i i
t}}etgogds ht;hey tsell l&aveh fal{en more in price lt)hxm the gogds ytlieyeb?:yl. & : cf?e'r!::
of trade ve turned sharply against States i “cru
materials and -importing finished prc;duct,a."g exportn?g crade foodstuffs and raw

I am giving, for the benefit of my Honourable friends who represent

ugricultural interests, a few figures connected with the major crops of

India. I find that wheat in one year has dropped from Rs. 5-5-6 to

Rs. 4-8-8, castor seed from Rs. 6-9-0 to Rs. 5-4-6, cotton seed from Rs. 4-5-8
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to Rs. 2-8-6 and ground-nuts from Rs. 8-0-0 to Rs. 5-7-0: I hope I have
said enough to show that Indian agricultural interests have suffered
enormously, have suffered out of all comparison by the over-valuation of
the rupee. It has been said, it is all very well for Members of this House
standing up for agricultural interests, but what about the other classes of
the community, and if I remember aright, the Honourable the Finance
Member said that it takes many classes to make a country. Quite true,
‘but after all, when you have many classes making a community, it is
always a striking  of balance between the various communities, and if a
balance is. to be struck, in whose favour would you weigh it? I do not
think even we, who are supposed to be hard-hearted -capitalists and
industrialists: will have any hesitation in saying that if the balance is to
be struck, it must be in favour of agricultural interests. In connection
with this, let me read something from a document which is issued under
the auspices of the Government of India, namely, ‘‘India in 1831-82",
laid on the table of the House of Commors. I read two extracts:

,*India’s whole economic tion may be said to depend upon the prices obtained
for the exportable surplus of her stable crops. . ... .. The Indian producer received
Rs. 65 crores less for his exportable surplus than in the previous year whereas his
expenses remained much the same, especially in the case of the agriculturist, and
the price of the imported manufactured articles which he required did not fall to
the same extent.” .

. Another quotation, again, from an official publication ‘‘The Review of
the Trade of India, 1982-83'": '

‘‘India, it may once .a.g:in be mentioned, is mainly an agricultaral country and it
‘has  been shown above that the prices of agricultural commodities have fallen to a
much la‘rfer extent than those of manufactured goods. This great fall in the prices
of agricultural goods has aflected India’s natio income which has shrunk consider-
ably as a result.” .

Then, figures are given which go to show that the total production of the
principal crops has dwindled in value from over 1,000 crores in 1928-29 to
500 odd crores in 1931-82. o

The question arises, why should we not in this matter follow the example
of other countries? Amongst the countries which devaluated their eurrency
in recent times are Australia, New Zealand and Denmark. I have before
me the monthly review of one of the Big Five in England, namely, the
Midland Bank. Dealing with Australia, this review says:

““These measures .contributed in varying degrees to the recuperation which began
two years ago, but it is beyond doubt that Australia’s task was facilitated by the
depreciation of the pourid sterling in terms of gold and the inauguration here of a
more liberal monetary policy than could. have been pursued. while- we remained on
the gold . standard. Primary commodity pricee in Australia have risen substantially
until in Auguost last the index number was well above the level of a year ago and
slightly higher than the average for 1931. The effect on the budget and on business
conditions generally has been marked. The last financial year closed with a surplus,
permitting the remission of part of the extra tax burden imposed in the years of
stringency.”’ o .

Dealing with New Zealand, the review says:

“Indeed, conditions did not begin definitely to mend until the current year,
when the position of primary producers was eased, first by the depreciation of the
‘New Zesland pound :in ‘terms ‘of sterling to about the same level as the Australian,
and secondly by the recovery. in export prices. Between January, and August, 1935,
the wholesale price index rose by about five per cent., mainly as the result of exchange
depreciation.”’ v ’ : ) :
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Finally about Denmatk: o .

. ition of the agrrian populdtion led to s further 100 .0f
the Ett‘:lé?nit:c?ml?;‘; last, to m‘grt‘o thepgmd,_: as' agaioet the old, parity of 18 lt:‘ﬁ
and the new quotation has thereafter been stsadily. mmntamed,f‘snnvop that time. the
wholesalo price index has moved up to a level higher than that of a year or two yﬁh
ago.”’ ) " L X s .

Sif, I will ledve quotations alone, and shell ask & question. Supposing
vou aré of the deﬁn?ite opinion that devaluation is e ' disoredited experi-
tent, that it is not likely to do India any good—~my Homoutable friend,
Sir Leslie Hudson, just gave & few arguments in support of that view--
are you or are you not going to devaluate our currency as 8 imeasure of
gelf-protection against the devaluation of other countries ? -After all, when
the whole world is devaluating its currency, what is the use of your saying
that India elone should remain firmly anchored to sterling at' the same old
ratio of 1s. 6d. Now I ean understand that this sort of retaliation can be
carried to excess. If you put up tariffs, every countty does the same thing
in self-defence, and so the vicious circle moves about. 8o with regard to
the valuation of currency. But while the whole world is going ahead, I
say, it would be foolish for Indis to stand still and say no, we will not do
it, we will not venture into the realm of the unkmown. It might be said,
ofter all what' do the agitators want? Have théy not seeured & very
substantial devaluation in September, 1931? It is perfectly true that that
bas happened through our departure from the gold standard, but it must
also be remembered at the same time that, on account of the e being
linked with sterling which serves an enormous area thtoughout the world,
the advantage to India is of a very limited character. It must be re-
membered in this connection that the idéntical. position exists with regard
to Empire countries, and the Empire countries have devaluated  their
currency apart from breaking away from gold, and, therefore, to the extent
to which they have dohe this, the Empire countries in the markets of
Great Britain enjoy a oertain adwantage over India. There is only one
thing moro to be said in this connection and that is that the price move-
ments in the United Kingdom and India during the last year or two' would
repay study. They would show that while in the United Kingdom, as in
other countries, the price level has moved up, so far as India is concerned,
it tl:;st not moved up, and if it hes moved, not to anything like the same
X . : s R (I L. PN L
Having sald so much about the retiv, 1 should like to tell the House
how ‘it has beert kept up. This eatio has been kept up by two. things;
tirst of all, an enormous contraction of the currency of the country, dis-
locating frade and industry, and keepitig up a véry high bank rate.: My
‘Honourable friend shakes his head. Of course I canhot contradict him oh
tacts, but occasionally I might be. 80 foolhardy as to even venture upoh
that. T say that currency was contracteéd to a very considerable extent.
I remember, of coursp, what my Hono6urable friend said 4 short while ‘SO,
with regard to the volume of currency having kept level with the ptite
tevels in this dountry. But there is no doubt about it that side hy iide
with this contraction of currency a very high bank rate existed, and wgﬂa
money was cheap in the markets of the world, India had to pay an enor-
mous rate of interest, seven or eight per cent. It went up even to mitl
g:r'oent: The ;gﬁt upox';i tt‘he t.rlx:de and industry of the country can well
; + dhoee conditiona have changed and now we have gold ex-
OIS, snd Well bvet 160 crotos of gold bive gone sus of this racoier B
caurse 1 wdmit that it is quité éasy to aay that this ts sl distress goid, juet
A8 easy as it is for my Honourable friends on the opposite Benches to say,
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that it is all gold which was exported for profit. iﬁﬂ!' ndt. . buggesting
‘anything. I onty wanb to know ftom. my Honourable friend how he can
explain the fact that, with such enormous. quantities of gold going out, of
the .country and our still having sn exportable surplus; shough considerably
shrunk, trade and industry kave not benefited. 1 have an idea, Sir, without
saying whethar it'is distress gold or not, that a good deal of it went im
paying off obligations, in paying land revenue and in discharging other like
obligations. In this connection, a finaneial paper to which my Honour-
able friend. the Finange Member, paid a handsome compliment a couple
of years ago,. 1 mean.the Indign Finance, is said to have made an inquiry,
and found that semething liké 90-per cent. of the gold was distress gold.
I eannot -say whethier .it: 18 a . correot .oonclusion to be drawn asnd. whether
the inquiry was of & sufficiently aatisfactory .eharacter. All that I want to
know is. what inquiries have Government made? Are they in-a position
to tell us: whether it is distress gold, or whether it is largely gold which is
beitig taken out of the hoards -which aré suppesed to be in this country and
sold for ‘profit? -Theé quedtion arises whether the Government of India
have done wisely in ignaring altogether the opportunity presemted to them
for aequiring a part, at any rate; of this gold. The age-long complaint
dgeinst India is that it in & sink of the precidus metals. But whegq the
sink threw up its precious contents to a very -considerable exteni (Ditven
Behudur A. Romasiwvamd Mudeliar: .- ‘‘When -others - were hoarding’'),
‘when others were hoarding, ms my friend;,’ the DBiwan ‘Bahadur, v

rightly says, why was the opportunity thfown away? In this place, I
would like to refer, if I may, to an observation made by my Honourable
friéend on Saturday last, in dealihg with an:arheéridment sioted from the
Governmeiit .Benches,—I am sorry 1 whs hot here; but 1 have been told
that my Honoutable friend actually advanced bhis thesis—that gold was
more speculative or moré unreliabld than sterlihg: : ’ ‘

The Monowrdble SW Beorje Behuster! As o ctifency resérve for Indfd
which had it Gbligations it steiting. ' | ‘

. My, ﬁ f‘w What i Was going to say was ﬁ:af, 1 have very great
'tle?e,ct_ifgg my Hénourable friend, and, baving that respeot for his capacity
and chiracter, I can only come i two conclysions that remark.
Either my Honourable friend thought that anything wo':fg‘ pass muster ip
ti?sffgbﬁ%'%d, tgleg&gfc)lre, 1t did not, matter what he said, or being tire
Istening 1o very dyll &peéahes and sometimes making them himself he
thought he would sfack a lithle jok?.ﬂ (Lavghtery g en b

The Honourable Sir George ‘Schuster: The only comelusion that T can
draw is that my Honourable friend has not understood ‘my ~rematk.
(Laughter.)

Mr, H. P. Mody: As T had fot heard the remarks ‘myself, if I did not
understand them, I would have some justification. But I nhight tell my
Honourable friend that 1 heard this remdrk from many people, who were
supposed to have a lij;tle intelligénce, and they also misunderstood it in the
same way. .If there is anything wrong with the understanding of anybodyy
1t must be wrong with their ungantandihg, bot ‘mine. o

Well, Bir, what T was golng t sag wae thab along With the rest of tha
unthinking wotld we have set up the iio‘f of gold; .hndgunless this idol comen
to be diigrated and discredited theolughout the world and broken up, wé
shall continue to offer puja to it.
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- Coming to another point, what are Government doing in conneotion with
the price lavel? The vehement agitation of six years has left them un-
‘moved. The point of view from which that agitation has been.ocenducted
is that we want the prices of our commodities to go up. Supposing you
do not agree with that prescription which we ht}verput befqre you; what
is your own prescription? Have you got anythu}g in your own phn}'qm—
oopeeia to remedy the ills from. which this country is suffering? The opinion
is being incremsingly held in responsible quarters that, after all, it is not the
exchange value of currency which counts for so much as the stability of
the internal price level. We want this stability of the internal price level.
Sir Basil Blackett is one of the foremost exponents of this point of view;
‘the Ottawa Conference and the World Economic Conference stressed the
‘necessity of an improvement of the level of prices. I want to know what
Government are doing in this connection.  President Roosevelt ordered the
World Economic Conference and said that he was not going in for stabilisa-
tion of the international monetary standard. He said, prices must improve
in the country itself before there can be a general agreement among the
nations in respect of a stable international monetary exchange; and he
started upon a certain policy. I think the whole world ‘more or less is
looking aghast at the experiments which are being made in the United
States. But, after all, something is being attempted, and it is semething
‘which i8 not altogether to be discredited. It has received the benediction
of no less a competent critic than Sir Basil Blackett himself. It is rather
an irony of fate that I should be quoting Sir Basil Blackett so -often, the
author of all this mischief (Laughter), but:that only shows I.am a fair-
minded man!’ Now, Sir, I ask Government, what is their poliay? It is
true that they have provided cheap money and credit,—all oredit to them.
I shall be the last to detract from the value of my Honourable friend’s work
in that connection. But let it not be forgotten,—and many economists in
Great Britain have pointed it out repeatedly,—what is cheap money and
eredit due to. It is due very largely to the simpie fact that ‘there is no
avenue of employment of capital anywhere, and, therefore, all this money
is flowing into the coffers of Government. Then there is another method by
which Governments can help, and that is by starting public works. Certain
countries are embarking upon that experiment. I am not in a position to
say ho\}i far such expedients are justified, or whether they have met with
Buccess in any country. All that I can say is, here are variqus measures by
which you can raise the country to sometliing like the prosperity which. it
enjoyed before the slump came on. Which of these things are you tackling ?

Mr. ¥. E. James (Madras: Eure: ): What. isi :
shortening hours ?’ ( ruropean): ‘What. about raising wages and

Mr. H. P. Mody: I will reply to that just now. In this connection I
would like to urge upon my Honourable friend, it he is dstermined &6 do
nothing at all, at any rate to set up as soon as he ‘possibly can, an economic
Inquiry committee. Let the position of the country be examined. If this
experiment of devaliation does not appeal to him, let him set up a com-
mittee which will come to certain definite conclusions, after due inquiry,
88 to what can be done to raise the price-tevel end how it can be best
achieved. Have the Government taken any steps in this conpection? It
may be t‘hat no brilliant success hag been achieved in any country in the
world.  The whole world is now groping in the dark; but we are mot even
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groping iu the dark in this country, and we are dpigpgemething-et.sll. Sir
‘Basil :Blackett—I wmay be-forgiven for queting him again—said,in  Malaga
very recentty;that. it-was.all very,well to epndemn. experiments which were
being made in ether. countries ;.but one cannot do.anything by merely sifting
back in one’s srm chair. I urge very strongly upon my Honourpble-friend
to move. in the direetion I.have spggested. ,If he will not do anything with
the eurrency, let him set up. 8 committee which will go into'the whole
question, . which: will eonsider best how the level of prices can be raised, how
. this .country. can be -put en a-competlitive level with other countries and
how. some.approach to nermality smay be achieved in the course of the
next. few ysars.

I .come now to the actual purpose whick I have in making, this speeeh,
namely, to support the amendment which stands in the name of my friend,
Mr. Sarma, and myself. I am unable to understand all this froth and foam
about' this amendment. -It-is perfectly true—and my-speech..was in the
same tenor—it is perfectly true that we are all for a devaluated rupee, buf
we are not asking the ‘Government by this amendment 4o devaluate the

rupee straightaway.
. Mr. ¥.,E. James: You want a blank cheque!

Mr. H. P. Mody: There is no blank-cheque-nor & filed-one;.any cheque
that has come fo us from the other side has always been dishonoured in
.some way. “The other day the Associgted: Press-sent-cut a message-to the
-effect that there-was a possibility ‘of the Government coming te.some sort
of. cempromise over this question. "I do not. know -why- so- - much! fuss.mas
rmade .over that taessage. :After ull, the news ageroy, when .its.attention
was drawn fa it, immédiately contradicted it, end no great harm:was done . .

.Mr. 8. 0. Mitra: Speculation was done causing immense harm!

~ Mr. H. P. Mody: My friend, Mr. Mitra, says -snd I think my £zignd,,Sir
Leslie Hudson, also said, that there was speculation. As I have said in
-another ‘place,  werin [Bombay and Calcutts, do. not went much. gncayrage-
ment for speculation! If my Honoupable: friend . wsnts, to know how many
times during the last six years we have speculated upon the ratio going off.

: Itean; produee hefore him: facts and.figures within my own knowledge. A
.few months ago,.tons of meney went,out of this country, because people felt.
.4hat the: ratio .could not be held. After all, speculation can only be to u
» very limited-.extent: cash hus to be produced, in order that remittances may
- take place, snd .cash .cannot be produced in any large quantities. But
speculation is not induced merely by rumours that the ratio is going off:
speculation is induced because there is a great deal of uncertainty in the
public mind in regard to the holding capacity of this ratio; and so long as
there is no public confidence in the ratio, so long as there is a large mass of
‘responsible opinion in this country, both British and Indian, which thinks
.that this ratio is an.ill-starred one, that it is not justified, and that it eannot
- be held. except by bringing a convulgion upon this eountry, so long as the
public. believe on these lines, speculation will be there; and, therefore, it is
.idle to say that this amendment, if it is passed, would open the flood gutes
+for speculation. I say, even.if you defeat this amendment, within the next
.12 or 18:months during which the Reserve Bank is being. set up, there will
be speculation every time it is felt that the ratio is tottering, or:that the
trade and industry of the country cannot any longer stand its ..ravages;
therefore, Bir, do not push this argument:of speculstion . too: far—not:. at

B
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any rate to the extent of denying to this Legislature an opportunity of
having a say with regard to what is the right policy for the country.

My friend, Sir Leslie Hudson, said: ‘“What about Sir Cowasji Jehangir
and Mr. Mody and other friends changing their attitude in this matter ?"’
But, to what extent have we changed our attitude? If I remember arig];f,
we distinctly said in London that it was for the Government and the Legis-
lature to come to a right conclusion about the ratio. One of my Honourable
friends put forward the proposition in London that the Legislature had po
right to do anything with the ratio. 1 remember countering that lmmgdl-
ately: the Legislature has every right: it is only a question of the proprietv
of seeking this particular Bill as an excuse for doing anything with the
ratio . . . .

The Honourable Sir George Schuster: Which of your friends was it ?
Mr. H. P. Mody: Does not my Honourable friend know ?

*' The Honourable Sir George Schuster: No. .

Mr. H. P. Mody: I think it was my friend, Sir Cowasji Jehangif, who
said that the Legislature had no right to alter it . . . S

Sir Oowasji Jehangir: I never said that: I think there is some confusion.
I never said at any time that the Legislature had no right to change the
ratio; what I did say was that just now the most advisable thing to do was
for Government to chunge the ratio overnight and bring it to the Legis-
lature at the very earliest opportunity for ratification. That is what I said
and that is what I have repeated iff this House over and over again.

Mr. H. P. Mody: But unfortunstely Government do not do’ anything
overnight . . . .

Mr. President (The Honourable Sir Shanmukham Chetty): The Legisla-
ture sits only in the day time! (Laughter.)

Mr. H. P. Mody: But surely sometimes my friends on the official Benches
are awake even at night, and that they can, it they want to apply their
minds to this question overnight, do so! To proceed, you say to the Legis-
lature, ‘‘Hands off the ratio’’, if it wants immediate devaluation; even if
it wants to consider it at some stage, you say the same thing. Then what
I want to know is what is the remedy of this country ?

An Honourable Member: Damnation!

. Mr. H. P. Mody: I hope not.  The only remedy left is a remedy which
is most obnoxious to my Honourable friends on the official Benches, namely,
agitation in the country. What else is left to us? Here is the ratio againﬁt
which for six long years we have fought, a ratio which has brought untold
harm to the country, a ratio which we feel Government should have chang-
ed long ago. The Government will do nothing. What else is left, I ask
my Honpurable friend, to us but to agitate against it? My Honourable
friend fails to appreciate that in supporting this amendment, we are trying
to meet the Government point of view.. . . .
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Mr. ¥. E. James: Why did you sign the report then?

- Mr. H. P. Mody: My Honourable friend, Mr. Ramaswami Mudaliar,
will answer that. We are trying to meet the Government point
of view: all we ask is an opportunity for the Legislature to say
at some time the country thinks about its currency. As every one knows,
there were various occasions which were provided to the Government in all
‘these years when they could have done something. Immediately before
-Great Britain was pushed off the gold standard, the difficulties of India
became enormous. Surely, if Government had been alive to their responsi-
‘bilities, it was open to them to do something in those days. Nothing was
done. It was only when a sort of cataclysm took place in Great Britain that
we also went off the gold standard. The Heavens did not fall then; nothing
happened. Of course, there was some dislocation for the first few weeks,
but that is always to be expected; beyond that nothing very serious happen-
ed. The point is that 8 Government.which goes on neglecting opportuni-
ties which were presented so often and particularly when Great Britain went
off the gold standard, how can we expect that Government to do anything
unaided, so to speak, by the voice which is uttered in this House and out-
.side? Everybody knows what the constitutional position is. We cannot do
anything with the currency without the consent of the Governor General.
Under the new dispensation, it is not going to be any different. It may
even be a little more difficult. In what other manner can the Legislature
ever have an opportunity to discuss the matter? Therefore, while it may
be that my friends do not exactly like the form of agitation which is:going
on in the country, I submit, there is no other remedy left in the hands of
the representatives of the eommercial, industrial and agricultural classes
than to go on agitating.

There is ‘only one thing more I want to sBay. For the: very unfortunate
and anomalous position in which we find ourselves, there are obvious reméi
dies in western countries. Governments which are found.to be misplaced
-are immediately displaced. I do not know how or at what stage that very
happy state of affairs will come about. I do not know when it will be, when
my friend, Dr. Ziauddin Ahmad, will cross over to the Treasury Benches,
-and my friend, Sir George Schuster, will attack the Doctor’s financial and
-currency policy. I do not know when my friend, Sir Frank Noyce, will be
found occupying one of the non-official Benches and violently denouncing
my friend, Mr. Joshi's labour and industrial policy. I do not know, Bir,
when that happy day will come when my friend, Sir Joseph Bhore, will
get up in the seat which I occupy, and attack my tariff policy. 8ir, with ali
these handicsps from which we suffer, what else can we be expected to do
but to utilise every opportunity that we get for bringing home to Govern-
ment the point of view of the representatives of the people. Take a classic
example, In 1931, we tmrew out the whole special Budget. What
happened? Nothing. Perhaps my friends were at one of those weekly
Executive Dinners that very night. I do not know how they live these days,
what standard they maintain. whether it is & Champaigne or a Ginger Beer

--standard, but, at any rate, I am certain, whatever they were having in those
days, they probably took an extra glass of, because they had at any rate gob
rid of us, even though in departing we had thrown out the whole Budget.
That being the constitutional position, it is only by these opportunities,
which are presented to us that we can make the voice of the country heard.
T want again to impress. upon my friend, the Finance Member, that this
smendment does not seek to force the hands of the Government to im-
ediately devalue the rupee. If they do it, of course we shall be only too

B2
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Bippy. -All that this amendment says-is:that if no devajuation of the
curreney takes place before the Reserve Bank comes into being, this Legis-
lature shotld have an opportunity of pronouncing its verdiet. That verdict,
my friend should know, will net be:lightly given; it will be supperted by
economic facts and figures which even the Government would not be sble
to vefute. ) Tivepest, it is & very unfortunate position that the House sheuld
be denied.all opportunities of giving its verdict on this momentous issue. The
Governmert must realise the fact that their currency. policy has not satis-
fied any section of the public in this country, and the least they can do is.
to:come to this House for fixing the upper and lower points, and thus enable
it to present before the Government the view-point of the whole country.

Lala Rameshwar Prasad Bagla (Cities of the United Provinces: Non-
Muhammadan Urban): Sir, in speaking on the amendments moved by my
Honourable friend, Mr. R. 8. Sarma, I wish to make my position clear
at the very outset.

I come from .& great industrial centre in which yau have a ynigue
phenomenon of the European and Indian business communities standing on:
s common platform, so far as the question of. the-depreciation of the currency
is conecerned, We wish to see the rupee devaluated at the earliest possible-
moment. We cannot,agree with the Horourable the Finance Member when
“he says that the ratio is-not part and pargel of the Reserve Bank proposal.
-We are definitely of the view that, as remittance operations of the Govern-
ment will pe condueted by the Reserve Bank and.as the Bank will have to-
maintain the external parity of the rupee, the ratio is & factor of prime
importance for the successful functioning of the Bank. ‘'We have not-the
slightest doubt in our mind that the pretext that 'the:ratio does. not arise-
,on the present oécasion is wrofg and without foundation... We.hold.this.
view with a degree of unanimity which clearly shows that those Eurapeans,
who are interested in ‘productive enterprises in India, are bound to agree-
with the Indian Qpiniqn in this matter.

e A S T N B T R R o3 N ~
. Holding: this view, I am dipappointed that the amendment of !Mr.. Sarga.
does not afford an immediate solution for.the ratio problem. But I am glad
to note that the passing of this amendment would mean that the Govern-
ment would have to come to the Legislature at a very early date for the:
‘modifieation of the Currengy Act with a view.to establishing the upper:
'point. That vooasion will afford an opportunity for, a. full-dress debate on
“the ratio. It ie in this hope -and it is.with this feeling that it is better:
late than never, that I support the amendinent.

., .As Mr, Sarma has made it clear, it is the Government that should be-
grateful to him for having devised a formula which csrries out the declared
intentions and objectives of the Finance Member. Clauses 40 and 41, as
.they stand today, belie the assurance of Sir George Schuster. If his assur-
ances mean anything and if they are given in sll seriousness, I cannot under-
stand why even to this simple measure the Government should raise an
objection.

‘If a ratio referendum be taken amongst the mewmbers of the various.
Chambers of Commerce in India, Professors of Economics, Members of
Central and Provincial Legialatures and leading public men, I have not ths
slightest- doubt that the votes of the order of anything like 95 per cent. would

" be:cast in favour of an immediate and substantial depreciation of the.rupee.
I understand that the Indian Finance s issuing a refg’;eﬁduxﬁ in this matter
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and, I am sure, that this should provide a

to the strength of feeling in the country.’

. Mgantime there cannot be any doubt except to those who refuse to he
-convinced, that every section of the population, barring only an infinitesimal
minority, is today persuaded that it is the ratio that has aggravated in a
special degree the troubles and travails of India. It is-true that there is
-depression in the other countries of the world.” But despite the specious
arguments of Bir George, I for one know that the depression in India has
been of a particularly intensive charscter. It is the altogether devastating
-effects of 18d. that account-for the extreme acuteness of economic distress
in India. With a ratio on & more suitable basis, we would have been spared
from the full wrath of the depression. With a revision of the ratio in
proper time, we could even have managed to enjoy a measure of well-being
during the perivd when the rest of the world was in the grip of serious and
scute trouble. ‘

India is a self-contained country in'many ways. With & correct economic
policy, it should be possible for India to be immune from the shocks of
‘mternational finance. ‘But India has never had a national economic policy.
Nowhere have our authorities been more callous to Indian -interests than
‘in regtrd to ratio policy. O _ R

A two-shilling ratio was forced upon us in 1920 in the teeth of universal
opposition.. Crores of rupees were logt in ‘the fitile attempt to maintain an
impossible ratio. "Our thrice powerful Govérnment cpuld. not maintain  this
‘t8tio #6r more than six months in spite ‘of the ‘throwing of millions -of gold
:and sterling securities into & bottomless pit.: The Finance Member of that
‘tinde thréw up his hands in despair and said that he realised that he had
‘00t done' what evéry one had-beén telling him. -~ : BT
"1 know sincere repentance is enough atodément for any crime. But do
our q_uzﬁdritiés ‘sincerely repent ? " They do nat. For they, again in the

final and conclusive testimony

same ‘caflos ‘wiyy and with'the same fndifferénée to thé public opinjon, foisted
.gn us #He 18d. “ratrio .ih"19%8-27.. Again, milllions 'of sterling securitiep and

old"were fritteréd. The country has ‘parted- with'one hundred and fifty
<Fbres*Worth 6F gotd, aphrt from what has Beeh vsed up by the'Government
from WSl tocks' of sterling wecurities.”. v- v -t oo

"~ If an economist were to make a careful study of the relevant statistics
‘and a correct:analysis of. the facts and. figures, it may -well be that he.finds
that the efforts: to majntain-exchange at rates higher than the correet rate
‘have cost this eounfry an.amount running into hundreds of crores.

This is how we feel on this matter. -'We -have on every possible occasion
indicated to the Government how we feel in this matter. If this is a
'm)omible‘ or ‘responsive:-Government, could they have zemained adamant

stubborn-in- spite-of such-strong-and- urtiversal opimion from the indisn
pépulation ? - To say that the only' wise men on the ratio question are in the
‘Brecutive Governntent and that.the Indian public do -mob unde:qtaud what
1% good* for themselves-isan assumption -which js not i accord with-the:ex-
pemiénce-that L hnve referred: to, namely, the Finance Member throwing up
hig-hands'in despair and owning his defeat as regards  the' maintenance of the
‘bwo-shillmy ratio. '~ .+ . s Ve v
™ We ktléw we are in the right. We equally know that the Government are
‘in the wrohg: -But ‘I mustlin- dewpairiiédnfess-thaé'there is no-machinery
Whereby-we who-ure in' the right éan set right those ‘who sre in the.wyoag.
" THe'Bétretary of Stafe and the Finitfice Mémbet would b detudirig ‘them.
':;Lyé&i if"“iﬂb:y‘ Y‘Kiﬁk%at WHey eati’ dely With hrpunity the:Indiaw public
et e iy
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opinion in this matter for long. This is the warning with which, Sir, I
shall conclude my observations in supporting the amendment of Mr. Sarma.

Shaikh Sadiq Hasan (East Central Punjab: Muhammadan): 8ir, the.
policy of stabilising the currency is a very laudable one, but the main
point is whether the rupee should be stabilised ut 1s. 6d. or at 1s. 4d.
I would prefer much lower exchange in the interests of my oountry, but.
it is not possible as it is directly againsy the interests of England and
British officials in India; 0, as a compromise, I would suggest 1s. 4d.

It is a momentoug question involving the prosperity or financial @ec&y
of India. So I would like to examine it most impartially. Before I discuss.
the question on its merits, I would like to say that alk great Indian econo-
mists, business men and well wishers of India are of the opinion that
devaluation of the rupee is essential in order to avert great economic losses.
and that the 1s. 6d. ratio is ruining the agricultural population and the
industrial community of India. In thig connection let us also see the
tendency of the other countries in the world, whether they are overvaluing
or devaluing their currency. I would content myself by giving examples of
& few of the most important countries in the world which have depreciated
their currencies. Take the case of France, a great Power and a wealthy
nation, Before the War, there used to be 25 franes for a pound, now
there are about 80 francs to the pound. The same is the case with Italy.
The United States of America, although a creditor nation, has with great
efforts devalued its dollar. Japan has also done the same. Take the case
of British colonies like Australia and New Zealand, mainly agricultural
and pastoral countries. They have also devalued their currencies by 25
per cent. I could quote aleo scores of examples of smaller countries like
Austria, Turkey, and Egypt; all these countries have done the same. Do
the Governments of these countries consist of fools? Even the Treasury
Benches would agree that such is not the case, perhaps the House may
think that if Governments which have and are deliberately reducing the
value of their currencieg are not foolish, do I insinuate that the Govern-
ment of India are acting foolishly in this matter? No, Sir. I emphatically
say ““No”’. T consider that the Government of India are selfish, and that
for their own sako and in the interests of England, they are acting
against the best interests of India. Their masterg in Whitehall expect
it and they have to dance according to their tune.

Sir, efforts had been made by the Government of India, as far back
as 1876, to raise the value of the rupee, and it has been gradually done
by clever manipulations from 13d. to 16d., and then to 184. In 1920,
by a desper&t:e effort the price of the rupee wag raised to 2 shillings, and’
although India suffered heavy losses. what mattered it to the Treasury
Benches? But, however, as the saying goes, it broke the camel’s back,
and we find that in 1928 the exchange was again at 1s. 4d. In 1927. a
subservient House again fixed the exchange at 18. 8d. -The Government
are always talking of the stability of the ratio, and T agree with them. But
where was that question of stability. when the rate was suddenly and
artificially rmagd to‘2a. for a rupee and even to 18d. whieh was i)rought
about by manipulation by the Government of India? I do admit, the-
stability of ratio is essential, violent fluctuations would do harm tés the
trade of a country, but when the rupee has been over-valued by sheer
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injustice of the Government of India, it would only be fair if the over-
valued rupee is restored to its position of pre-war exchange and we are put
on an equal footing to compete with other countries of the world which

have depreciated their currencies.

Now, let me explain to the House who are benefited by the 1ls. 6d.
ratio, because there must be some potent reasons why the Government of
India are so keen sbout it. Firstly, it benefits the English officials, high
and low, in thig country, because they get 123 per cent. more when making.
remittances to England. Secondly, it helps English manufacturers who
can successfully compete with Indian manufacturers. It helps companies.
sending dividends to England, and incidentally it also helps Indian capita-
lists and usurers. Government claim themselveg to be the protectors of
the dumb masses. How they can justify themselves in this role by helping.
the strong against the weak, the rich against the poor, pusses my compre-.
hension. B8ir, another result of over-valuing the rupee ig that imports are
cheaper in terms of rupees, and Japan has dealt a very severe blow to
Indian industries. It might be said, on the other hand, that every culti-
vator and labourer would be benefited by lower prices of foreign commodi-
ties, but the necessities of life of these poor people are so simple that
these can be supplied in this country without being imported from foreign
countries. In short high exchange is going to help India’s creditors,
Government’s European civil servantg and British industries and other
foreign exporters at the expense of agriculturists who form the bulk of
the population and the industrial community in India. Now, let us see
who would be benefited if the rupee is depreciated and brought to its
original position. First of all, agriculturists, who are the backbone of
India. Without a prosperous peasantry, neither the Government can be
rich nor the industries of India can thrive and, for the benefit of ray
zamindar friends, I will briefly explain how the 168d. ratio would help them.
In these .days of easy communications and transport, the world ig one
big market and India has to compete against Australian and Canadian
wheat, American cotton and Australian and Argentine wool. 8o the prices
paid in English sterling or American dollars would be competitive and we
would not get more money in English currency or American dollars, bug
certainly with devalued currency would get more rupees, say, 124 per
cent. more which would ultimately go to the cultivator, than what we are
getting now and ‘as the prices of agricultural products would rise, so the
peasants, after paying the heavy Government revenue. would have some
money left to buy the Indian commodities and thus reduce unemployment
in India. It would be killing two birdg with one stone. The Government
would be increasing the prosperity of cultivators and landowners and
giving work to industrial labourers. In this connection I would say that
the Government, despite their professions of looking after the interests of
the masses, are doing nothing to help them. Sir, I am sure, with the
depreciated rupee, India’s export trade would revive.., Your 18d. ratio has
dealt a serious blow to indigenoug industries and. export of foods and raw
products. such-as rice. tea, oilseeds. cotton hides and skins and has result-
ed in gerious diminution of our export trade. ‘We have already lost more
gold than was ever looted by ten Taimurs and Nadirshahs. By higher
ratio you have already diminished.the buying capacity of a cultivator. He
is already ruined and can pay land revenye onl¥ with great. difficulty, -The
Government - also, by.their selfish policy, increased the, indebtedness . .of
peasants _and- cultivators by 123 per cent.. and. decreased. the -value of their
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sduce by the same percentage. THe land settlements were: m on
fl::dbasis o}f, 16d. for t;h'ep‘:upee in'the days when the ‘priees-of ' raw- products
were high. Is it just that you should ruin’ the peasamtry by- tilg- device
which also increases the indebtedness of the peasants and cultivators,
and you are compelled to remit revenue. Pa’sp Governments used "to' take
one-fourth of the produce of the land. Your Govern_ment.take_consxderably
more than that and leave very little to agriculturists. I challenge: your
supporters who own land to deny it. Some of them are supporﬁpg’you‘ln
‘this matter and, for their owr paltry benefits, they are sacrifiting the
interést of millions. of their countrymen. I would' urge you in the
interests of India, which you profess to serve, to raise the buying power
of agriculturists by changing. the ratio and you would make the country
prosperous, because rise in prices will gtimulate trade and industry.

Sir, a word about industries. As ah- industtialist, I knmow how {;he
high rutio has hit us. A few years ago, North Indian carpete and Persian
carpets used to be sold on an average of 1} dollarg per sq. foot, ci.f. New
York. Now, while the Indian carpets, on account of cheapmess of
material, et¢., can be sold at 1} dbllar per sq. foot, the Persian carpets,
oWing to depréciated tuman, are sold § dotlar per sq. foot c.i.f. New York
.and, despite the slump, U. S: A. still by about 50'to 90 thousand sq. yards
of Persiari carpets monthly ag compared to from nil to 500 sq. yards ot
North Indian carpetg per month: The whole industry is' praetioally
déstroyed and’ thousands of men are out of work on the other hHand and
there is absolutely no duty on Persian earpets by land route in India. Do
you think a just Government would logk with equanimity on sueh a state
of affairs? As regards other industries, they are also; though not ruimed,
{e}t il a deplorable condition. One great way to help them is to proteet
therii from depreciated currencies of other eounmtries, especially of Fapen
aWhich is smothering hdia. 1t vou kad the real interests of India at hears,
;‘?oﬁ‘ stould’ thake & law like Porsizny that to coutrbry catt get paymsnt
Th gold for its goods imported into Indik, but only can’ take in 8xchenge
e'%ommpdifieg, foodstuffs and raw products from this' céuntry. It would
b€ a cotiiplicdbed aystent, But the oxpom trade would mevive and' the price
of  agricultistyl produitts would rise. India Bas beew & great industrsl
country in the past, ita teerning rhillions' cantiot be supported’ by agrl
culture alore, ways must he found to give employment to millions of the
unemployed who leave the villages and keep on crowding the cities, thus
%ir‘qwmg 4 menace to the future Governments of Indis.” The itteregts of
Fngland' and India are not identical. FEngland, being a manufacturing
country, datutally wants to get raw materials and foodatuft at the cheapest
phice, but, on the other Hand, the interests of India, chiefly an agricultural
country, are to get more rupees for her products and also, in order to give
employment to her teeming populatien, the imported goods should be move
ebitly 8o that out industries -may be. revived which would give employ'-
ment to starving millions. There is disastrous depression in the country.
How are you fighting it except by inactivity? How can, thete be employ:
T0ent unleey thdUistties revive. 1¥ the countty grows rich and’ the peasantry
6t¢ prosperous, (overhment can get more money, but i the country
gf*ws poote evety day, whgre WHY the toney come faom to AT the cofrs
e e o0 s e crpretcally rspest, don't K the gooms thes

t an enfightoried’ but antoctatit: Governteny. i‘éniv(\l:% 5dl'av~":o;'m
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upon the terrible condition of the poor. Finally, I would,say. if 18d. ratio
is.the price of the Reserve Bank, which is, after all, going to be under
the control of the Governor General, it is too high a price. We will have
a toy and lost the substance, the wealth and prosperity of the country.
On the floor of this House, I accuse the Government of India and their
satellites for not looking to the interests of Indin, but of England and
their own, at the expense of the teeming millions of India. Sir, T will
conclude by saying that if this Bill i once passed, it will be practically
impossible to change the ratio afterwards, for, in future, changes in the
currency policy will be decided by the British Parliament alone. There-
fore, let all well-wishers of India join hands in overthrowing this iniquitous

clause.

Mr, Lalchand Navalral (Sind: Non-Muhammadan Rural): Sir, I must
at the outset express my regret that, on this important and verv vital
question: which affects the whole country, the commercial, the agriculutural
and in fact all other sections of the peoples of India, there should be,
im this House, at present, only a minimum of quorum to consider this
question. Bir; this is a question on which the attendance in the House
should be very strong. It fs not a question affecting any particular coro-
mumity. It affects the entire country. Bir, vou kinow how this question
was voted upon in this House in 1827  and, even though the result was
that- the ratio was $med by a majority of two members, yet the question
has agitated the country so much that from all corners you hear the
epinion. of the. people. that the country is being rpined by this ratio.
Thereiare, :I.regret this. thin attendance and I hope that better senge
will preveil: and;thet this qpestion of the ratio will be copsidered. in its
ttus- pemepeative, Sir, I -am. glad, however, to find, that at least on this
question there. is.no difference of opinion between this side and agme of
those. iny the : Eurepean . Group.

.- Six, the Honourable Mr. Remsay Scott hag put hia case quite clearly,
god in; that I am, glad to notice that, the qgipii;gn ‘on_the Eurppean sidp
has, aleo ehpnged and that they da recognise that when they are in this
cpuntry and are engaged in the export busiess, just. ag the Honaursble
«&h;uﬁcotﬁuis:doina in Cawnpore, this ratio is detrimental to the interests
he 2001

“:* @ir, there ‘are, I find, now three questions before the House. The firat
question is whether we should enact this law relating to the Reserve Bank
¥y keéping and fizing the ratio at 1s. 86d. The second question is whether
we ‘whould: reduce it to 1s. 4d., on the ground that before it was made
ifito 13. 8d., the effects of 1s. 4d. were certainly better than have been the
effects,of 1s. 6d. Now, if there was the opinion of the country and of
gome. experts, I woyld have said probably, ‘‘we will run the risk of
Ddringing it down to 1s. 4d, but at present the third question which is
Lefore us is one which does not commit anybody, and that question is that
the ratio should be fixed on the date prior to the day on which the Bill
comes into force by the notification of the Governor General in Couneil. Sir,

p. that poing, if the Government are not going to agree, I must say, with
all respect to them. that the country will not be satisfred, and that ag
the country is at present suffering sp much there will be a great volume
% ‘discontent which wise men should not allow to prevail in the country.

'ith regard to this question, Sir, ¥ do not thipk there is any eqntmve!?
n: the country pow. Of cougse there was great eontroversy In 103% but,
since then, the opinfon of the countpy has crystallised “and the entire



312" LEGISLATIVE ASSEMBLY. [18tn DEcr 1988.

[Mr. Lalchsnd Navalrai.] , b of experience The

: me to a particular conclusion as a result ot ex .
ﬁgﬁgf;ﬁx so(fx’the coungry is, therefore, not the result of any funcies or
whims. As s result of actual operation of the ratio during these six years,
the country has come to the conclusion that the ratio of 1s. Rd. is h&rmflfl
to the country. Therefore, we are not proceeding on assumptions. We
are not proceeding on apy présumptions, we are propeedlqg on so13d
facts, and I would ask the Government not to have this ratio fixed in
this Reserve Bank Bill. 1 would again repeat, Sir, that I would have
advocated the cause of 1s. 4d., but considering the opinion of the mer-
cantile community and the agricultural community based on expert
opinion, I hesitate, and it is, therefore, that I have risen now to support
this amendment. I cannot for myself agree that the Government are
correct in saying that they are not altering the law. Therg is no doubt
about it, but they are doing it in a side-way, they are doing it in th:w
Bill in such o way that it will amount to this. Suppose we pass this
Bill now and the exchange rate comes to be fixed at ls. 6d., in the
Reserve Bank, then what will the country and people elsewhere say.
Theyv will say: ‘‘Look, here are people who bbjected to the 1s. 6d. ratio
when the Bill of 1927 was on the anvil; now, they give sanction to it
and admit that they were wrong then’’. Sir, it is more or less contrived
to secure our sanction for 1s. 6d. which, I hope, ne man, who has got
any regard for his own country, will accord to. ’ )

 8ir, there is another matter for which everybody, at least the Legis-
lature, should be sorry and that is that while we come here to legislate,
the Honourable the Finance Member from the very start begins to throw
at our face the threat by saying that ‘‘if you do not agree to this ratis,
this Bill will be withdrawn’’. Is that fair, I ask. Coming as we do'
this House to legislate, our opinion should be unrestricted, and uninfluenced
by any threat or any intimidation. For my part, I must say that I never
fear such threats (Hear, hear); we know that we are quite used to such
threats. I ask, should the Government come forward before us with that
attitude, That is their bullying attitude in every important Bill, because
they lmow very well that they are the masters of the situation: 'Supposing
the Honourable the Finance Member was speaking in the British Parlia-
ment. Dare he get up and say such things in the British Parlia-
ment that if they were not going to pass this Bill, the Bill would be
withdrawn? I do not think so. Therefore, we should not, on tﬁé-ground
of thai threat alone, succumb; we must stick to our guns and do what
the country wants. The question then arises, what is the implication of
this threat that has been expressed in this House? To threaten. that
unless the Reserve Bank is established, you will not get Central respon-
sibility | Sir, T myself am very pessimistic about getting that Central
responsibility. You know, Sir, that this question of responsibility is noé
8 new one. It has been raised since 1920 or 1921 and the promises that
were given have not been complied with. Therefore, it is for a long
time that we have been asking for this Central responsibility. I ask, if
it hac come now in the year 1933? At any rate, an instalment of the
reform was overdue. Not ouly that instalment, but even the second
instalment is just ab a place where we should have got it. Therefore,
do not be frightened by the threat that this Cental responsibility Will-l:o?i
be given to you. If it is to be given, it will be given by agitation...

it is to be given, it will be given, I daresay, by the will of the pegp

of Indis. What do you see at present? Do you see . that the nﬂﬁ ’
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responsibility is in your view? Gentlemen who went to England and for
whom I have a great deal of respect gave their opinion according to their
light. Even they do not expect that the Federal responsibility is coming
to you soon. The very fact that the elections for this House at least
will take place in 1984 clearly shows that the Federal responsibility is still
fur off in the minds of the British Government. I am ever doubtful
about the provincial autonomy, whether it is coming in 1935 or not.
Therefore, do not be frightened by that threat. Coming to the subject
under discussion, I would say, Sir, that the proper way for deciding this
issue is to decide it by expert opinions in India and by the conditions
which are now prevailing in India which will show how much depression
there has been and how much the agriculturists and the industrialists
have suffered and are suffering. Judge it from that point, and you wil}
come to the conclusion that the rupee must be devaluated. On this
point if I were to give my opinion and if 1 were to say that 1 have
studied the literature on it, it may not be deemed to be sufficient, because:
I admit that I am neither a banker nor a commercial man. ‘Therefore, it
- would be much better if I were to place before the House certain opinions of
those persons whose opinions will have a great weight. If I do that, T
think I would have done my duty of placing before the House the whole
picture on this question of the ratio. I will, therefore, refer to certain
quotations from those Associations and experts who have given their
thought to it. I would, in the first place, take the opinion of Mr. Nalini
Ranjan Sarkar, President of the Federation of the Indian Chambers of
Commerce and Industries and a& member of the Executive Committee of
the Currency League of India. His opinion cannot be lightly thrown
away. His opinion will convince the House that this question of the
ratio which is being considered now by this amendment cannot be harmful
in the interests of the country and, therefore, it should be tried. I know,
Sir, that the Bombay millowners are always criticised, but we should be
fair even to them, because we find that in this case the interests of the
Bombay millowners and those of the agriculturists and consumers are all
alike. Referring to these much maligned Bombay millowners, this is
what Mr. Nalini Ranjan Sarkar has said:

. “'It is asserted that the move for the devaluation of rupee is being taken to give
indirect protection to the Bombay millowners. The question naturally arises: why this
singling out of the Bombay millowners alone! After all, any indirect protection given
by devaluation will be shared by all millowners, be they in Bombay, Ahmedabad,

Nagpur, Cawnpore or Bengal.”

He further goes on to say:

“It will give protection not only to the millowners, but to all Indian manufacturers
whose products have to face foreign competition wherever they may be situated. One
could understand the meaning of the distinction if Bombay millowners were the only
parties advocating devaluation. (Thc House must pay attention to this that this is mot
the question of Bombay millowners only.) But we all know that the millowners and
manufacturers all over the country, irrespective of the province they come from, have
with one voice demanded it year after year. The Federation of the Indian Chambers,
consisting of varied Indian industrial and commercial interests, have passed unanimous
resolutions condemning the over-valuation of the rupee. The press and the public have
&qually unanimously and persistently protested against it and emphasised the necessit;
.of lowering the value of the rupee. In fact, in recent years, if thore was & d:io
economic question on which there was more.or léss oomplete unanimity in India, it
on the question” of the over-valuation of the rupee.” . : .
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What I submit to the House is that here is an authority which has
‘supported this question. (Dr. Zieuddin Ahmad: ‘“What book are you
reading from?’’) I am reading from the Currency League of India Bulletin
No. 10, page 4. ‘ '

‘Now, Sir, I come to the second question which is also placed before the
House in this discussion. It is whether the devaluation of the rupee will
really raise the price of the commodities in'India. Bir, on that point,
considering the present depression, we cannot be very optimistic, nor
‘ean we be very definite in giving a conclusive verdict, but ‘we think that
the conclusions of those gentlemen who have been dealing with this
-question should be respected.

Sir, at page 17 of the same pamphlet, the gentleman says:

*“It has also been stated that, as a consequence of the devaluation, prices of agri-
cultural commodities will' hot rise. That devaluation will ‘not raise prices of agri-
<cultural commodities is as novel as it is contrary to all theory and practice. Devalua-
tion must raise prices, other things being equal. The following figures will prove that
it did raise prices in India. « ' o !

Index of Prices.

_ Jute‘ Raw., . Manu!eoturels. Tea. lﬁ”',
1931 June - .o . 67 o |
B 44 65 2 78
, August . . . 4 o8 65 70
. Beptember . . . 51 69 63 78
b Qetgbr .. .| e 80 & |
» Nevember . . . 60 83 75 76
. December . . . 58 &7 | es 8

It will he noted that il{n?ed}igtely the Rupee was devaluated in terms of gold in
tember, 1931, prices’ rosé. " But the advantage hds not- bedn quite so well maintained
becaiise, ‘even though' the Rupee was devaluitbed 'in relution to ‘gold, it remained
overvalued 'in relation t5 SteMing at 184 I oo e

Then, on these two points, the opinion should be upheld and it should
guide us in coming to certain conclusion. Then I would fefer to the
-opinion of Sir Purshotamdas Thakurdas.

Mr. President (The Honourable Sir Shanmukham Chefty): Inordinate
;ﬁ;oﬁa,gt\gng gre not allowed on the floor of the House. Thye) Ho'lgme
Hember cannot simply take dertiin publications and tead fhem st letpth.
‘M Lalchand Navairal: 1f I do that, I will read the whole book. hut
1 s seading anly wnall portione sad | hopd T amm SubOR S0 ohrs Dhe
Pl;gggpoﬁi %th%; aeoliga fb(lelig:ore the House so that 'the“%(f" :

Jeaeh opinion it ‘would follow. It the Chair so desires, 1 will simply. san
et BF Pifshotamdm %}l%{fu ‘has” oxproieo sitilat opiooR aid 5
able opinion. We knoy that Sif” Pllshotaridis
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wide commercial and banking experience aird His BB s thut the
present éxchatige tate 'is ‘harming the country. We must accept his
opmlon Nezt, I will ‘quote from what Karachi has said. For the informa-
tion of  those 'Honourable Members, who have not visited Sind, I cén
inform them {fhat Sind with its Sukkur Barrage is much more an agncul-
tural country as any other province. I hope the opinion of Sind will be
considered to be of the same value as the opinion of other provinges.
‘The Indian Association of Merchants at Karachi have passed a resolution
to say that the ratio of ls. 6d. is adverse to the commercial interests of
Sind. Then I am glad to siy that even some of the members of the
European Chamber bf Commerce of Karachi have given their opinion and
1 find the opinion of a well respected and important man like Sir Montagu
Webb expressad thus: '

“ Indna has been forced to'ii:écept a 'valifoliy unjusfi‘ﬁﬁble 1s. 6d. rapee.”

ZThis js an opxmon which is ‘much more important than that of Mr.
Ramsuy Scott—

» "ww he:,.:mml price; Javel. hu hoen aliowed to, drop | by 30, per‘cent. to' the
, p rum of ltm-e w dugtries and the very t meonvemance of \‘uﬂwﬂ 8
and Port Trusts ies and Governments unsn‘f the Government of Indla
iteelf, it is }ugh tlme t,hat sénity and fair’ phy be re-eatatihshed in India.”

Sn', I thmk the Govemment should be ‘sensible. He further i says:

““ The passage of claum 40 and 41 of the Bill colitéifiplates the rivetting of' 6Idnd:l£'s
good sjjver 8, gncertsin paper. pound at approximately ls.
(m‘lnqq wfn‘:poh Tate the B’?mkn will ‘be gom pelled to"g ll?l)ld sell’ plyper péundp:

ited " quantities. ese clauses must Not be allowed to bebomd law.”

“Now. 1, will“not’ refer ‘tq “tiny further: quotatiohs, but- I must. inform the
}gouse ‘that I ‘éin’’jn possession of the viéws: of the Marwari Chambes. of
“"Conirherce aﬂd éy also want the rejection” of 'thess olauses and they h.ye
_explained ‘their view ‘point” in the' resolution ‘which they' hive passed. I
submit fromn’ ‘the aboVe® views' thiat’ it ig-quite plain-that thid- question of
ratio ‘is justly exercising the minds of people dnd ‘that' Goverhment ought
not to be persistent, I will not say, obdtinate, 'specially: when we are not
asking them to commit themaelves ‘on ‘this point. I ‘subtiit,. this. is the
view of the whole of India.  Kven taking it brosdly, comidermg it ‘not
from any scientific point of view or even a mathematlcal point of view,
as ‘my onourable iend, Dr.” Ziauddin“Ahtnad . . .. .

" Dr. zuu?idm "Ahmad - (Udited' Provinces ‘Southetn Divisions : ‘Muhame
madan Rural): I am not Honourable.

Mr I.llcﬁlnd “Wavalrai: 8ir, in my estimation he is very honourable.

I submit that when my Honourable friend has trained several students
and turned out some economists'in the field 'of educstion, his -opinion is
of great value. Sir, ‘considering it broadly, the. question of the exports
e of India is the first.essential. 'No one will deny that when we
M- @xport certain things, we do not get as much as we ought. to
get, and for a pound we get only Rs. 18-8:Q, but if we reduce the value of
the sterling to 1a. 4d., we will get Rs. 15. 8o’ this’ showa that our exports
are- suffering. Then mmes the question of’ lmports I want to be’ fair-to
the British people as well and I fealise. that, ‘when their. exports come to
‘India, they also get Rs.'13-8-0. But are tbby gainérs’ or are they losers?
On the face of it, it seamg they are losérs id gétting Rs. 18-8-0, for a pound,
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but when they will have a chance of sending more commodities to India
they will get much more money if there is more purchasing power amongst
the people. But, on account of this depression, the purchasing power of the
people has tremendously gone down. Therefore, it is not the ratio which
affects them; they must make India more prosperous so that pecple may
have more purchasing power and then they will get more money. At
present there is no sympathy for them and you see so much of Swadeshism
and boycott, ete., in the country. If you always keep the ratio ab 1s. 6d.,
you will never get the sympathies of the' people and they will remain
always against you. Therefore, you should realise that you want here a
better market and & greater market than you have got now. I have been
reading in these pamphlets that the British people are getting less value
for their machinery on account of this ratio. But will the Finance Member
or the Honourable Member for Industries and Labour find out if the
machinery is being imported now to the same extent? Well, we do want
their machinery, but if they devaluate the price of the rupee, they can
import more machinery. Therefore, considering it from any point of view,
it 1s advantegeous for Government and the British people to comply with
the wishes of the people. There is an amendU}ent that a Oommltfsee
should be appointed. If they are not satisfied with that, we are offering
@ blank cheque that on a particular day the price of the sterling should be
fixed. They should realise that this question of ratio is causing a good
deal of agitation in the country.

There is one other point. I said that, on account of the diminished
purchasing power of the Indian people, the imports of Britain were suffer-
ing. But there is another reason also for it and that is the competition
of other cauntries with India. Japan has shown what. she can do and we
are getting Japanese things at ridiculous prices. In Chandni Chowk, Delhi,
you find handkerchiefs selling at two pice each. That is because the
Government in that country help the agriculturists and the manufacturers,
devaluate their currency and make it easy for things to be sold at a lower
price and fight with the British lion. Of course I expect there will be
better speakers than myself on this point. We sit behind those magnates
of the front Benches who will present their case and I trust the House
‘will be benefited by their observations. I believe there is full support for
this amendment moved by my Honourable friend, Mr. Sarma. We
zenerally know Mr. Barma’s extraordinary views, but on this question
he thinke that this amendment should be accepted and I hope his Party
‘will solidly support him as also thia side and the European Group as well,
I hope they will appreciate the views, which I have placed before them,
of European gentlemen like Sir Montagu Webb and of others. I trust they
will consider these and give their votes in favour of this amendment.

Eumar Gopika Romon Roy (Suma Valley cum Shillong: Non-Muham-
madan): Bir, it is of no interest to me nor it will be of any interest to
my constituency if I discuss here the rights and privileges which exist
between the two epithets, ‘‘Governor General af his discretion’’ and
**Governor Geperal in Council”’, because, these controversies improve
Tatters very little. I find, when Indians go from these Benches to those
Benches, i.e., the Treasury Renches, they turn more autocrats than the
Europeans who usually adore those Benches,—so, why fight? Our fate
is to find autocrat in th.e Treasury Benches, be he an Indian or an
European, and our turn is to bow befors theit wishes and' commands with
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smiling protest at times, if at all. 8o it is quite immaterial to us, the
Indians, whether Governor General exercises his discretion at.the dicta-
tion of the Whitehall or in consultation with his Indian Finance Ministers,
88, in either case, it will be dictation from Whitehall, As soon as Indians
will rise to the exalted position of the Financial Minister of His Excellency
the Governor General, there will exist in him the most unperceptible
line of demarcation  between Whitehall of London and Whitehall of India
(i.e., the Secretariat at Delhi). 'Hence, we the Indians have the lot of -a
cow; be it owned by the real owner or by a thief, the assimilation of grass
is the only concern to a milch cow. Hence, the above controversy is of
no interest to us, at least in my humble opinion. '

Let us, Sir, just consider for a while how much substance we are going
to get by this ‘‘Reserve Bank Bill”’. Let us examine for a while how
much real benefit is being given by the ‘‘Reserve Bank Bill’’ to the Indians.
Let us for a moment calmly consider what sort of country India is.
What do we find in India? One part is the land-owner and the other
part is the tenant. Let me, Sir, develop this point. ‘Where is India’s
money growing? Is it growing in the Clive Btreet? Or is it growing
from the smokes that flow through the chimneys of mills at Calcutta and
‘Bombay? (Honourable Members: ‘‘No.’’) The reply must be and which
I Liave received is ‘‘No’’. As I have said, let us consider for a moment
what the chief resources which have stabilized the financial condition of
India are. Can anyone deny that it is agriculture? (Honourable Members :
““No.’’) Hence agriculturists must get preponderance over every thing. If
agriculture goes, industry goes, commerce and trade tell a woefu] tale and
Government will not thrive in the funeral ashes of the agriculturists.
(Héar, hear.) But what is this Reserve Bank Bill going to give to the
agriculturists? A beggar’s alm has been proposed through the medium
of the so-called co-operative societies, which means that the agriculturists’
lot will be in India what is called in English idiom—*‘From the frying
pan into the fire’’. And I do not understand why a branch has not been
suggested for purchasing the raw products of the country direct from the
agticultirists. The agriculturists in that cdse would have obtained first-
hand profit and would have been saved from the sixth-hand, seventh-hand
and someétimes eighth-hand profits. Would that help in any way the
‘““Reserve Bank’’? No. Has the Honourable the Chancellor of the
Indian Exchequer or the Right Honourable the Secretary of State for
India at Whitehall ever laboured to enquire what percentage of interest
these agriculturists are paying? (Cries of ‘‘No’’ and ‘‘Yes’’.) Have they
ever enquired how the bulk of the agricultural products are transferred
from the hands of the agriculturists to the hands of the umscrupulous
‘money-lenders? No. Has the Honourable the Chancellor of the Indian
Exchequer ever dreamt of the 25 per cent. per mensem interest which the
agriculturists do often pay to the unscrupulous money-lenders ?

Mr. President (The Honourable Sir Shanmukham Chetty): The Honour-
able Member can resume after Lunch.
The Assembly then adjourned for Lunch till Two of the clock.

The Assembly re-assembled after Lunch at. Two of the Clock,
Mr. President (The Honoursble Sir Shanmukham Chetty) in the Chair.

Kumar Gopika Romon Roy:Has the Honourable Member ever given
his thought as to how rwuch relief is. going to be extended to the huts and
hamlets of the agriculturiets? '
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Dr. Ziaaddin“Afad: ‘No, he Mas néver ‘thoughs-of it.

" "“Rumar Hopiks Homon Bey: If no direct: relief-is .sought to.be, given
to the agricuttarists -bythie Bill, -shen this Bill is:not for Lndia, (Hear,
hear), and we, rather I anyself, ag 4 representative of the .agriculturists,
have no voncern with this Bill. It has mo comcern with the -Indian
.Homes. I¥ might have some concern ‘with 'the millionaires -and . multi-
millionnires who are -ager to -purchuse 75 per cemt. shares of the. pro-
posed ‘‘Reserve Bank''. But, I have no imterest, neither anyone who.has
surveyed the internal eondition of tthe ' country .will have..any.interest or
anxiety for the purchase of such shares. .Bir, not to.speak of the
villages, not to speak of the huts and harhléts 6f the ugrictdturists, T will
cite 8 true picture in this town of Delhi, the metropolis of India. At the
Chandni Chowk Bazar, I could not procure from ag many as ten “shops
change for a ten rupee note last evening. What e hopéful and encoursg-
ing picture for-the Honourable the Chaacellor of the Indian Exchequer?
You have now legislated that the Bank'is nbt bound to give smaller coins.

‘8ir, we on this side of the House asked for a modest médification"by..a
-modest amendment that on the Djrectorste of the ‘‘Reserve ‘Bank' thiere
-should be at least two Directors to represent agriculturiets, but ‘‘thss
" smendment was negatived - by the ‘House. 'Verhaps my ~Honoutible
+friends -clean forgot the importince of the existence of the agrictltisiste
+in this eountry. -Perhaps she Honhourable Members opposite clean forgot
the most important causc which led the Germans to be 'defeatéd in he

Great War and which- helped Britain- to. gain victory. .Is it not ratidh?
_Isit not raw agriculbural product? 'Could Britain stend on the resources
+.of the Bank of England alone or they had to ask*for the.agriciiltura), pro-
_duots of Indiaend other :%Eric'ultur&l countries in the British deminioh ?
~Then, whyignore them? Who steod by you in Ahe days of your distress?

Bir, I yemember an utterance of Mr. Hezlett who was ‘then. the. Deputy
‘Commissioner of Syhet. He went, during.the.time of-the. Great “War,

for inspecting the Bidvanagore Tea Estate of which: I am the-Proprietor.

He said the greatest men were -those ‘who. produced: the raw:.products in
the countrv. He is in thir House' us. €iovernment Whip teday. 1. hope

he will whip for the: benefit of the. growers:in this. ratio. question,

.. ' As a7 province, ' Assam ‘might have received some consideration, . but
His Excellency the Viceroy 'said - the ether .day- that she was the
**Cinderela ofall the. provimoes. Her claims have. been .ignored . and
we-are not in the least «urprised o find-that there has not been dearth of
such ‘neglect in this Bill too. though thie.negligible amount of & crore aad
& auarter, vear after vear ehe is adding as “Petrol-duty’ in ‘the : Central
coffer, not to epeak of income-tax and others. “Btill she is a'"Cinderelln”

As for her financial condition, the less ‘said rths Better, .

Is it not a vain dream to fight for the purchase of 75 ‘
by Indians of this ‘‘Reserve Bank’'? Be’Pthati"as' it moayr;)?;ffgt:i}:;g:
‘possesses enough ' thoney to'vpn'rch'use'fsha‘ms,”!etf-'himvwluger.y‘-As for
myself T could pass over easily matters that have been discussed on ‘the
floor of this Houge up to last Saturday forenoon. . But from the afternoon
;,g-&wgzy&aﬁjgﬁeﬁbh of India has been-pliced on:'the anvib &f this
Avom? Todia, a5 laven: y constitiiency and rgy Assem. ‘Why only
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Sir, it is now admitted by all that tke primeipal cause of the great
economic distress in the country s the very low level of prices obtammg
for the primary. agricultural produets. Iu sorue csses they are ‘so low,
as not even to cover the cost of produc.tion One of thie causes for this
low level of prices is the world economic depression, and:the consequemt
inadequate demand for our exports.” But in our case, it has been hundred-
fold aggravated by the Gevermment during the last few years.

The present problem in the country, in my humble opinion, is nat
very much over-production as under-consumption. That is why we notice
starvation side by side with plenty. The reason is mot far to seek The
agrieulturiste da mot prodmee all the agrieultural commodities they use.
Some prodaee paddy, somae Xagh sqme. vagetshies;, soma , some
groundnuts, some. gingili, some tummerio, soma tes, same chillies. But
most produce children. (Jupughtex) N

The Honourable Sir Brojendra Mitter (Law Member): Please repeat
the last sentence.

‘Eumer Gopiks Romon Roy: Some peoduce children too. So the agri-
culturist and the -children ccnsume not only some of what he produces,
but also some of what other agriculturists produce. In order to _purchase
his requirements of the agricultural produce of the other, he requires. spare
mones 1ust like what he was having. which sgriculture was fairly paying.

~ Now. he could not spare money for buging the agricultural produce
of others required for his family. Of course, he cannot completely give
such essential necessaries of life. Sc he buya them to a much restrict-
Qg extent and for that too, he hag very often to borrow. money wherever
he. could, as.is apparent, from the alarming increase in rura?' indebted-
nesy during the last few vears, whizh is over 900 crores, eight times
the Budget of the Government of India.

In addition to this difficulty, the sgricvlturists are feeling still & bigger
difficulty in paying the lund revenue. They arc very much indebted, and
whatever little money they get, they pay it either to money-lenders or
landlords or Government. They themscives livu on starvation diet. The
land revenue was fixed in rupees on the undcrstanding that the prices
were high and would continue. The prices have now been reduced to half
and it is fair that the land revenue should also be reduced to half; but this
has not been the case. €onsequently the agriculturists have to pay as
land revenue much larger share of their produce and they themselves live
on starvation.

What applies in this way to the producer of any particular agricultural
produce equally applies 1o the producers of other agricultural commodi-
tiee. Henoe it is no wonder that there i3 ronrked underconsumptlon of
agriculbural products all round. That explains my story of seeming
starvation. in the midst of plemty. There is only one remedy to this
alarming spectacle of starvation, distress and over-supply, and that is
this: the agriculturmsts (the masses practically) should be enabled to
consume 1more. This they esn do. oply when thejr. produce fetches better
prices, amd they are thus put in a position to-spare more and more money
to buy enoughagricultursl preduce of others to meet the requirements of
their family.. To sttaim this very necessary object, thare must.come about
& rise in the internal rupee prices of prisary commodities. That could

o
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be brought about now only by devaluing the rupee. There is no other pos-
sible way to realise this at present. A lower exchange ratio will raise, the

internal rupee prices and at the same time expand exports.

The price index has fallen by 14 per cent. cumpared with 1914. What
does it mean? 1 will explain it for the benefit of the Members of this
Assembly. It means that the wholesale prices of articles, which was
Rs. 100 in 1914 has now Leen ceduced to Lis. 86. Now, hoyv can this
be raised? Here I ask a problem and my friend, Dr. Ziauddin Ahmad,
who has been solving many problems on the floor of this house, will solve
one more for me. That is this: If the price has fallen from Rs. 100
to Rs. 86, in what manner can the ratio of the rupee be raised, so that it
may become Rs. 100 again. I wait for a reply.

Dr. Ziauddin Ahmad: I am accustonied ¢n the floor of the House to
solve the problem of the horse—if a four-year horse cogts Rs. 100, what
would be its price when it is 24 years old. But I think the most competent
person to solve the question is Mr. Ayangar. He solves the problem,—
if eight persons are speaking at 8 o’clock, how many persons wil] be
speaking at 10 o’clock? The problem may be referred to him.

Kumar Gopika Romon Roy: He either evades the reply or he
has not understood it, and for his benefit, I repeat my question again
in other words and I now hope that other Members will help to find
an answer. I put a question of Double Rule of Three. If the :ndex
of wholesale prices at present is Rs. 86 when the rupee is  aqual
to 1s. 6d. what should be the value of the rupee in order that the price
may be Rs. 100? T know also enough mathematics. The answer is
about 1s. 4d. We have, therefore, come to the conclusion that tn raise
the prices to the level of the prices in 1914, the ratio should immediately
be lowered from 1s. 6d. to 1s. 4d.

Sir, the lowering of prices is due to two factors:

(7) the world-wjde depression, ang

(i) the monetary policy of the Government.

We alone ean not solve the problem of world-wide depreciation with-
out the assistance of other nations. Rut, so far as such portion of the
depreciation -of the price of eommoditics as is caused by the highef value
of our rupee is concerned, it is under our control and can be rectified at
any moment, provided, of course, tha Right Hoenourable the Secretary of
State for Indiu._ who has a final voice in these matters, leaves the Gov-
ernment of India alone. He ghould be brought round to appreciate the
real plight of the countrv and decidc the raatter in the true interests of
t-!ua country and its vast helpless ard suffering millions, Even the little
rise in the price of our primary products resulting from the devalnation of
the rupee to its proper and natural levol will_be a great relief and en-
couracement to our sgriculture and industries.. And any improvement in
the agriculture.and industries of the country will. of course, mot only

nnEr more employment and better Wages to our labouring élasses, in-
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.cidentally echancing their consumitg power, but will als~ much benefit
‘the revenues of the Government and their budgetary position apart from
its good effect on the iulway earnings.

It must also be remembered that tiie harm done to India by the over-
valued rupee is independent of the present world depression. Even when
the world countries recover from this slump, the higher ratio would con-
tinue to be a handicap to us in our competition. The higher ratio is the
principal cause of export of gold. It is beautifully illustrated in a sketch
before me. In this diagram, India is being ground in the mill of 1s. 6d.
and the flow of gold is in the mouth of John Bull. I need not say who
Jobn Bull is. I say, how long this grinding will go on. John Bull has
already swallowed our gold amounting to 160 crores. Still he is dissatis-
fied. He wishes to swallow gold and then swallow us too.

Sir, I very strongly support tiat the ratio should immediately be
lowered to 1s. 4d. We have suffered s great deal and we cannot afford
‘to suffer longer. Even 1s. 4d. is too high for us. '

In conclusion, I have got an appeal to make to the Chancellor of the
Indian Exchequer. I remember that during the Governor Generalship of
Lord Canning, there was on order ivoin Whitehall that during the mutiny
a wholesale massacre should be ordered in India. Lord Canning spent a
sleepless night over the order and withheld the order and he was there-
fore, called ‘‘Clemency Canning’’. Sir Basil Blackett hag passed order for
a wholesale massacre in India by raising the ratio from 1s. 4d. to 1s. 6d.
and some Members of the House have told me that Sir George Schuster
is on the eve of his retirement, and 1 hope he will earn the namc of
"*‘Clemency Schuster’’ and change thig ratio to ls. 4d.

Mr. N. M. Joshi (Nominated Non-Official): Not being an expert in
-economics, I propose to express in a few words the point of view of an
average citizen of this country on this most vexed question. I should
have left this question to be dealt with by experts, but unfortunately the
exchange ratio does not stop at influencing the lives of only experts and
scientific economists. It influences our life too. It is, therefore, neces-
sary that, although we may not have the scientific knowledgs, we should
.express our point of view on this question,

T have heard a great deal about the benefits of appreciating the rupee
and also the benefits of depreciating the ratio. From the point of view
of an average citizen, what is necessary is not either the appreciation of
the ratio or the depreciation of the ratio. What the average citizen
wrants is stable prices. ) '

I have also heard a great deual about the stabilisation of the ratio. Let
me make it clear that the average citizen docs not care also for stabilisa-
tion of the ratio. What he wants and he always wants is the stabilisation
of prices. What the average citizen, especially that large class of people
who live on wages, wants is that he should get the same amount of
commodities for his wages. He wants to see that his money fetches its
real value. If you appreciate the ratio or if you depreciate the ratio, the
working man is alwaye on the horng of a dilemma. If you appreciate
the ratio, for some time he may benefit by the lowering of prices, but he
suffers by having the employment reduced. Similarly if you depreciate

c 2
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. M. Joshi. -
the[ﬁ;io.Nthxe may ge some encouragement to production, but, at the

sume time, the real wages go down. erefore, from the point of view of

the average man who lives on wages, neither appreciation nor deprecia-

; Wim much good. If there is some stimulus, that stimulug 18
tt;te?ixxipg!?:;’ and, therefgre. he always wantg stability of prices. The lr atio
O er. stabilised in our country for the last seven yesrs and still we
know how the working classes of this . country have suﬁe;ed. It may be
that the immediate effect of that ratio was not the reduction of wage, but
we have now scen that thweughout the country the wages hgve gane down.
Ip Bombay, the wages have gene down. by nearly 50 per cent. Besides
that, the employment hag gone down. As many as one-third" of' the
number of workers in the Bombay textile industry are aow unemployed.
We, therefore, know the effects of even a stabilised currency. There-
fore, we do not make a fetish of stabilisation of the ratio. What we want
really is a properly planned economies for this country. Mere raising of
the ratio or the lowering of the ratio will not be enough. I was, therefore,
glad to hear from my Honourable friend, Mr. Mody, a reference to what
President. Roosevelt has dome. Whab:. the, country wants, in, order that
prosperity may be restored, is a plan by which prosperity could be reached.
That plan has been followed in some countries and we have scme
experience. Russie has followed o plan, and whatever. grudge people may
have against Russia, Russia has shown that if you make a proper plan,
by which the interests of all the people in the country will be safeguarded
and by which industry could be built up, that plan does the eauntry some
good. Russia, aféer the five years plan, is becoming ona of the most
industrialised countries in the world. But some people may not Lke the
example of Russin to be followed. Let them then follow the example of
President Roosevelt. Nobody can say that President Roosevelt is the
President of s Bolshevie country or that he will follow a Bedshevic plan.
My Honourable friend, Mr. Mody, referred to President: Reosevelt. aud. his
plan, but let me tell my Honourable friend and the Govcrmmeni what
President Roosevelt' did.” He did not depreciate hig. currency first. He
fizst took steps to see that there would be more employment by reducing
the hours of labour. He first. reduced the hours of labour. He did not
increase wages firsb by depreciating  the cumrency, hecauwse President
Roosevclt_ knows and we all know that, if you depreciate the curreacy,
the working peoples, who want higher wages, are bound to suffer. 1f the
prices go up, the wages do nob go up to the same extemt immediately.
It takes time. Therefore, the werking clagses must not suffer, snd if they
are not to suffer, stops must be takem before yow depreciake yous-curseney
sud rnise the prices to reduce the hours of work amd to increase wages.
This is what President Roosevelt did and I would suggest to Government
and to my Honourable friend, Mr. Mody, and his friends, that if you want
to incrense prices, by all means do it, if you can, but you must take steps
to see tht}t the working classes do not suffer, that the working classes will
get sufficiont employment, that you reduce the hours of work :nd increase
the rates of wages, so that there will be some Kind of encouragement to
the industry as well ag there will be some benefit' to the working classes.
I, therefore, feal that what the country needs today is a properly conceiv-
ed plan of economic evolution. Tt in from that point of view that ¥ propose
to support the amendment of my Momourable .frfend, Mr. Sarma. His
‘smendment will lead to an investigution of' the whole questiom. ¥ only
suggest, Sir, that thHat investigation should mot be confired only t6 the
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consideration of the exchange ratio. Let there be a thorough investiga-
tion of the wkole question of the economic development of thig country -
.and let the terms of reference to any Committee, that may be appointed,
be wide enough for the consideration of a properly developed plan for the
industrial development of this country; and, if such an investigation is
.1nade, I have absolutely no doubt that there will be a recousideraticn of
this question. It is from that point of view that I support the amend-
ment .of my Honourable friend, Mr. Sarma.

Diwan Bahadur A. Ramaswami Mudaliar: Sir, I rise to support the
amendments moved by my Honourable friends, Mr, Sarma and Mr.
Mody. I hope when I have said what I have to say on these amnendiuents
.J shall sit down, vindicated as an honourable man wbo will ‘not lightly
repudiate his own signature. Sir, I listened with some regret and ruore
smazement ‘to the speech of my Honourable friend, Sir Leslie Hudson,
when he spoke in favour of the sanctity of signatures and the observance
of honest principles in public life. B8ir, I.should like to say that howcver
much we individually may unconsciously [all below that nigh standard,
we are equally snxious that, in the public actions of public men, there
sbould be followed & standard .of hanesty above reproach and that agree-
ments howsoever made should be observed both in the lotter and in the
spirit.

My Honourable friend, B8ir Leslie Hudson, took upon himself .to
deliver & lecture about the London Committee Report and told this House
that the principal signatories to -this repori, particularly iny Y¥lonourable
friends, Sir Cowasji Jehangir, and Mr. Mody, and myself had somehow
wor . other not observed the eompromises which were laid down in thut
report and were trying to repudiate them. I remember, Mr. President.
-my statement on a previous ocecasion that I was prepared to abide by
every agreement that was arrived at in the London Committes Raport and
that I wag anxious to keep to all the .agreements that were urrivad at
there both .in the:lettér and 4in the spirit. It has not heen easy, Mr.
President, as you yourself can easily realise in connection with this Bill
for some of us associated with the work in London, to carry with us thoso
who are generally with us in these matters, and to command the general
-goodwill of many Members of our respective Parties Domestic infelicity
is a well-known thing, so far ag Parties are cancerned, over this Bill, and
without appreciating our position, without trying to realise what forces
we have had to overcame, my Honourable friend hes.made a tirade against
us this morning and charged us with dishonesty of purpose, and stated
that we were not respecting our own signatures. Sir, my Honourable
friend is a commercial man, He knows what it is to make p charge of
repudiation of & signature. He must, therefore, be taken -to have spoken
‘with all that weight which is. associated with those wheo know commercial
dealings and sre engaged in commercial life. Lwet me come to the London
‘Committee Report-and let:me show :that there is mot an atam of truth in
#ny of tho charges that my ‘friend ‘hes so lightly mede agninst us. I am
-only surprised that a gemtleman, who did not know the inner working of
that Comference and who has not had the opportunity to understand the
nature of the deliberations ‘that took place 4here and whoe consequently
did not ‘and ocould not follow the :‘discuesions of the Lendon :Committee,
should 'have:so lightly made sech charges againet us. 1 un ‘curprised end
pained, because usually duting the last three years ‘that 'I have had the
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rivileze of being associated with my Honourable colleague, Sir Leslie
_%[udsoi. I can ggg,y that he has commanded the respect of'every gectxon
in this House. I can only say that I regret that on this occasion he
should have imported heat into the discussion, and quite an unnecessary
amount of heat, and that he should have made aspersions which we'leg.st
expected from him. Sir, my Honourable friend talked of the repudiation
of signatures. I thought that that came with very ill grace from an Hon-
oursble gentleman who only the other day repudiated his cwn signature.
(Hear, hear) May I call my Honourable friend's  attention to the
signature he himself put to a document, at least ag solemn as the
London Committee Report, the document of the Joint Select Cowm-
mittee, where he put his signature to the statement that the Governor of
the Bank should be a man of ‘“tested banking experience’’ (Hear, hear),
snd may I remind him that here on the floor of the House even after being
reminded of the fact—and I was the person who reminded him of the fact—
my Honoursble friend coolly, calmly, and may I say collectively, so far
ag the collective wisdom of the European Group is concerned, got up and
said that he wag going hehind that statement. 8ir, let not those who
live in glass houses throw stones at others! ‘It is true'’, he said, ‘‘that I
put my signature, it is true that I supported this thing ahout ‘tested
banking experience’, but I have had the opportunity of the collective
wisdom of my Group. I have worked out the matter with them, I have
deliberated again and I now find that I was wrong’’. If that plea, which
is an absolutely futile plea, i open to my Honourable friend, Sir Leslie
Hudson, can I not get up and say: '‘Yes, at the London Committee we
did agree, but since then we have come over here and we have had not
nine European colleagues, but nine hundred thousand people to consult
all over the country, men who have taken life-long interest in this matter,
men who understand details, men whose knowledge or experience was
unrivalled, and we have now ccme to the conclusion that we should take
a different view.”” But I do not hide myself behind that plea. 1 do nnt
say that ‘‘wisdom dawned on me on the floor of the House when Govern-
ment moved the amendment’’. My Honourable friend knew
that the Government members were going to put in &
dissenting minute. The Select Committee were warned of thiat fact.
For the benefit of my friend even as he was signing the Majority Report
of the Joint Select Committee, the dissenting note of Sir George
Schuster and Mr. Taylor was there and yet my Honéurable friend comes
to this House, suddenly finds that the Government have taken a very
strong view on the subject and gets up and savs: ‘‘After consultation
with my colleagués, T am compelled to recede from the signature that
1 have _put down in that document. T, therefore, repudiate mv‘sig-natu‘re
at the instance of the majority of my colleagues”: Sir, I am not going
:gptr;l:rel c::i];vtl;?tsli)osﬁon. I am not a commercial gentleman desaling with
the ) gnatures every day. 1 think it would be wrong, utterly
wrong to take up that attitude, because it was not proper to do so when
Do mew arguments were brought forward at all and when no new facts
were placed at his disposal. Sir, I am not going to repudiste my signa-

ture, if it can be called repudiation, because thousands and millions of

my countrymen have advised me that it would be wrong to sdopt the
l‘t’l.?(‘) at the present rate. I wish to say, on the other ‘hmfd; that 5«; are
Rfl ling to keep up to the letter and the spirit of the London agreement.

¥y Honourable friend has read the London agreement, but I wonder
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whether he has been able to understand what he has read. I am mak-
ing no aspersion against him. It is & technical matter and a difficult
matter and any amount of the knowledge of the English language will
not be helpful to understand this matter unless you have followed the
discussion and unless you know the conditions on account of which every
phrase in that report was writtcn. It is not possible to follow that report
unless you know the conditions that prevailed then and unless you know
the co-relation between the paragraph before and the faragraph succeed-
ing. My Honourable friend has read the report, and 1 would like to in-
vite the attention of the House again to that report:

“The questions which arise in conmection with the exchange obligations to be im-
posed on the Bank present special difficulty in existing circumstances. In the pre-
valent state of monetary disorganisation throughout the world, it is impossible to
incorporate in the Bill provisions which would necessarily be suitable when monetary
systems generally have been re-cast and stabilised. In these circumstances, we con-
sider that the only sound course for India is to remain on the sterling standard.”

So far as that is concerned, no person on this side of the House has
repudiated that portion of the agreement. We have all unanimously
agreed that the sterling standard should be kept up. There were differ-
ences of opinion in the London Committee even on that question. After
a great deal of discussion, we were convinced that that wus the right
thing to do. And here I would like to refer to the great volume of talk
that has taken place on the word ‘‘compromise’”. Will my Honourable
friend explain, from the fund of knowledgé that he has got on the subject
of ‘‘compromise’’, what he means by it? I understand the word to
mean that if there are two extreme or divergent points of view and both
have moved a step towards each other and the result is the union or
unanimity of views, it is a compromise. Now, what was the extreme
view that my Honourable friend, the Finance Member, and the advisers
of the India' Office took on thut occasion? My Honourable friend has
read the view they took in the report and that view has been embodied
in the present Bill. So much for a talk of compromise. Now, Sir, let
me tell him that in this connection, at any rate, there was no question
of compromise. We agreed with reference tc certain facts and we uccept-
ed certain principles, but we did not uccept certain other principles. I
venture very respectfully o suggest that even the Finance Member, with
Lis anxiety to defeat all these amendments, could not go as far as my
friend the Honourable Member representing the European Group, who
talked so much of compromises. Now, what was the position that the Gov-
ernment took up? I have got here the detailed proposals in conunection
with the London Committee. The proposition that they laid before us

was merely this:

“The adoption of a sterling standard will render it necessary to replace the
clauges under the original Bill with provisions on the lines of the existing (urrency
Act, an additional provision being made for an upper sterling point."’

This was the extreme position, if I may say so, thut the Government
put before us. What is the position today under clauses 40 and 417 Is
this not the idential position? Where is the compromise? What is it
that the Government have given up ? What is it that we have got from the
Goverr.lment. in relation to this question? It is true that in the London
Committee it was agreed that there was a lacuna in the original Act
with regard to the upper point and it should be filled: up. T have not
made any statement against that position. I have not said that the
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i \ber was going back on his words. Some Members feel thaﬁ,
?Zni;?f:dﬁ?f; tlfe Bill,g thegHonourable Sir George Schuster stated 't}mt the
idential provisions of the Currncy Act were being reproduced in this
meusure and my Honourable friend, Mr. Sarma, says that there was a
lacuna in the old Currency Act and there was no provision regarding
upper gold point which you have inserted here. He suggests that to
that extent it is really adding to the Statutory law on the subject. That
is not the charge that I have made against the Hopou;a_ble Sir George
Schuster. I do not propose to make it. At any rate, Sir Leslie Hudson
could have waited to see what was the charge that I was going to iuaske
egainst the Finance Member: The case of the upper point at the present
moment is purely a theoretical matter. At the present t_rme, wlgether
the upper point is there or not, surely the rupee is not goiug to rise tc
20d. or 24d. We are concerned fundamentally with the lower point.
Therefore, my Honourable friend ought to have waited to sce what was
going to be our charge. Our charge is not that the Honourable the
Finance Member is going back on his words. That is not the ground on
which we are objecting to these ratio provisions. We are objecting to these
provisions, because we feel that the letter and the spirit of the agreement
ot London are not being pbserved by these clauses. Let me here state
that these clauses were never drafted in London. These clauseg werp never

laced before the London Committee, and whatever else was agreed to,

hese specific provisions and these Btatutory clauses 40 and 41 were never

considered by the London Committee in so many words. Let me proeeed
with the London Committee Report: '

“On’ this basis, the exchange obligations incorporated in the Bill must necessarily
lée 113»:.ecord with the rupeo-sterling ratio existing at the time when the Bill is intve-
uced.” .

My Honourable friend playsd with these words and laid a
of stress on the faet that, havin
But my

tt.

eat deal
g aceepted that, you dare mot go beyond it.
Honourable frivnd read ‘the next sentence without 'wnderstanding
Let me, for the bemefit of the House, read tive next sentence:

‘“This statement 'd‘oen. noﬁ, however, imply any expression of ‘o' imon an the purt
of the Committee oh the merits or demerits of t,hye %r‘e)sent. ratio.” P ’
We were careful enough to guard oumselves @ st any -adrdissi

/ L SION.
Then, let us see what follows: 8 J o

“The ratio provisions in the Bill are des ; - )
X Wl are igned to make it clear that therw will not
.l:{e m:ye e%::ge Agt }.}m de facto situation by the mere coming inte operation of the

So, the provisions in the Bill are desi ed not to i
! e make any change in
.gxe ]czo facto situation by the mere ct‘)mi)?;l into operation of ghe B::feme
t:n Act. My Honourable friend, Sir Leslie Hudsen, has paid ho
:heen:;ﬁin gto. ::at. T'l;e Vlt?l issue there was that, at the time of
Into operati ; 1
chane o b ratiol.) on of the Reserve Bank Act, there will be no
Let me now r

efer to .
What  does it sag s o, 0e @men

8o, by the mere coming into ' ;
0 C  Into operation of the Reserve ] t
:;llt}l:et ng cha.n.ga. in the ratio. The smendment' img;ﬁzﬂgaﬁ ?h,eﬂ::zi%
8t day will' be the ratio on the @y previows ‘to the day of the
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coming into operation of the Act. The ratio will not be changed or affected.
Let me proceed further and explain as I see some doubting Thomases
gshaking their heads in the House.

‘‘A considerable majority of the Indian delegates, . . . . . ’

This is the paragraph which wag inserted at the instance of the Indian
delegates, and here may I say that it was not merely the delegates from
British India, but those also from Indian Staotes who felt that fhere was a
great deal to be said about this ratio and they were not satisfied with
the existing ratio. ~They thought that there should be a thorough enquiry
into the whole basis of the currency system of this country. I am anxious
to emphasise that fact, because it is sometimes believed that it is only
a few agitators in Bombay and in Calcutta who are exercised over this
question of ratio. No, Sir, every Indian State ie exercised over it, if
it had the temerity to speak out its mind, if the Indian States were not
controlled by ‘the Political Department of the Government of India which
to some extent prevent them from speaking out their mind to the embar-
rassment of the Government of India, a greater volume of criticism,
a more intensified spirit of eriticism would have come from the Indian
States than even from British India. I have got here half a dozen drafts
of these clauses which were inserted after a prolonged discussion. The
drafts took various points of view into consideration and finally this draft
was accepted as the one that could bring out the intention fully. What
does this draft say:

““A coosiderable majority of the Indian delegates feel it their duty to record
‘their view that a suitablo exchange ratio is one of the essential factars for the
waccessful  woitking of the Reserve Bank, They point oat that considerable changes
have ogcurved in -the currency bases and policies of almost all the countries nf the
world in the last few years. f'n their view,. . . . . "

—Maik these ‘words, Mr. President, that is the view of a considerable
majority of Indian delegates,—

~ “In their view, it is for the Government of India and.the Lagislature to examure
theso and all other relevant oconsiderations with a view Yo ensuring that the minimum
jpossible strain is placed on .the currency system of India.”

. T leave aside 'the Legislature for the time being. I confine my atten-
tion to the Government of India. What did the (Cemmittes recommend ?
They 'recommended that the Government of India should examine  the
whole question and, if T am not disclosing any msecret, I think the Honour-
‘able the Fimance Member will bear me out in this statement, they wanted
the whole position to be reviewed before this Bill was intreduced .in the
House. My Honourable friend stated then, and I suppose he will repeut
# now, that the Government of India was every day examining the
-eurrency position, that they were every day trying to see what was the
proper currency basis for this country and that they were in close touch
“;{th this problem and that nothing was to be gained by special examin-
ation.

"The Honeurable Sir George Schuster: My Honourable friend referred
to me. It is not for me to say what the Indian delegates wanted, but
I think my Honovreble friend will admit that if the question of beving
®ny sort of enquiry hefore this Bill was introduced was raised. it was
made perfectly clear that no enguiry of that sort eduld be 'held before

0

'this Bill was introduced.
- Mr. W. P. Mody: We are not ssking for any enquiry now.
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Diwan Bahadur A. Ramaswami Mudaliar: I was referring to the fact
that & point was raised that the Government of Indis should satisfy them-
selves before introducing this Bill that the position they were taking up
with reference to the rutio was the right position. They suggested at
that time that they would review the situation, but that did not satisfy
some of the members of the London Committee. They did not want an
elaborate enquiry, they did not suggest a Hilton-Young Commission. Sir,
we have had enough of these Commissions and we know that the only
recommendation that is adopted is thst to which the Indian members do.
not agree and do not give their assent. Beginning with the Herchell Com-
mittee, the Fowler Committee, the Chamberlain Committee, the Babington-
Smith Committee, we have had bitter experience of these Commissions
and the history of the Indian Finance and its management by the Gov-
ernment of India has been one consecutive history of bungling. It is not
for me to say it, but competent authorities, both in this country and
outside, particularly authorities who have had to deal with the bi-metallic
standard, have said that from time to time the Government of India did not
follow some of the elementary principles with reference to this, und that
they were making the same mistakes over and over ogain. H time per-
mitted, I could go into the question and quote authorities, but I do not
think it is necessary in connection with this question to raise this parti-
cular issue.. .

In the London Committee, therefore, the position was clearly explained
that, before the Honourable the Finance Member would introduce the
Bill, he would again set this whole question for examination. They did
not call for an outside enquiry at all, they suggested, and here I want to
have the concurrence of my Honourable friend on the subject, they sug-
gested that the Government of India themselves should examine the posi-
tion. It is there in black and white in this very report that the Govern-
ment of India should examine this basis and should satisfy themselves that
the proper currency exists at the present moment. It is open for my
Honourable friend, the Honourable the Finance Member, to say that they
have done so and I expect him to say. My complaint against my
Honouruble friend, Sir Leslie Hudson, is that he has not understood the
significance of this statement, and, I ask, how can the Government of India
have taken up the whole question and examined it within a few days
after the arrival of the Honourable the Finance Member from Londcn and
the introduction of the Bill into the Legislature? How can there have:
been any examination of this question at all? T> that extent at least the

Government of India have not discharged the responsibility and the onus
that was cast upon them by this report.

Then, again, we took perfect care to say that we were not going to tie
down the hands of the Legislature in this respect at all. We said, the
Legislature was free to examine the question. What my Honourable
friend said was and what he says today, snd to that extent we are observing,
honourably observing what we led the London Committee to understand,
what my I.ionoumble‘ friend. Sir Cowasji, Jehangir, said, was this. It is.
not a practical proposition for a Legislature to carry by -a majority of votes
an smendment to the effect that the currency ratio should be:1ls. 4d., or
1s. 8d. or 1s. 2d. T}lese are really matters tor executive orders, and, in
the very nature of things, these must be done by executive orders, and he
repeated there, as he repeated in the Select Committee time after time and
a8 he said today in the House that the Government of the. day must over-
night fix & new ratio, if it is going to.alter it at all. -We realise that
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position. In every country it is so. The fundamental difference ig this,
where the Legislature does not agree to the ratio proposed by Government,
it is not a new ratio that is fixed by the Legislature, but it is a new Gov-
ernment that is brought into existence when it is not in sympathy with
the ratio thai is proposed by that Government. That is the constitutional
position. It is so in France. Time after time Governments are defeated.
The Daladier Ministry, the Sarrant Cabinet are gone, because the Legisla-
ture did not feel competent to fix 8 new ratio or interfere with these ques-
tions, but the Legislature did feel competent to change the Government
so that a new Government would carry out the intentions of the Legisla-
ture. We are in this unhappy position that we cannot do that. We are
in the position that we can only ery hoarse in this House. What did my
Honourable friend say? He said: ‘I am not prepared to recommend to
the Legislature that they can themselves, by a majority of votes, amend
this ratio and carry a Resolution that 1s. 4d, should be the ratio rather
than 18. 6d. We do not propose to do that.”” If my Honourable friend,
Sir Leslie Hudson, had waited and seen, he would have seen that none
of us, at least some of us who were at the London Committee, were not
anxious to carry by a majority a new ratio that has been suggested all
over the country. It is not merely because we feel that the Honourable
the Finance Member has got votes in his pocket and he can defeat us;
that is not the spirit in which we have worked this Bill all through, that
we have been voting on this measure all througa. Our position has been
misunderstood, our activities and our.intentions and our honesty of purpose
_have been questioned. In spite of that, we adhered scrupulougly to the
.agreements which we thought were in the best interests of the country.
Here my Honourable friend comes and we ore attacked from this new
quarter. But, surely, Sir, there is a Timit to the patience with which we
have been working at this measure. Even our anxiety for the ushering
in of the responsible Government in a Federation, even that, and it has
been laughed at by Honourable Members like Mr. Lalchand Navalrai,
even that I repeat, cannot make us bear with patience the gibes very much
longer. Now, BSir. according to this London Committee Report, again I
say, that the Government of India did undertake to examine this whole
question, and we have not yet had a satisfactory statement from the
Honourable the Finance Member. whether the examination took place or
not. : : ; > €
The Honourable Sir George Schuster: My Honourable friend has
suggested that by introducing this Bill ten days after my return to India,
I put myself in a position which made it impossible for me to carry out
some sort of undertaking which he says was given in London. May I
remind my Honourable friend of something which will be supported by
every Member of the House who was in the London Committee that
before my Honourable friend left London, I asked all the Members of the
Legislature to meet me in a room at the India Office. I told them what
the time-table proposed was and I asked them whether they agreed with
it, whether they had any comments or whether they wished us to proceed
on those lines. My Honourable friend, who is just speaking, said that he
hpped that I would put off the Select Committee meetings until the begin-
ning of November, because he himself had got to'go to Canada and, there-
fore, would not be able to attend or serve on the Select Committee if it
began earlier than the 1st November. That was the only criticism or
comment on what I said. Every Member of the Assembly and the Coun-
cil of State, who went on to that London Committee, agreed with our
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[Sir George Schuster. ] 4 not —

oramme and they must have known that we could Dot possibly
glrlot)oﬂnv inquiry before we introduced the Bill. There was never any
suggestion of an inquiry, and my Honourable friend is creating an entirely
misleading impression in what he has just been saying.

Diwan Bahadur A. Ramaswami Mudaliar: Sir, 1 do not want to labour
this point further for obvious reasons. (Laughter in certain Bpnches.) I
thought T would leave it at that, but since there are some cynical cheerg,
T am bound to follow it up further. My Honourable friend will permit
me to refer to two or three drafts at least which are in front of me,
drafts prepared mot by him, but by the Secretary of the London Com-
mittee, by Sir Cecil Kisch, drafts which were seen by my Honourable
friend, the Finance Member, himself. The ultimate wording is different,
T agree. My Honourable friend stated that there was no suggestion that
the Government of Tndia should be required to imquire -into this position.
T will only read one of these drafts and this is a draft by Sir Cecil Kisch:

“The problem of the ratio itself is independent of the Reserve Bank Act, and cer-
#ain of the Indian members of the Committee consider that, before the Bill is actually
submitted, the Government of India should consider the currency situation in all
ita hoarings before laying its proposals before the Legislature.'

T am sure, my Honourable friend . ... .

The Honourable Sir George Schuster: I never suggested for a moment
that my Honourable friend did not ask for some sort of an inquiry. What
I am saying is that when we left the matter in London, it must have
been perfectly clear to my Honourable friend that we were going to adopt
the time-table which made any sort of inquiry which he has got in mind
impossible. He accepted that position and every single Member of the
Legislature then in London accepted that position. When I interrupted
-my Honourable friend before, I said that I could not claim to speak with
‘authority about what the Indian members desired. 1 am’ ‘merely stating
to the House what was the understanding reached when we separated .after
those London discussions.

Diwan Bahadur A. Ramaswami Mudaliar: Sir, I will only content

It;lgseiri by reading once more the language of the London Committee
port: o

“In their view, it is for the Government of India and the Legislature to examme
thcsg and a]! ot.her relevant considerations with a view to ensaring that the minimum
possible strain is placed on the ourrency system of .India.” :

¥ is admitted, and I think no Member of the House can deny it,

3 Par. that the only oceasion when the Legislature can deal with this

question is when it is dealing with the Bill and I take it that

the language meant that the Government of India also would examine
‘these .questions before the Bill was introduced.

8ir, now we come to the actual recommendation of the London Com-

‘mittee Report. That will be found in the appendix that 4
‘to .this, and what does it say: Ppendix that has been annexed

.. “‘Clauses 38-40.—These clauses wili require to b rephcedA ini
Tines indicated in- paragraphs 19 and 20 o oui 'Rep(u:,.” Py provisions on the
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And that was all that was agreed to in the London Committee Repurt.
Now, 1 want to show that the amendment, which my friend, Mr. Sarma,
has moved, i8 in keeping with that agreement and is in
keeping with paragraphs 1 and 20° of ' the report. Fara-
graphs 19 and 20 of the report say that, before the Reserve Bank Bill
actually. comes into operation, the rate that was prevalent at the time
should prevail when the Bank comes into operation. Now, let us read
my friend, Mr. Sarma’s amendment, to see whether, if that is the meaning
of the London Committee Report, there is a substantial departure from-
the understanding arrived at:

*“ The Bank shall sell to any person who makes a demand in that bebal# and pays
the purchase price in legal tender currency at its office in Bombay, Calcutta, Delhi.
Madras or Rangoon, gold for delivery at the Bombay Mint at the rate which may be
fixed by the law which is: in force on: the day prior te the coming. into force of this
section or, at the option of the Bank, sterling for immediate delivery in London at
the rate and.subject: to the conditions under which, on the aforesaid day, the Gov-
ernor General in Council is, by law, under obligation to sell sterling.”

I really cannot understard what objection there can be from any quarter
of this House to the enactment of such a provision into law. I have not
vet heard the Honourable the Finance Member, but I still venture to hope
that he cammot find any objection to this provieiom. I do not want to
suggest that he will oppose this amendment at all. My Honourable
friend, Sir Leslie Hudson, took it for granted . . . .

THe Honourable Str George Schuster: I should like to leave my
Honourable friend in no doubt about that. But, while I am interrupting
him, T shall ask him a question. How does he explain this sentence:

“On this basis, the exchange obligations incorporated in the Bill must necessarily

be in accord with the rupee sterling ratio existing at the time when the Bill is intro-
duced.”

T ask hini, whether clauses 40 and 41 are not an exact reproduction of
that recommendation.

Diwan Bahadur A. Ramaswami Mudaliar: T thought I had dealt with
that question. T asked mv Honourable friend, 3ir Leslie Hudson's atten-
tion, and I now ask the Honourable the Finance Member’s attention to the
sentences that follow.

The Monmourabls Sir @George Schuster: I want my Honourable friend’s
explanation of this sentence.

Dtwan Bahadur A, Ramaswami Mndaliar:
‘“The ratio provis'ions of the Bill are designed to make it clear. . . . . . *”

‘Tite  Hénourahle- Sir Geoosges Schuster: That is not the sentence.

Diwan Palisdur A. Ramagwarni Mudaliar: My Honoursble friend has
got a paragraph in which one semtence he can rely upon, but he knows
very well that there is another sentence on which I can rely. It suits him
to concentrate the attention of the House on that sentence and it suits
me,—and, I venture to think, it is in consonance with the spirit of this
agreement,—it’ suits' me to ask the House to concentrate its attention on
the sentence following.
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. The Honourable Sir George Schuster: If my Honourable friend is
satisfied with that, I am prepared to leave it there.

Diwan Bahadur A. Ramaswami Mudaliar:

% On this basis ”* (that is, on the sterling standard basis) ‘‘ the exchange obligations
incorporated in the Bill must necessarily be in accord with the rupee sterling ratio
existing at the time when the Bill is introduced.”

—And then follows this sentence—

““The ratio provisions in the Bill are designed to make it clear that there will not
be any change in the de facto constitution by the mere coming into operation of
the Reserve Bank Act.”

It seems to me that this concluding sentence, the sentence with whic};
the paragraph winds up, is absolutely clear that what we had in mind is
that, by the mere coming into operation of the Reserve Bank, there should
be no change in the ratio. The only objection that I can find has been
seriously urged is that it will lead to a good deal of speculation. My Honour-
able friend, Mr. Mody, has dealt with this question. . I think, Sir, we are
carrying this bogey of speculation too far. Speculation there 18 in the
market at all times; speculation there will continue to be whether you
accept this amendment or whether you reject it. Speculation there is in
the market, because the world is speculating so far, because conditions are
so fundamentally changing from day to day, because there is a telegram
from America which says that President Roosevelt may do such and such a
thing, because there is some other cable from somewhere else that France
may go off the gold standard, because there are a number of vital factors
-every day operating which make for speculation on the part of those who
are speculators by birth and training. It is our misfortune that this specu-
lation should queer the pitch for us, but my Honourable friend must find
some remedy by which he can prevent this speculation; but he cannot put
1t.forward a8 u perpetual and everlasting reason for this ratio being main-
tained at any particular level. Is my Honourable friend certain that, if
this Bill is passed in the present form and if the pious hope is expressed in
the Bill that at some unknown date when the Reserve Bank comes into
cg)eratlonl;l 1.;..6d. will be the ratio, he will stop speculation? Will my

onourable .nend. state on the floor of the House that he does not expect
any speculation directly this Bill is passed, fixing 18d. ag the ratio? My
Honourable friend knows that he is not in a position to give any such
gszr;;nzz (tio th;s Houlae. Speculation has been the result of various other
eor o the';g wf)riﬁx('ie ge this. My Honourable friend, Sir Leslie Hudson,
broken 1t e, _be any amount of speculation and the ratio would be
Dot hoe Wiéhol?ltsgnslmpfle as alil; ﬂ;ﬁt,é wonder why. these speculatars do
) t any reference to the Currency Act to th ‘
Reserve Bank Bill, speculate and bresk 7 or te the proposed
as ull that; for a few weeks a few p;g;le éz:n sthe rft:,o. & thent ithdraw
the money back . we L Y speculate and then withdraw
credit thaz ever :}gam e s country: after all, there s & limit to the
n th , i \ h o
amount of dosiinc) :hapeculators might command: there is a limit to the
E g8 that they can make through th
it seems to me that it is absolutely besid lﬁs hese Banks and,_ therefore,
of speculation and raise it as a bogz ::1 ee o to Iabour this quostion
this is the most innocuous amendn}; t xl'lery stage. 1 would point out that
with the ratio. -1 do agree that len t at can be accepted in connection
visable at th : xing the ratio at 18d. will be most inad-
© present time, because we do not kn. i 1
we do not know whether 1s. 4d. ig the re 10' ow how we will be affected:
. e real proper ratio. ‘'Why not 1s. 8d..
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or 1s. 2d.? Therefore, if T am unable to make up my mind ag to the
exact ratio, if there has been no inquiry into this matter, if monetary condi-
tions are so unstable as they are today, I do not see why I should give my
.consent to 16d. rather than to 15d. or 14d. There I do- stand, in spite of
so much of opinion in the country, by the agreements that we reached in
London, that it will be futile and unwise to disturb the ratio at the present
moment in connection with this Bill. But I venture to suggest to the
Honourable the Finance Member very respectfully that it is equally futile
and equally unwise to suggest that on September 1st, 1934, the ratio in the
country will be 18d. and not any other ratio. We are not prophets to look
so far ahead: we cannot suggest to the exchange markets that this is the
ratio that will then prevsil, and as this Bill is one that will come into
-operation not immediately after the passing of thig Bill, but at some
distant date, I say that it is equally unwise to fix the ratio in this measure
and to suggest that it will be the ratio which will guide the Reserve Bank
when it comes into operation.

I do not want to go into the merits of this question: I think there are
many honest people beyond those whom Sir Leslie Hudson appears to know,
that there are many among the Europeans in various parts of the country
who have told us that 16d. is the proper and 18d. not the proper ratio I
believe the Madras Chamber of Commerce, for instance, has approved of
the specific amendment of Mr. Sarma, and I hope that when my friend,
Mr. James, gets up, he will try to reconcile hig speech, which T know will
support Sir Leslie Hudson, with the opinion of an important commercial
body like the Madras Chamber of Commerce which has suggested that
Mr. Sarma’s amendment is the best in all the circumstances of a very
difficult and complicated situation.

Mr. F. E. James: Mr. President, my Honourable friend Mr. Mudaliar,
has expended a great deal of sound and fury, though nothing else, upon
my respected leader, Sir Leslie Hudson. I think I may say that he has
to some extent misinterpreted the emphasis which was given by Sir Leslie
Hudson to the word ‘“‘honest”. I think not one of us in thig side of
the House did not view with a considerable amount of admiration the
work of the Members of this House from all parties on the London
Committee, and nothing that was said by Sir Leslie Hudson in any sense
wus intended to detract from our recognition of the value of that work.
I hope that subsequent speakers will recognise that fact and will not go

too far in endeavouring to misinterpret what my respected leader said this
morning. Our main difficulty .

" 8ir Oowasji Jehangir: Did the Honourable Member use the word ** mis-
‘interpret *’ ?

. Mr. F. E. James: My Honourable friend is prefectly right: I used the
-word ‘‘ misinterpret ”’ . . . .

., Sir Oowasji Jehangir: Does the Honourable Member say that my
Honourable friend, Diwan Bahadur Ramaswami Mudaliar, has misinter-
-preted what the Honourable Sir Leslie Hudson said ?

Mr, T E. James: If my Honourable friend will sit down, I will rise: I
(Lertainly think that from the heat with which my Honourable friend, the
.Diwan Bahadur, spoke, he misinterpreted the whole spirit of Bir Leslie
Hudson'’s speech e
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St Oswanjl Fehamgir: Oh: spirit! (Laughter.)

Mr. F. E. James: . . . . ond after all, when one is dealing with
w.speeeh, it is no use picking ouh one word or another—it i8 essentlg,l to-
pick out the mein argument of thab speech and if my friend, the Diwan
Bahaduz, hed expended less time in lashing himself into foam and fury on
eertuin words that were used by my Honourable friend, Sir Lesh'e
Hudson, and had amswered the real basic argument of Sir Leslie Hudson's
speech, his own speech would have been much more effective . . . .

Diwan Bshadnr A, Ramaswami Mudaliar: Let us have the real argu-

ment now.

Mr. F. E. James: I will explain to the House now what is our diffieulty
in regard to this particular amendment and what was the fundamental
argument used by the Leader of this Party this morning. Making & care-
ful examination of paragraphs 19 and 20 of the London Committee’s report,
we find that there is an inconsistency between the statements made there—
I aum not picking out uny particular sentence, I am taking the two para-
graphs together—and the object of this particular amendment which is now
sought to be supported by those who signed this report. Of course I am
at a disadvantage—I was not at the London Committee: we on this side
of the House do not get the advantage of these invitations—but I will
leave the answering of the arguments of my friend, the Diwan Bahadur,
to those who were on the Committee and can answer him from the same
stand point. But we believe that, if English is English and plain words are
plain words, the point of view expressed and agreed to in these sentences
is inconsistent with the intentions of my Honourable friend, Mr. Sarma’s
smendment. As this amendment reads, the legal ratio on the day prior
to the Act coming into force will automatically become the Bank’s standard
and basis of transactions; and I understand that the purpose of this
amendment is to ensure that when the Act is about to come inté force, the
Government will take the opinion of the Assembly on the ratio with a
view to its being guided by the opinions of the Assembly at that time

Diwen Bahadur A. Ramaswami Mudaliar: No: I do not read that
smendment in that way at all: there is no question of the Legislature
coming in,

. M R K. James: I am glad to know that my suspicion in thet connec-
tion is not well founded; but I made very careful inquiries of those: who
were parties to this particular amendment and I have been assured that
this is at any rate their interpretation of their own smendments—I cannot
.help it if my Ht?nourable friend, the Diwan' Bahadur, does not know what
Interpretation his own Party places upon the amendment for which they
are responsible. My Honourable friend, the Diwan Bahsdur, suggested
that the Leader of my Party the other dey had dishonoured hiy aignature
in regard to another amendment and'in regard to his signature of the report
of the Sglect Co:_,l'xmxttee: Sir, I am not geing into that in detail; but I
mevely observe this: that opr undgrstanding of the position in London is
$hat elsuses 16° and 20 of the London Committee’s report were the basis on

gg;eh tie Govertment of Fndia agreed to proceed with the Reserve Bank
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Mr. H. P. Mody: If my Honourable friend will permit me to say a
-word, and if you will permit me, 8ir, as there has been so much: miscon-
ception about what was really done in London, . . . .

Mr. Prosident (The Honourable Sir Shanmukham Chetty): Is it a per-
sonsal explanation connected with the Honourable Member himself ?

Mr. H. P. Mody: It is a personal explanation in this sense. that our
honesty was doubted, and it was suggested that we were getting away from
- the London agreement: to that extent it is personal.

Mr. President (The Honourable Sir Shanmukham Chetty): The Chair
cannot allow that. .

Mr. F. E. James: And let me make it perfectly clear that I do not
sdcuse my friend from Bombay of lack of honesty: if there is one person
who bas always been honest, it is my friend, Mr. Mody. What I suggest
to him and to the others is that there has been an inconsistency, and I
was developing the point that I understand that paragraphs 19 and 20 of
the London Committee’'s report provided the basis of agreement on which
the Government of India said that they would proceed with the Reserve
Bank Bill. If I am wrong in that, perhaps the Finance Member will
correct me.

The Honourable Sir George Schuster: My Honourable friend is perfectly
right. (Ironical Cries of ‘‘Hear, hear.’’).

Diwan Bahadur A. Ramaswami Mudaliar: Am I to understand that in
London and to the London Committee it was made clear that the Govern-
ment will not proceed with the Reserve Bank Bill if there was any inten-
tion of touching the ratio?

Mr. President (The Honourable Sir Shanmukham Chetty): 8o far as this
House is concerned, the intentions of the London Committee can be seen
only in the report which has been signed by all the Members, and the
Chair will not allow any more statements us to what was in the minds of
Honourable Members on this side or in the mind of the Government when
the conversations were going on there.

. Mr, F. E. James: I am very grateful to you, Sir, for your intervention
in the matter: it merely goes to show that those of us who were not in'
I.oondon, but who have only the written document to go on, were perfectly
nght in our general assumption, and I think that anybody who reads
this document, even without the background of the London conversations,
would come to the same conclusion, namely, that this was the basis on
which the Government of India would proceed in introducing their Reserve
Bank Bill, and what we claim is that the amendment which is now before
the House is inconsistent with the general lines taken by the London
Committee.

The other point which has been mentioned is that it would open the
door to considerable speculation, and my friend, the Diwan Bahadur, said,
what we all know to be true, that speculation exists in the world in-
dependently of the Reserve Bank Bill, in fact indspendently ot the Fatio
question &t all. at we mean by speculation in this connection is not

D
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~#ipesulation in the ordinary sense of the word, but a deliberate manipula-
tion of money -with the object of. achieving & particular result. That is
the meaning of the term speculation when we use it in regard to this parti-
-otlar. matter; and Sir, we claim that the passing of thid: amentinerit will
open an eno¥mous fleld for this deliberate, planned, manipulstion of the
currency for the benefit of certain speculators and against the gr;te;gzsts of

‘the country generally.

Now, Sir, I should: like. to:desl with one or :two matters that were
referred to by my friend, Mr. Mody, in the course of his speech. In the
firét place, in his’ general argument in favour of de-valuatibn, he .seetned
to suggest that it would serve to correct the disparity between the. fall
in prices of manufactured goods and the fall in prices of agricultural pro-
iduce: .Ha nho doubt 'is aware of the fact that this: disparity is a Wworld
“‘malaise’’,. that it is present in almost every country which is: suffering
: from the - ecobomic. slump.. I would: also recall to his mind the fact, of
“which no:doubt: he ‘i well aware, that all over the world there is hanging
-over the warld ‘markets large acoumulations of stocks in regard o agrioui-
«bural produote. It is very doubtful” whether the depreciation of the cur-
rency' nt the present moment would result. in ‘any considerable rise ‘of
!prices aven of a temporary nature. But assuming that it does result 'in
some temporary rise in agricultural prices, he is not unaware that a
deprecintion of this kind would result in a rise in the prices of all imported
goods, it would result. in & rise of prices for raw materials; it would: result
In an increased cost of production of manufactured goods; it would result
In a rise in general living expenses; it would result also in a rise of alk
those imported articles which are used by people in this- country. Yet,
during all that time of j " . niry. let,

g e of readjustment, wages would remain the same. The
-general level of wages and salaries which has now adjusted itself to th
I;;i:(;tltangm woulii (xixpt i)efaltered except as a. result of great eindustriii(];

® and general dissatisfaction all over the country. I «est, Si
that devaluation of th . o suggest, Sir,
disparity betwern o :quﬁe:d:%lili rli::)ets .serve In any way to correct the

Then, Sir my friend, Mr. Mod
e ', m) » Mr. Mody, referred to the e
f&unl:;inr;las kwhwh had dep;:ecmted ‘their currency, ande a:iganzggeﬂocfu::hg
— couﬁgx:’r iv:r]h{helngzil ;h}c;u(lid not also follow suit when practicaliy
: : ad, as a matter of f i i
currency. In the first place, I have no doubt. he is uv?ac:é.bgz?g:::};e%ﬂ:g

ary Be__nSB. 811&,’ t-helef()re whﬂt we are d
’
(o) ar b‘ b * ven

time for same particular it i
tinction should ‘be berne iﬁm’b;n gl;fn?ér:elz 'menmﬁﬂ: e he

¢ n'w d Mm‘ e . I " '" ’ L .‘
tion? . o P ]::“:w,‘,s ’t“‘“ﬁlnsﬁgmmt 4in the”m pﬂe‘l';
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Mr. ¥. E. James: Because India’s budgetary ppsition, hag never been
in the state of the budgetary position of the countries I have mentioned._
Then, Sir, there is also the well known fact that in the other countries,
which were referred to this morning, wage standards have been consider-
ably reduced, and the standard of living generally has gone down to a very
large extent. Furthermore, the interest on their loans is far higher tham
the interest on loans which we seek in the general market, and I will add
this, that depreciation has already forced down world prices. One has
only to remind this House of the demands there hava been in India for
protection against the depreciated goods from Japan which have been
coming into this country as a result of the depreciated yen. Does this
House seriously consider thet other countries won't take similar steps
sgainst India if we deliberately depreciate our currency with a view - to
gaining some advantage in connection with our export position? Surely,
it is understandable that when the whole world, as a result of largely
-depreciated cwrencies in different lands, has seen a phenomenal fall in
world prices, we cannot possibly argue that any depreciation in this country
is gaing to. help the economic situation, internationally or even nationally.
Sir, I would remind my friend, Mr. Mody, and also the Members of this
House, of a book which was written by Sir Norman Angel some time ago,
<called the ‘‘Great. Illusion’’. The whole purpose of that book was to
prove (which, I believe, he did successfully), that warfare brought no
benefit to any of the combatants. I think it may be said equally of
-currency warfare, that any country which engages itself in currency
warfare really cannot benefit. Sir, I would ask my friend, Mr. Mody, to
consider one other point. He seemed to suggest that depreciation of the
rupee would in fact do a great deal to restore the prosperity of this country.
I admit that he looked at that question from a broader point of view,
but I would remind him that in all the countries he mentioned, the
depreciation of their currency has not taken place as a deliberate part of
their recovery plan. If you take the Empire countries together, you will
find that the steps they have taken in regard to the raising of prices
internally have dealt with the reduction of foreign obligations through
conversion, institution of large public works, the arrangement of tariff and
‘quota agreements with other countries, wage adjustments, unemployment
insurance and a large number of other methods which have been utilised
by those countries in order to improve internally their economic condition.
1 would remind my friend of the policy of America to-day.  Those, who
are quoting America as an instunce of a country which is using or is begin-
ning to use a method of depreciation as a price raising weapon, must
remember that America has already gone through three stages before arriv-
ing at the present stage, and the present stage is surely uncertain enough.
Firat of all, they took in hand the salvaging of their banks and a re-
-organization of their national credit policy. They then abandoned the gold
standard, they then passed those two remarkable Acts,—first of all the
Agricultural Adjustment Act, and, secondly, the National Industrial
Recovery Act, the latter of which dealt with Codes for the raising of
wages, for the cutting down of hours, and for the limitation of production
in relation to consumption. Is my Honourable friend, Mr. Mody, pre-
pared to go as far as America has gone before reaching the stage of deli-
berate manipulation of currency? Sir, I would like to emphasise that our
view is, finst of all, that this is neither the time (that is te say, the intro-
dugtion -of the Reserve Bank Bill), nor the ‘place, nor the. be . ko dtjq;;'
‘the ratie. fmconddy, I would like to say that we_do not, f}un,kw&# Tupeer
. .. P -

Iy
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; 3 i : i ‘which the country is at present
degal\ix:honl-w;lrlnscggf :tl: yal(l)i :tlll:a,ll?ng?ﬁis is hypotheticalt,r-y—'l am not at
:‘lll gfueg'that it will not add to the difﬁc\.nlti'es, because it will add 30 tl(l)}
international - difficulties with which India is at pregenf. confronted. of
course, I admit that it is the easiest thing to-do; it is the thing tha

lies nearest at hend; and it is the thing that has tempted qther countries.
My Honourable friend, Mr. Ramsay Scott, vyho referred to thls_ aspect qf the
matter, seemed to regard the whole question as an extraordinarily simple-
one. He suggested that if Sir Basil Blackett came here for one week
and had the advantage of meeting Mr. Ramsay Scott, the matter could be
gettled within a very short time. 'I:he rupee wquld be devaluated, her
exports would go up, prices would rise, and India would once more get
back to prosperity. It reminds one of Simple Simon. A S'lmple S}fnon
met & Pieman going to the fair; said Simple Simon to the Ple‘l‘nap: Let
me change your ratio.’”’ Said the Pieman to Simple Simon: . First show
me your arguments.”’ Said Simple Simon to the Pieman: Oh, I have
not any.” It is not as easy as that, nor is it true to say that a study
of Sir Basil Blackett's “Planned Monay’’ is going to settle all our
difficulties. Sir, I agree with a great deal of what Mr. Mody said in the
latter portions of his speech. But it is not only planned money that is
required; it is planned economy, and I may say that I find myself in
agreement with much of what Mr. Joshi has said in that connection.
There is no use denying that much of what has been said by Mr. Mody and
others in regard to the economic position in the country is absolutely true,
whether we agree or not with the methods which he proposes for changing
that position. I do not think that this House should spend its time in
arguing as to what was snid or what was not said at the London Confer-
ence. There is one problem on which every Member of this House should
unite in trying to solve, and that is the problem of improving the conditions
of the man who bears us all on his back. I was reminded the other day by

o leaflet which had been sent to me, of a remarkable speech by Lord
Curzon in which he used the following words:

“Tt is the Indian poor, the Indian peasant, the patient, humble silent millions, the
80 per cent. who subsist by agriculture, who know very little of policies, but who-
profit or suffer by their results, and whom men’s eyes, even the eyes of their own
countrymen forget, to whom I refer. We see him not in the splendour and opulence,
or even in the squalor of great cities; he reads no newspapers, for, as a rule, he cannot.
read at all; he has no politics. But he is the bone and sinew of the country, by the
sweat of his braw the soil is tilled, from his labour comes one-fourth of the national

Mr. B. R. Purl (West Punjab: Non-Muhammeden): How much revenue-
are you charging him?

An Honourable Member: Let him finish.
My, ¥, E. James:

““. .. .he should be the first and the final object of every Viceroy's regard.”

And I would add, he should be the first and final object of the re :
of the Legislatures in this country. The position of the lryot today isg;;i-
which should give not one single Member of ‘this House a moment’s peace,
}' suggest to this House that this problem is the problem of all problems;
it cannot be solved by a mere devaluation of the ratio. The position at
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the moment is that the ryot has no money to pay his debts; he has no
money to pay his landlord; his landlord has no money. to pay his. land
revenue. I have had the increasing feeling for some time, and members
of my community also have this feeling, although now I cannot claim to
speak on behalf of my Group, { speak entirely individually as one Member
of this House—I have had the increasing feeling lately that the Govern-
ment of India must take more energetic steps to consider a nation-wide
campaign to raise prices. At present we are told that this matter i8
mainly in the hands of the Provincial Governments. Generally speaking,
the Provincial Governments have met the situation by retrenchment and
by land revenue remissions. Both those policies have nothing to do with
the raising of prices; both those polices will do nothing to raise the prices
of agricultural products upon which the ryot depends. I saw the other
day an account of a debate in the United Provinces Legislature which I
believe was initiated by one who is known to many Members here, Mr.
Chintamani. He ‘initiated the debate on a proposal for a five yeurs’
plan for the United Provinces. It seems to me that in this matter, not
-only iu the Provinces, but also in the Government of India we are inclinéd
to live a hand to mouth existence. Our whole object and energies are
concentrated upon the balancing of our twelve months’ budget. 8ir, you
will find that most of the dictators in the world have got to their present
position by reason of the fact that they have been men with a plan—not
necossarily because they have been eloquent, not necessarily because they
had had behind them the largest party in the country when they began.
But’ without any exception you could point to all of them and say that
they ha.d—whetZer it was & right one or a wrong one—that they had a
definite plan for the solution of their countries’ difficulties, and becauss
of that plan they were put into the position in which they are today.
The Government of India and this Legislature cannot escape, 1 suggest,
the responsibility which lies upon them to work out some comprehensive
plan, which, with the help of Provincial Governments, can be applied
throughout the whole of India on a nation-wide scale. I read the other
day in the memoirs of Mr. Lloyd George that what is wanted in an
vmergency are three things; first of all, a single purpose, secondly, &
oo-ordinated plan, and thirdly, concentrated and furious emergy in tle
execution of that plan. I believe we have a single purpose. I beliave
there is no one in this House who does not desire to see a general rise
of prices. I know the Finance Member has also that in mind. I would
remind him of his own words at Ottawa in which he said: ’

‘“While the difficulties of effective action towards producing a rvise in prices are
fully recognised, the situation which I have attempted to describe seems to us (L
want to mark these words) to justify the consideration of any course which offers a
hope, however, slight, of ameliorating the position.’

We have the high purpose. Where is the plan? A famous General
-once said, a General without 4 plan is like a blacksmith without a ham=:sr.
Where is the energy? It may be there. I believe that there is a cerinin
amount of energy in the country working st this problem, but it is not
-co-ordinated. 1t is working on separate lines. It is working in separate
provinces. There is no one co-ordinating power which will concentrate
this energy on the execution of a great economic plan. I believe that the
stages which we should follow in this connection are; first of all to get
on with the business of placing.the Reserve Bank Bill upon the Statute-
books so that, whatever may be said, in the near future, the ourrency and
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financial pélicy of this coutitry may be'in the hands of the people of this
country. Secondly, I believe there is a great deal in the sugges-
tion 6f my Honourable friénd, Mr. Mody, that Government should consuder
the ‘possibility of ah &tonbmic inquiry or whatever you rhight like to call
it. which will cover the whole range of factors which are affected by and
which affect the présent situation. The whole range of those factors would
include many things. It might include ‘general economic problems. It
would certainly include currency problems. It would include commercial
problems. It would probably include certain political problems. But that
is required and it must be done by the Government of India, because the
Government of India have the main subjects which are affected in their
own hands. As a result of that, there must be on the lines of the: report
of this Corhmittee definite national planning throughout the country. It
is difficult to say this at a time when we are approaching further devolu-
tion of powers in the provinces, but I cannot help reiterating my awn con-
wiction that urless there is some co-ordinated plan and drive in tke
execution of that plan, then the problem in India will never be met in
even a small degree. After that I believe that, as the Honourable the
‘Finance Member himself said at Ottawa, and as you yourself sasid, Sir,
in another debate on the floor of the House when you returned from
your distinguished services at that Conference, there must be energetic
setion within the Commonweaslth and the Empire in regard to the raising
of price levels in the sterling countries. Then, as the last stage of tiis
.Breat effort to meet the present economic situation, there must be c¢o-opera-
tion in bringing about such iuternational equilibrium and" stability without
whick: not only India, but no other country in the world can possibly
prosper. You may think that we have wandered very wide from our
original subjec in dealing with this matter. My whole purpose is to
claim that devqluatlon of the rupee today will take us nowhere. It must
be considered ¢lony with the other great forces which sre going to make
for disorganisation in the economic and financial spheres. This ‘may not
Le the time to -deal with that, bat I do hope that the words of my
JHonourable friend, Mr. Mody. will have a sympathetic hearmg by the
vg%nzurattge the Finance Member and that perbaps, ‘as a result of this

ate, there may be on the part of the Government of India a far more

energetic and concerted action in regard to nanci i
problems of this country. # the finsncial and economic

]flti'isenil).a rlgr. Jgﬁ::s,no: the manner 1(111 vzll;uch he defended the Leader of
\anner  recognise at a defence was necessa

}mt knowing the Leader of the European Group, as I do, T do n?js biligé

¢ meant to offend nor was he offemsive. On an occasion like this it is

‘he sees those ihderests, the Honourable th : ;

, ey rosus, _ e Leéader of the European Gr

gi&’:‘?g;em edse in & manner to which I at any rate do Eot !.;Jropc:;;g
pon. After all, .this is s House in which. we must be
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prepared for plain speaking and the Honourable:gentleman is as enlightened
as we are not ignorant about European interests in the light of that
speech. Therefore, I have nothing to grumble, nothing to quarrel about.
1 would even go furthzrv and say that, had the Report of the London
Committee thrown the light, that I am glad Honourable 'Members who
gerved on that Committee are throwing today, earlier, probably the
atmosphere in the country would have been less warm than it is. The
Currency League propaganda was based on the fact that there was a
unanimous report. We in the Railway Committee at any rdte indulged
n the luxury of dissenting notes in the margin. Had there been u lead
nd a light, for people in the country can only go by the written report,
probably the accusations and counter-accusations here and out in the
country would have been less vehement and less unfortunate. T, however,
congratulate my friend, the Leader of the Opposition, Sir Cowasji Jehangir,
for giving the lead that he has given in the best interests of .the country
which he always has at heart. As I said the other day, and T do not
mind repeating almost the same words that I uttered the other day,
this ratio is felt by commercially-minded patriots, by agricultural people,
by all and each in the country as something in the nature of an outrage.
That was the language that I used on a previous occasion in this House,
and baving studied the subject more and more, I at any rate do not feel
that I should alter that language so far as.the .r¢presentation of the
feeling of the people on this matter is concerned. They called it an out-
rage when Sir Basil Blackett placed the ratio before this House. They
continued to call it so, however disgusting from the European point of
view that expression might be, however inspiring from the popular point
of view it has proved to be. They now attribute all the miseries of the
country, as Sir Purshotamdas Thakurdas attributed vehemently on the
floor of this House, to the ratio. I am at one with the Honourable the
Finance Member that this is no occasion torake up the ratio controversy.
In the ratio controversy the differences will continue to be what they have
been. On these questions there have always been two opinions in all the coun-
tries of the world. Even on the question of the devaluation of the rupee or the
pound or the dollar, there has been wasting of controversial energies in all
parts of the world. Therefore, I cannot speak with the authority of an
expert and say ‘‘You are wrong'’, but at the same time while I admit
that the Honourable the Leader of the European Group is honest about
what he says, he admits that we are equally honest about what we say.
He was not questioning, I am ocertain, the honesty of purpose on this
side of the House. On the contrary, as the speech of Mr. James showed,
he admired our honesty of purpose and, in his admiration of our honesty
of purpose, he wandered into the villages. He discovered the peasant
in the language of Lord Curzon and he said ‘‘Maintain- the ratio in the
interest of the peasant’’. I have not before me the words of Lord Curzon,
but I remember the words of an English poet probably more popular than
Lord Curzon in this country and in his own. (Laughter.) Probably
what Lord Curzon said in those days coincided with what the English
poet said. That English poet said:

“Yet still e'en here content can spread & charm,
,Redreiu'the chine and all its rage disarm, ,
Though poor the peasant’s cot, his feast though small,
-He 'saes his little lot, the lot of all.” -
. Is that the position, I ask the Honouzable Member, Mr. Jumes, todsy

in the country? Is not the peassntry foday very much afflicted, with
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the rest of the peasantry in the world I admit: b.ut greater than the
poasants in other parts of the world, because India is an extremely poor
country. And if we want that no excuse should be given in this particular
Bill to aggravate the apprehension of the people, it is because, as Mr.
Ramsay Scott truly said, there is a feeling, and that feeling cannot be
corrected, for it lends itself to argument, that a certain kind of smuggling
in tekes place in regard to the upper point, especially when our British
currency is off the gold standard and our rupee continues to be linked
to the pound, and that is why Mr. Sarma, a nominated Member, whose
loyalty cannot be suspected on this side of the House (Laughter), but
whose allegiance to his own people cannot be questioned when he finds
them in the precipice as it were of misery, that is why he has come
forward with an amendment of this kind, and, after Mr. Sarma’s amend-
ment, I should be astonished why we should have had such a flood of
speeches. 8ir, what Mr. Sarma says the Government ought to say, for
he is not an enemy of the Government (Laughter) and he will not support
a cause which is wrong even from the official point of view. (Hear, hear.)
Mr. Sarma recognises that if the Government continue to do what they
are suspected to be doing, if the Government do not make their position
nuite c¢lear in regard to this particular clause, if the Government do what
the Finance Member said they are not doing, the Government would be
suspected; that ‘s to say, Mr. Sarma says: ‘‘don’t drop this clause

altogether. Improve the language. Make it clear. Don’t smuggle in

the ratio, leave the ratio controversy out.’’ His accusation is that the

Finance Member has started the controversy. I do not want to make any

such accusation concerning the Honourable the Finance Member. My

friend, Mr. Scott, also proved that the Honourable the Finance Member

has, from his point of view, raised the ratio controversy. But the

Honourable the Finance Member does not want the controversy. Then

why go on with the controversy? It is absolutely necessary that this

particular clause should not remain in the Reserve Bank Bill in the

manner in which it remains. There are the Currency Act and the Coinage

Act. You have not got rid of those Acts. You can face the Legislature

on that issue straight and fair on some other occasion. In the meantime,

leave the ratio question out of the region of suspicion, that is all what

the Opposition wants and I believe, on more occasions than one, the

Leader of the Opposition, 8ir Cowasji Jehangir, stated that *‘it is futile’,

to quote his own words, ‘‘to raise the ratio controversy’’. Now, the

Honourable Member from the European Group gave us a glimpse of what

had taken place in his own Party. They were all free lances today.

(Laughter.) It is no longer a Party question, this question of questions;

and this reminds me of the fact when this ratio controversy raged

on a former occasion, Mr. Gavin Jones took up the same
attitude and uttered the same language in the same tone as my
friend, Mr. Scott,—and I give sincere

. congratulations from this
side of the House to my Honourable friend, Mr.gr

Ramsay Scott, who has
shown that when Europeans have interests in this country. of industrial
importance, they realise and see things througl. Indian glasses, as Mr.
Gavin Jones and 8ir Victor Sassoon

did and as Mr. Ramsay Scott sees
today. (Hear, hear.) Sir, that is no %

At ] t a policy which ought to have
been n@xcpled in the childish manner, if I may say so, %n which Mr.
James ridiculed it. My friend talked about some ‘‘Simple Simon'’. I
am glad he did not read out the Bimon Commission’s Report; had he
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done so, he probably would not have found support even from that
report, for even the S8imon Commission talked in the name of the masses.
It is merciful he did not make out that we, to use a phrase of Lord
Curzon, were ‘‘a microscopic minority’’ and that he alone represented the
millions of India. Sir, when we find that there is a difference in the
Group of my Honourable and talented friend, Sir Leslie Hudson that he
has not been able to compose, magician as he happens to be, when there
are differences in his own camp, I can only say that when they quarrel,
we are right. We have not only unity today over this, but also public
-opinion on our side. 8ir, when my Honourable friend, Mr. James,
talked—and he talked like the orator that he is,—of the execution of a
great economic plan he was trying to mislead us. Who does not want
it? He even wandered into the Five Year Plan. He was almost Russian
in his outlook. (Laughter.) I do not know why Indian politicians should
talk of a Five Year Plan. Why not a Fifteen Year Plan or a Four Year
Plan? I do not like this coarse copying of Russia, but, after Mr. James's
lead, anything is possible. (Laughter.) He talked of the execution of u
great economic plan. He, at the same time, did ridicule Mr. Scott’s
argument about the ‘‘Planned Money’’ of Sir Basil Blackett. He thought
if Sir Basil Blackett and Mr. Scott were to have a conversation, Sir
Basil would depart from some of the unassailable arguments in his planned
money scheme. Mr. Mody was not so foolish as to talk of ‘‘planned
economics’’ without planned money. S8ir, the A, B, C of economics is
that money and economics go together. How can you have planned
economics without planned money? And, therefore, all the besautiful
cobwebs about ‘planned economics in the interests of the peasantry would
go to the wall, because we first want something to weave the webs with—
we want a foundation and that foundation is the ratio,—and, Sir, that
foundation, so far as non-official opinion is concerned, is wrong, and that
foundation must be righted. This is no occasion to raise that controversy,
but as the controversy has been raised, it becomes difficult not to answer
points that have been made. Mr. James said that other countries in the
world have been ‘‘forced’’ to devaluation, but he did not say that we have
been forced not to devaluate. The one kind of force that prevails in other
countries is the force of public opinion, and the force of which we have
been made the victims is the force of a whim—not the will of the people,
—but the whim of a Government which is not responsible or answerable
to the people. (Hear, hear.) Then, Mr. James said that India’s budgetary
position was sound, and that that was why the ratio was not altered.
When Mr. James rises on the floor of this House again to make a state-
ment of that kind, I would ask him to be careful. If he had said that
the Government of India’s budgetary position was sound, I would ask him
to have a private conversation with the Finance Member besides reading
his. Budget speech, but he was talking of India and her financial position
being sound, that, therefore, the ratio is right, and let it go on. 8ir.
I hope he has read the beautiful memorandum of one of the ablest men
in the Indian Civil Service, Sir Malcolm Hailey, which is summarised by
another able ex-Member of the same service, a retired Finance Member
of Madras, Sir Alexander Cardew. In the current number of the Con-
demporary Review, for the benefit of Mr. James and others who labour
under the same lack of information,—I won’t put it worse than that—I
may read this passage:

“‘While the Central Government has thus balanced its Budget,”
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—it was ‘this'balahes which has got on the brains of Mr. James—

“the ‘Provincial Goverdments, tdken together ‘and condidéred 'as & whole, have not
been able tc uchieve a simiiar result.”’

—Mr. Jumes talked of India as a whole.  Sir Malcolm Hailey's memo-
randum shows that the total éxpenditure of the provinces is estimated at
£59'84 million and their total revenues are estimated at £58'21 million-—

““There is a deficit on the part of the Provincial Governments, comsidered ocollec-
tively, of 1.63 millions, a deficit which considerably exceeds the. modest -surplus
presented by the Government of India. ‘This deficit cecurs in spite of the exercise’
(mark these words, Mr. James) ‘‘of the :stérnest ‘edonomies by'the’ provinces including
a 10 per cent. cut on all salaries within a certain level.”’ .

After this, I hope Mr. James wil! not ridicule one of his own noble-
hearted cotnrades sitting near him as ‘'Simple Simon’’. Sim-
plicity can go no further about the economic, and the finan-
cial position of India and the conclusion drawn from that simplicity, which
1 have exposed, must be ruthlessly rejected by this House. Then, where
ie the atmosphere for ecomomic - plans without the right ratio? 8ir, I
should not take more time of this House, especially when T:know that the
Leader of the Opposition, whom we are all anxious to hear, will follow
me. T dislike long speeches. Therefore, T shall only say one or two things-
more. Mr. James said, improve the 'position of the” man who bears us
on his back, namely the peasant. 1 will only say to him: Save me from
the old man of the sea who rides on the back of the man who bears us on
his back. (Laughter.) He understands what I mean. :He said, if Blackett
were to meet Scott, Blackett would not alter his opinion, but stick in the
mud. I never knew Sir Basil Blackett as a stick-in-the mud.- (Laughter.)
He said, it is not so easy as that. I know it is very easy to stick to
one’s opinion, but Sir Basil Blackett was always open to conviction and
he ‘would have examined the things in the light of what he had seen. If
8ir George Schuster also had a longer experience added to the experience
of Sir Basil Blackett, 1 am sure, he would have agreed with the Leader:
of the Opposition. 8ir, I think I should leave the matter at that, repeat-
ing once again our satisfaction that when Huropeans have -interests in
India they will look at things from the Indisn point of view as illustriously
illustrated by the comrade of Mr. James. (Applause:)

4p.

Khan Bahadur Misn Abdul Axiz (Punjab: Nominated Official): Sir,
several Honourable Members have given the impreasion that it is necessary
to raise the level of prices in order that the country may have a larger
purchasing power, and that this can only he brought about 'f)y a depreciated
rupee. I hope T am not wrongly stdting the case in these words. A
large number of members in the ‘Oppokition want a rise in Gommodity
prices in order that vhere may be s greater purehasing power -und this,
ateording to them, canbe brought about' only by a depreciated rupee.
Tf thut 98 the position; then Mr. S8arma’s amendment does not-exist for the
very 'simple- resison that it is very vague; it ‘askts 'for' mothing; it'asks us
to do nothing. RN SENTHE

T

[At this stage, Mr. President (The Honourable Sir Shanmukham Chetty)
vacated the Chair which was then occupied by ‘Mr. Deputy President /(Mr.
Abdul Matin Chaudhury).]
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On the other hand, we have the very carefully chosen words of Mr.
Mody that be does not want an immediate change. Then we have the
very careful words of my Honourable friend, Mr. Mudaliar, that an imme-
diate change would be ill-advised and unwise. Also we have the words
of the Leader of the Opposition that an immediate change in the ratio
would be futile and, therefore, my Honourable friend, Mr. Raju’s amend-
ment does not exist. If Honourable Members wish to vote for Mr. Sarma’s
amendment, why do they emphasise all the other aspects of the ease, such
as rise in prices, increased purchasing power, and 8o on. A large number
of Honourable Members have referred to agriculturists and, with your
permission, I will give the House a few facts. I hope that where I am
wrong, Honourable Members will try their best to correct me.

The first fact to which T wish to draw the attention of the House—and
this will interest Mr. Joshi, but I am sorry he is not here, because he
spoke of the stabilization of prices—is a very simple one. 'I am referring
to o period of prosperity. I'rom the end of October, 1921, ‘and for the
whole of November, 1921, the price of wheat whicl, the cultivator needed
badly for sowing purposes suddenly rose to Rs. 10 per maund in a large
part of Northern India. I will refresh the memory of the House by
saying that this was the first yeur when Australian wheal was imported
into India. Immediately the Australian wheat came to this country, the
price fell down to rupees seven, rupees six, and so on. Now, that was a
period of prosperity: but who got the profit? Not the cultivator who
needed the wheat, but the middle man. Immedistely the requirements
of wheat for pyrposes of seed were over, the price came down to rupees
six and Rs. 5-8-0, and so on. Now, is it or is it not a fact? T will give
another fact. Last year, not very far from Delhi, I do not wish to mention
the name of the place, there was a sugar factory. Now, Sir, after il
months of hard work at weeding, watering and watching, tlie poor cultivator
brings his sugarcane to the factory to sell. What is the amount that he
is paid? He is paid four annas per maund. And many a time he is
told that his sugarcane is not wanted and he is told to take it back. The
poor cultivator says: ‘‘Even if a man brings a mere load of earth from
a distance of five miles, surely he is paid something like two or three annas.
You are not paying me anything for the sugarcane which I have brought
to your factory.”” He is told that it is not wanted. Sir, this sort of
thing goes on day after day, week after week and month after “month.
Now, this factory had a gross profit of over a lakh of rupees. I will not
mention its name. Honourable Members, who come from the TUnited
Provinces, will bear me out when I say that there are rich people in that
province who have made profits to the tune of eight lakhs gross and they
have meted out the same sort of treatment to poor sugarcane growers. I
am not mentioning this as a casual thing. I am mentioning it for the
reason that it is connected with the very thing that we are talking about.
I am trying to show to the House where the profit goes when there is
prosperity and where the profit goes when there is depression. I will now
tako the case of a village which consists of about 100 families and has &
population” of about 500, each family consisting of four or five membera
on an avercgé, That is the composition of an average village. If any
single fact i§ wrong, Honourable Members will try to corrcet me. Now,
out of these 100 famtilies, 60 to 65 are engaged directly in agriculture, that
is to say, théy are eithér tenants or proprietors; 20 to 25 families belong
to the artisén class, such as, ironsmijfh, potfer and the carpenter and other
YMienials who render agricliltural setrvice in ‘the village. " The  remaining ‘12
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to 15 and sometimes 12 to 18 are baniyas, other shopkeepers, mullas,
beggars, mirasis and different kinds of parasites. Now, Sir, the average
village which I am trying to depict—I wish you to see this -picture—has
generally only one shop and in that shop all the sixty families of agricul-
turists, that is to say, the tenants and proprietors—these facts are based
on a study of the family budgets of an average zamindar family—of the
village spend from Rs. 8-8-0 to Rs. 4-2-0 per mensem on that shop. The
cultivator or the proprietor does not get wheat or fuel or ghee or fodder
from that shop. All that the shop sells is some gur, some oil, condiments,
match boxes, a little bit of cloth. ete., and the average expenges of a
family in times of prosperity are Rs. 4-2-0 per mensem. Now, Bir, it may
be slightly less. There is only one shop in a village and you can verify
my statement whether that shopkeeper does not make a profit of 26 per
cent., it is called four annas profit on every rupee. The shopkeeper, be
it noted, Sir, does not pay any income-tax, because ordinarily his .sales
are lesg than four thousand rupees per annum in many cases. That leaves
you, Sir, for a family of cultivator or agriculturist Rs. 50 per annum. Here
are our great sympathisers and friends of the agriculturists and they say:
“‘No, we must raise the price of produce’’. What will be the result? The
agriculturist, instead of spending Rs. 50 per annum, might spend Rs. 56.
But my Honourable friends, the sympathisers of the agriculturist, never
tell him—they never tell the poor cultivator what those Rs. 56 will . pur-
chase ? Instead of spending Rs. 50 for his purchases, the cultivator spends
Rs. 56 to get the same things which he used to get. What happens and
who is benefited ? The cultivator always sells in maunds, but buys in
seers. His produce may be 20 maunds, he has always~got to scll in
maunds, but he always buys in seers. It is only those who understand
the trick underlying this who will be able to appreciate what I say. If
the cultivator sells his cotton, the maund becomes 41 seers; when he pur-
chases, say, a seer of gur, it becomes 78 tolas. 8ir, religiously this goes ¢n
from year’s end to year’s end, from month to month and from day to
day, that for each rupee he gives he gets 14 annas worth of things, and
for each rupee that he borrows it is credited as being 18 annas. That is
what we are hearing every day about the rise in the price of products.
The local producer does not sell his goods direct to the big shopkeepers.
He sells his produce to the local purchaser who generally does not }=y
cash. then the local purchaser takes the goods to the bigger purchaser
and then it goes to the market where you have the Volkart Brothers,
the Ralli Brothers, the Birla Brothers, and for all these forty Brothers the
open sesame is ‘‘one shilling four peuce”. In this way, all the produce
goex out, but no money comes back to the village and, therefore, a depre-
ciated rupee does not in any way benefit the producer. If, by chance,
the money comes back to the village, what happens? One of nature's
mistakes comes into play. Nature works as usual blindly. It is a great
pity that the human bone is weak and the Jat’s lathi is strong. It is a
great mistake and a great blunder. After his day's toil in the fields, hot
and thirsty and hungry the Jat gets into an argument and he does not
argue as we do pere with big phrases. He has no time. He finishes the
argument with his lathi, and you know, Sir, what happens when an ang

skull hits a swiftly moving angry lathi. The reaction of the Jat in a village
is also well known. Having smitten his brother, he bribes a babu, he
buys a lawyer, and all the wealth he has got is gone out of the village. At
the end of the year, the poor Jat remains where he was at the beginning,
penniless.  Day after day, month after month and year after year, the
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poor Jat toils, but all his wealth goes away. He works hard to remain
poor to enrich others. At the present day, the village is where it was
thirty years ago, and a decade later on it will be in the same condition
as it is today. What do you find in a village, B8ir? You find mud
walls, cow-dung, lanes that are drains and houses that are holes. I again
come back to the subject of prosperity which some Honourable Members
want to bring back to the, village. I did not give that instance of grain
gelling at Rs. 10 a maund at seed time for nothing. Every one has read
the Banking Inquiry Committee Report. The other day the Honourable
the Finance Member referrad to the fact that the debt of India was 900
crores and that this Reserve Bank could not do much with its paltry
sum of five crores? But, Sir, when people hear of this debt of 900
crores, their minds run to o population of 85 crores. That, Bir, is a mis-
understanding of the situation. There are millions who are so poor that
nobody could lend them any money. Do you- think that 900 crores of
deht are evenly distributed? In my Division, in June, 1931, there was
85,000 people working at one anna a day. I enquired from most of them,
and they said they were too poor to borrow. In 1933, in another district,
there were 12,000 people working on an average of one anna per day and L
enquired from most of them, and they said they were too poor to borrow.
If you exclude women and children and those who are too poor to be
indebted, this total of 900 crores is really spread over 44 crores. 1 am
not talking of the volume, but I am talking of the burden. If you have
followed the figures given in the Banking Inquiry Committee Report, you
will ind that debt rose enormously in that decade after 1917-18 which
was called an era of prosperity, and, in the Punjab, the debt which was
ninety crores became 135 crores, and forty-five crores were added in the
decade of prosperity. I hope the House will please bear this in mind
that when you want to introduce prosperity, you seem to think that by
o recovery programme you will be able to do that. Those of us who have
the welfure of the cultivator at heart—I am not using big words—and who
have sympathy with agriculturists and cultivators, those of us know very
well that prosperity did not agree with the villager in the sense that it
brought a debt which cannot be wiped out. This effort on the other side
for this so-called prosperity is to get back a part of that debt which other-
wise cannot be had. T am not exaggerating. . . . . .

Mr. M, Maswood Ahmad (Patna and Chota Nagpur cum Orissa: Muham-

madan): Do you mean to suggest that there should not be prosperity
in India ?

Khan Bahadur Mian Abdul Aziz: Listen to me; you are not a rent-
paying individual, you are a rent ccllecting individual. Just as & zamindar
irrigates his land to make the land yield more, so these financiers with
their rupees irrigate these cultivators so that whatever goes may come back.
The crop is not ieft on the land and the money that the cultivator produces
is not left to the cultivator. And I am saying that the only honourable
fate that this debt of 900 crores can meet with is that it should not be
paid. That is the solution. There is no question of mincing words. They
cannot pay it and they are not paying it. (An Honourable Member:,
“Repudiate.’”) If Germany can repudiate, if Europe wants to. repudiate,
why should not the poor Jat repudiate? After all, it is India’s money,
it is owed by poor people and it is owed to people who can afford to lose it..

With regard to this question of ratio, my Honourable friend, Mr. Mody,
said that 85 crores less came to the cultivator or to the owner; it' eame
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ian Abdyl Asiz.] . . . .
Khan Babadur Mien & ?i@lla:y]of the argument sbout this benefiting

H$ - TRATALATIR, AP SR
he middleman, The whol 1

:;':1[:: ;.nglricultdrist‘is'that these people mislead and say that the money goes

to the cultivator or to the owner of the land. It does not go to them

and . . .. )

Mr, H. P. Mody: I hope my Honourable friend will permit me to in-
terrupt him. This official publication says that the Indian producer received
85 crores less for his exportable surplus.

Mr. K. P. Thampan (West Coast and Nilgiris; . Non;Mubammadsn
Rursal): Who is this d-d middleman ?

Khan Bahadur Mian Abdul Aziz: I have one thing more to say, and it
ig this. In one of my districts, I had the rare privilege of meeting a money-
lending family who for sixty years,—at least that was true up to four years
ago,—never brought a single civil suit against any of their debtors. The
suffered their losses if there were any. TIndia should be proud of suc
moneylenders. They never overlend. Overborrowing is a disease and so is
overlending. And, therefore, it is not particularly wise to generalise with
regard to any particular class that they are all bad. All cultivators are not
good, all moneylenders are not bad. But the fact remains,—and I am forced
to expose the whole thing,—that this one-sided preying of .one class on
snother goes on, because, unfortunately, the moneylender’s daughter does
not go to the Jat's house and the Jat's sister does not go to the money-
lender’s house. These are all water-tight compartments. If we were one
whole, the profit would not remsin solely with the middleman. But it so
happens that classes have grown up which by birth will be preyed upon and
on the other side there are those whose business it is by birth to exploit; and
that is why there is this marked persistent poverty on one side and that
tendency to make the best of their opportunities on the other. It is not
the ratio that is to blame. The effects of the ratio, as I tried to explain to,
the House, do not reach the villager. He does not buy much, and he does
not, sell for cash. There are very much poorer people than the cultivator
and the owner of land. Their difficulties are cnormous; but, Sir, to the
honour of my country you will be very glad to hear that even in very severe
famine, not one person and not even a single cattle over a large area died
of want of food. In European countries peaple do die for want of fcod.
but these poor people are humane and they stili retain their hospitable
instinets, and, in spite of the fact that they are indebted to a very heavy
extent, they have not yet lost their noble traditions. And it is of these
people that T once again want the House to take a kindly thought. It is
our duty not to misrepresent the desire for profit in & particular part of
the community. That desire for profit is a desire to serve their own com-.
munities. Sir, it has been often brought to my notice, and this House has
been dealing with the question of co-operation . . . . ' '

Mr. Deputy Preaident (Mr. Abdul Matin Chaudhury): Order, order. The
Chair has allowed considerable latitude to the Honourable Member, but he
must bring his remarks to a close now. ' S

Ehan Bahadwz Mian Abdwl Asis: I will say only one word. Fifteen’
vears 8go, I was reviewing a co-operative report and 1 came across the in-’
stanee of a society: which had advanced so far thut, after havipg paid off’
al} its-mespbers, whati they had. invested there was still; encugh. egnsy in
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the society and they could lend -mongy .to their, memgers without ipterest.
“This is what people can do with money “when %hey are educqtea in the use
‘of money. The poverty of the cultivator and of the zamindar is due’ partly
“to his ignorance and partly to his supnrstmon, but a great deal, because he
is not educated in the use of inoney; and it is not, therefore, any question
of the ratlo Wlth these xemurks, I oppose the amendments,\ L .

sir Oowu]i Jehangir: Sir, T regret that in “this debate t‘here should uave
been itmported & certain amo,.mt of neat, B v

Mr. N. M. Joshi: It is cold-these da)s, we. wunt some heat.

Sir Oowasji Jehangir: My friend,. Mr Jashi, hkes heat in debate. beoause
he is accustomed to deal with. strikers. But we like. peace, and, therefors,
I regret the heat that has been imported into this discussion. But I 'regret
very much indeed that.this heat. was due to a grest. extent to my. Honour-
able friend, Sir Leslie Hudgon, having tried to discuse. this question: qn.its
merits and thus giving a justification to my Honourable friand, Mr. Mody,
for having converted this House into 8 Currency Lengue meeting.

[At this stage, Mr. President (The Honoursble Sir Bhaumu!ihat’n (‘hebtv)
resumed the Chau' 1

Now, Bir, we have over and over again stuted that wé do not desire nor
can we discuss the question of ratio on-its merits en this Bill. . We may
discuss the question of ratio on its merits as much as we like outsude this
House and we can.hold opinions as strongly as we:theose that the policy of
the Government is wrong. The Government can assert as strongly as they
like in this House during the Budget Bession or on thé platform that their
:policy. is right; but, on the occasion of this Bill we have over and over again
oontended that the question of the ratic on its merits should be kept out
of our discussions and, therefore, I regret that the lead should have heen
given by the Leader of the European Group. .

The Honourable Sir George Schuster: Would my Honourable friend
please explain how it is possible to deal with an amendment to the effect
that the ratio should be reduced to 1s. 4d. without discussing it on its
merits ? According tc iny Honcurable friend; the Leader of the Indepen-
dent Party, you, Sir, should have ruled it out of order instead of having
allowed an Honourable Member of this- House to move siich &n amend-
ment!

Mr. President (The Honourable Sir Shanmukham Chetty): The Honour-
able the Leader of the Opposition is only imposing a restriction npon him-
self: he cannot impose any restriction upon others.

8ir Oowuil Jehangir: May I point out tu. my Honourable friend that
the amendment was moved {n al very few worde indeed, and there are
sometinies: occasions; when it is found necessary to move sueh.amendments,
hut when the Mover moves .an amendmeni of this: kind in a speech of a
few wards, surely’ my Honoursble friend,. \mdm'stmda the szgmﬁa&ucqs ag
thve movmg of such an amendment«

Ut B.. Sitamamamiu (Gan]am cum \anmpatam Non-Mubum:mdau
Jl-uwl) I differ: from you, &ir. .
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The Honourahle 8ir George Schuster: May I alsa Foint out to my Honour-
able friend that practically every speech in support of the amendment, which.
1 think he is going to support, is made on the basis of the wickedness of
Government’s policy in maintaining the present ratio ?

Sir Cowasji Jehangir: I will explain my point of view, Mr. President,
and I sm not going to prevent my Honourable friend, the Finance Member,
from putting any interpretation that he chooses upon “speeches’ made by
other Honourable Members of this House. 80 much for the discussion on
its merits. L

Now, my friend, the Leader of the European Group, I regret, should
have accused us, because we expressed our intention to support Mr. Sarma’s
amendment, of, I will not say, dishonesty because he: does not like the
word—he used it himself—I have got his speech here before me—but I am
sure he did not mean it,—he did unfortunately accuse us of something very
‘near dishonesty: I am glad to think that he did not mean it and, I am
sure, he did not, but since it is down in black and white, he cannot retract.
it, I must explain our position . . . .

- Mr. R. 8. Sarma (Nominated: Non-official): He hus got twenty four
hours to retract.

8ir Oowasji Jehangir: All I can say about time is that when ignorance
is bliss, it js folly to be wise . . . . e

The Honourable 8ir Brojendra Mitter: Do not support his amendment.

Bir Oowasfi Jehangir: . . . . and I am not going to rub it in as my
Honourable friend, Diwan Bahadur Ramaswami Mudaliar, did, by pointing
out to my Honourable friend that he is more guilty of having repudiated
his signature only two or three days ago on the floor of this House, than
we can ever be accused of such an act by supporting Mr. Sarma’s amend-
ment. I am going to drop that unpleasant little occurrence; and, as to
my friend, Mr. James’ speech, ull I ean say is, there are many simple
Simons in Europe, according to him, wmany who have thought of curing
the ills of the present times by the devaluation of their currencies, and,
if tfhere are any simple Simons left in this House, they are those who
believe that steps taken in Europe are unsuitable for this country. They
are the only simple Simons left in this House . . .

Mr, N. M, Joshi: What is the meaning of it?

8ir Oowasfl Jehangir: All I can say is that if the whole of Europe is-
considering this question of the devaluation of currencies or the question
of raising of prices of raw commodities through devaluation, surely, Mr.
Presn:lent, we in India should not be precluded from considering that
quegtlon; and if there are a good many Englishmen in thig country, not
Indians, but a good many Englishmen, all I can say is that those Engligh-
men who‘qre growing in number, not ordinary Englishmen, but English-
men _ho]dmg_the highest positions in the commereial life of this country,
Englishmen in daily touch with commerce and industry, Englishmen who
know what they are talking about, then those Englishmen are simple:
Simons and not only my Honourable friend, Mr. Beoth: - and may I say it
comes with ill grace from the mouth of one who ia not in direct touch:
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with trade and industry and commerce to characterise other Englishmen
in this country as Simple Simons, men who. do know What they are talking
about, some of them holding the highest positions in this country. 'lhere
are many in Iurope, thousands of them.

Now. as to our own position. I may pomt out that there has been

" some confusion: of thought due to our having to discuss all these: amend-
ments together. Thereis a clear distinction between clause 40 .and clause
41 of this Bill. (lause 40 of this Bill corresponds to: clause: b -of. the
Currency Act of 1927. In that section of the Act of 1927, a lower point
has been fixed. Therefore, if you state that the provision in the: Bill
should be that the ratio should be exac tly what ii is in the Currency Act
of 1927 at the time this Bill comes into force, you will be saying. very
little dlffercnt to what" the Committee’s report recommends to this House
to do.  But when we come to clause 41, there is a difference. I a similar
amendmentt to' the one moved by Mr. Sarma were moved on clause 41,
it is perfectly correct: to say—and 1 am prepared to admit—that it would
not“be following in the spitit of the recommendations of the London Coin-
mittee, and you will notice that T had given amendments both to clauses
40 and 41,—to clause 40 my a,mendment which I may say was drafted
many days ago, was on ‘the “same lines as the one moved by Mz, Sarma
and my amendment to clause 41,—and I have given more than one amend-
ment fo this,—1" am sure, my friend, the Finance Member, will admit, is
1? the intentions of the London Comimittes in the’ spirit. - That
is wi e confusion has taken place. After all, it is a technical point,
it is not™a point of such importance as my frlend, Mr, Sarma, tried to
make, and, therefore, many Honourable Members were misled including
my friend, Mr. James. Mr. Jumes’s contention was that many Merbers
had sta-ted that if Mr. Sarma’s amendment was carried;. Government
would have to come back to this: House to fix a low point or high point of
the: ratio before the Bill came into force. .That is not the position.  Me.
Sarma’s amendment deals with clause 40. The provision for a lew: point
has already been made in the Currency Act; it 1s only in clause 41 that
the Currency Act has not made a provision, and there is- a laeuna; and
the Committee recommended that the lacuna regarding. the high .peint
should be fixed by the Bill that is before us, and, therefore, to move any.
amendment_which does not fill up that lacuna Would not be carrying. out
the intentions of the London Committee, and, therefore, my amendments
both to clauses 40 and 41 carry out the intentions of the Committee -in

the spirit, and T am going to show how they do. Now,. Sir, you first
decide on a principle, you “first decide exactly what you want. to do;. and.

then you decide how that is to be done. Much more importantis that
vou should decide the principle”of secondary importance is the method you
adopt in- carrying ‘it out: I -contend that the prmmple which we agreed

to in' the London Committee was that the provisions in this Bill ‘should

make no change in the ratio; but that they should provide that the *atio

that will be m existence on the day before this Act comes into forCe B i

THe Honourable Sir George Schuster: On the day when t’h’é Bill is

mtroduced.

Sir Cowasii Jehangir: T am coming to that. I am talkmg of the

principle. The principle we agreed to was,—and I mentioned. it in thev

London Committee over and. over again,—and I will repeat my very. Words

Bz S
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to my friend, the Finance Member, it is in our Report, I am not talking
from either imagination or from memory,—1L am quoting from the Report,—
the principle we agreed to was that there should be a provision in this Bill
which should ensure that the ratio that will be in existence when this
Bill comes into force should be the ratio to be included in thig Bill. Now,
the most important words are the words quoted in my minute of dissent.
This is the principle on which we agreed :

*“i'he ratio provisicns in the Bili are uesignea to make 1t clear that there wiil not
be any chnalige 1L the «ae /ac:‘/o Situacloil by tue liere coomiing 11to upeidlolil oL whe
eserve Bank Act.”

That is the principle on which we all agreed. Practically it means thai
the ratio question should be kept out oi vhe discussions on this Bill, aund
that we shall take it for granted that whatever the ratio may be a yeur
hence, will be the ratio included in this Bill. Now, we agreed that that
should be carried out by including in the clause the ratio that was in
existence on the day of the introduction . the Bill and that has been
printed in italics in the Select Committee’s Lieport on clauses 40 and 4l1.
1hat was the method. Now, Sir, I have given you the primgiple, 1 have
given you the method by which that principle was to be carried out. 1
contend thut, due to change of circuinstunces, the method ‘that we sug-
gested is now not in the spirig of the spirit of the agreement.'e

An Honourable Member: Which spirit?

Another Honourable Member: Double distillation.

Sir Cowasji Jehangir: Neither of us, Sir, have had any spirit yet. My
point is that the method we agreed to has become out of date on accouni
of the change of circumstances, and, therefore, the safest thing is to pub
into the Bill the principle itself . . . . .

The Honourable Sir George Schuster: What change of circumstances ?

Sir Cowasji Jehangir: I will tell my friend what change of circum-
stances, I am coming to it,—the dollar has been going up and down.
My friend knows it very well, and now, mind you, none of my words are
going to lead to speculation. I am not a great authority on this subject
gso that my words would lead to any speculation, but my friend, the Finance
Member, knows that, since we met in London, there have been great
ups and downs in exchange . . .. .

The Honourable Sir George Schuster: Was the dollar mentioned in the
London discussions, and did my friend in supporting thig recommendation
make any reservation that it depended on the stability of the dollar?

Sir Cowasji Jehangir: Let me explain the point. My position was and
is that the method by which we should carry out the spirit of our agree-
ment depended upon the circumstances of the times,—the times then were
different to the times now, and if I suggest now that we should adopt a
different method to carry out the principle we had agreed to, due to change
of circumstances, I cannot be accused ; on the other hand, I may be justified
in accusing the opposite Benches of not sticking to the spirit of thig agree-
ment but trying to force on us the letter of it. That is the point. The
point is that you try to make us stick to the letter of it, while you give
the go by to the principle we agreed to. We prefer to stick to the principle
and give the go by merely to the procedure. That is the difference
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between us. And, after all, as my {riend very well knows, there is not
much practical difference between 4 end,

The ‘Honourable Sir Brojendra Mitter: Then why not stick to both.

Sir Cowasji Jehangir: 1 would respectfully suggest to my friend to stick
to the profession of the law. ’

The Honourable Sir Brojemdra Mitter: In law we stick both ‘to prin-
ciple and procedure. :
!
Sir Cowasji Jehangir: [ agree with the old proverb *'Let every shoeman
stick to his last”.

Now, the position is that 1 desire to stlck to the principle of our agree-
ment, and I am not going to be bothered by the procedure we agreed to.
M*y’fnend, the Finance Member, cannot possibly deny the great ¢hange
of mrcumsba,nces that has taken place in the monetary world since we
met in London ‘

The Eon&urable Sir George Schuster: I do deny.
iy

Sir Qowasji' Jehangir: Does my Honourable friend mean to say that
he was @@bdvery nearly pushed o fo the ratio very lately? ’

Honourable Sir George Schuster: I absolutely repudiate +hat
statement. T do mot know what my Honourable friend is talking about.

Sir Cowasji Jehangir: T will tell my Honourable friend that the specu-
lation that goes on does not depend upon what a poor and humble person
like myself says. Tt does not even depend so much upon what an exalted
person like the Finance Member says. It depends upon world conditions,
and if there were a few days ago very large remittances of: money to
Furope, it was due to the dollar and to world conditions, and if my
Honourable friend, the Finance Member, now tells us that he was com-
pletely ignorant of what was going on in the world of finance in this
country during the last three or fonr weeks, surely my Honourable friend
does mot want me to believe that.

The Honourable Sir George Schuster: T certainly never said anything of
the kind. (Laughter.)

Sir Cowasji Jehangir: That is the interpretation of my Honcurable
friend’s words. We know verv well what the position was. and T am nof
going to discuss it-on its merits. T do not’ want to make ‘the position
worse. We know what the pesition was, and every man. . " .

Mr. President (The Honourable Sir Shanmukham Chetty): Tt" would
save the time of the House if each Member confindd himself to " what
he savs, and not repeat what somebodv else savs. beoau%e nobodv seems
to understand what the other says. (Laughter.)

{

Sir Cowasiji Jehangir: T have not repeated anvthing that anvbody else

said; T am only repeating what T say. T gav that the position in the Tast
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fortnight, three weeks or a month. has been critical, and it does not want

an expert to tell that to this House. Anybody who declares his ignorance

of that position, I can' only state, is one who is not in touch with the

financial position. Great changes have taken place. 1 am not going to

try and foreteli what the ratio is likely to be when this Bill comes into

force ; that is not my province. But I do say with some confidence that
there is a much less chance of the ratio being 1s. 6d. when this Bill comes

into force than it was when we met in Encland. And T challenge any-

hody to contradict that statement.

The Honourable Sir George Schuster: 1 absolutely - eontradict ﬂ,dt
statement. (Laughter.)
: e : SEEE
Sir Cowasji Jehangir: All T can sav. Mr. President. is that the Finance
Member of this country is not in touch with the financial position of this -
country. _All I can say is that. I say definitely, and I am prepared to
sav that we are not all simple Simons on this question, that the position
today is that it is less likely that the ratio will be 1s. 6d. a vear hence
then it was when we met in L.ondon.  The chances were much better when
we were in England that the ratio would continue at 1s. 6d. for a verind
of a year and a half than they are todav. That being the chanoe of
circumstances, I contend thaf we have a right to provide in thigBill that
the ratio shall be the ratio of the day when this Bill comes %forne,
and that we should provide for nothing else. We, therefore, puf mto the
Bill the principle on which we are all agreed. T ask for nothing more.
When it comes to clause 41, T am quite prepared to move that a corre-
sponding amendment shall be made which will not foree my Honourable
friend to consider the question of high or low point. ~We shall fix that.
It is in my amendment No. 279, and it reads as follows: '

“That in cla,use 41 of the Bill. for the words ‘at-a rate rmt higher than one
shilling and six vpence and three-sixteenths of a penny for a rupee’ the words ‘at a
rate not higher than twentv-seven sixty-fourths of a penny for a runee above the rate
at which the Governor- General in Council is bound to sell sterline by the law in
force in! British India on the day before this section comes into force’ be substituted.”

Therefore, nobody can for one minute deny our honesty of purpose,
or ceni challenge our desire to stick to the spirit of the agreement that
we arrived at in Encland. Mr President. T have no desire to go int, the
question of the‘ merits of the ratio.

Mr, Pre'ydenf {The Honourable Sir Shanmukham mlettﬂ The Henour-
able- Member said he wag precluded from doing that. H 2

Sir Cowasii Tehangir: T «aid T had no desire to, neit}ier can vou - pre-
clude me, Mr. President . : : '

“Mzr. President (The Hgnourable Sit Shanmukham Chetts): The Chair
fhounh’r the Hononurable Member wanted +o preclude himself.

Sir Cowasji Jehangir: Mr. President, T have to beg vour pardon. VI
never said anything of the sort. What T said was +hat it would be much
vwser not ‘ro alqmmq ﬂﬂ% question of the rfw‘rm because it would be futile.
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and I am going to tell you why. Suppose we discuss this question on its
merits, do my Honourable friends mean to contend that the positior is
ﬂromg to be exactly the same a year hence as it is today? ‘Will: thete be

change in circumstances? Is there no - -possibility of it? Therefore, to
d]scuss what the ratio should be a year hence seems to me to be a fotile

a’otempt Tt is as futile ag'1s. 6d. s, fo fix 1s. 4d., 3d. cr 1s..2d. In:all
conscience there is. enough dlﬂcrence of oplmon amongqt us as to what
the ratio should be today ; much more difference of opinion would
there be if we were to t nd- guess what the ratio should be a year

hence. .That is the question in a nutshell. Therefore, why wax eloquent
in_this Assembly on the question of the ratio on. its merits? We may
wax eloquent on the platform or at mee‘mngs of the Currency I.eague.
By all means. We do not, any.one of us, give up our -convigtions. . Mr.
James may stick to 1s. 6d. for as lonﬁ as he Tikes. My Honourable friend,
the Finance Member, may assert as long as he chooses that he believes
that 1s.:6d. dis the besf thing for us. #We shall i go . on  asserting : outside
this House that we are ﬁrmlv of the belief that the ratio poliey of the
Government is wrong. Then, why have all this discussion here? It is
purely academic. To a materialistic person like myself, who wants to
come down to the realities and not to soar in the air building castles there
—1I cannot understand all this discussion. It is bevond me. All T have
got to say is that we shall support Mr. Sarma’s amendment. because
we consider it is as futile to putin 1s. 6d. in the Bill as 1s. 4d., or 1s. 3d.
or 1s. 2d. We are not in a position to discuss ms’r now any queqtlon of
the ratio. The position has considerablv changed in the world since we
discussed this question in Fngland and decided that the best policy would
be to leave today’s ratio in the Bill. We do not agree that it is the best
method of carrving out the principle on which we are agreed, and we con-
sider that the best wav of carrving out the principle on which we are
agreed is to adopt Mr. Sarma’s amendment, and when it comes to clause
41, T will certainily move my amendment as I have read it out to the
House and thereby not necessitate my Honourable friend, the Finance
Member, or his successor having come to this House to fix the upper point.

Now, Sir. T think mv Honourable friend will candidly admit that we,
who had the honour of going to Hngland, have done all we
could to carrv out the scheme as we visualized it in England,
a scheme which was a compromise. T.et me on mv side candidly admit
that the Honourable the Finance Memher went as far as he could in the
Select Committee to meet our point of view. He could not go further.
We realise that and we are grateful to him for havine gone as far as he
did go in making a chance in the Committee’s report in Fngland. Now,
may I point out to mv Honourable friend that if it was open to him to
make material changes in the recommendations made by the London
Committee’s report. is it a oreat <sin for us to make a small change
which ecarries out the spirit of our acreement? Mv Honourable friend
agreed to reduce the votine power. He agreed to bring the shares down
to a denomination of Rs. 100. T did not quite aocree with that. Per-
sonally I would have been willine to stick to the T.ondon Committee’s
recommendations. but to meet pooular demand T cave way and T ecave
way on a material question. That was a material recommendation. Here
T contend most stronely that bv supportine the amendment of Mr Sarmna
we are supporting the agreement in the soirit and T go a step further and
say that to support the clause in the Bill might not be actineg in the

5 P.m.
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spirit of our agreement. It is certainly acting on the letter of the agree-
ment, and, therefore, if my Honourable friend points out to us that we
are not adopting the method which we decided on in England, T can only
reply with due deference to Tim that by adopting that method we may be
risking carrying out the recommendations in their spirit. Sir, I have
nothing more to say. All I have got to say is that I trust the House
will adopt My, ‘Sarma’s amendment and, spéking absolutely frankly, there
is not much difference between the provision m the Bill and Mr. Sarma’s
amendment. It is a question of sentiment. It is a question of principle.
The difference is ‘the differenc> in the circumstances. Circumstances heave
changed and, therefore, we feel that we are justified in changing the
procedure. That is all. I trust. Mr. President, that the House will
support Mr. Sarma’s amendment.

The Assembly then adjourned till Eleven of the Clock on Tuesday, the
19th December, 1933.
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